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LEGISLATIVE ASSEMBLY i
Wednesday, 20th February, 1946

The Assembly met in the Assembly Chamber of the Council House at Eleven
(()th the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the
air,

STARRED QUESTIONS AND ANSWERS .¥

(2) ORAL ANSBWERS
SCIENOE ACADEMYS AT Cva'ru AND BANGALORE

379 *Prof. N. G. Ranga: (a) Will the Education Secretary be pleased to
state if he has recognised the Science Academy at Calcutta and not recognised
the Indian Academy of Science at Bangalore? If so, what are the reasons
therefor ?

(b) What is the membership of these organisations?

(c) Is it a fact that the Bangalore Academy was asked to approach the
Government of India through the Calcutta Academy with its application for
a grant for its very valuable periodical?

(d) If so, why do not Government allow independent scientists or their
organisations to approach Government directly for assistance?

Dr. John Bargent: (a) The Honourable Member is presumably referring to
the National Institute of Sciences of India whose headquarters have been for a
long time in Calcutta and are now being transferred to New Delhi. The Insti-
tute has been recognised by the Government of India as the premier society
representing all branches of science in India. There are three existing all-India
scientific societies—The National Institute of Sciences of India, Calcutta, The
Indian Academy of Science at Bangalore, The National Academy of Science,
Allahabad, and the need has long been recognised of having one body which
would speak with the same authority on scientific subjects as the Royal Society
in Great Britain. The Government of India referred this question in 1986 to Sir
James Irvine, Principal of the St. Andrews University. Taking into considera-
tion the history of these bodies, their aims and objects, and their prospects of
representing science in India as a whole, Sir James Irvine placed the National
Institute of Sciences of India first on the list. This recommendation has since
been endorsed by Prof. A. V. Hill, Secretary of the Royal Society who visited
India in 1944. The decision of the Government of India, has therefore, been
taken on the best expert advice available.

(b) At the end of 1945 the National Institute of Sciences had 219 Ordinary
Fellows and 25 Honcrary Fellows on the roll. In the same period, the Indian
Academy of Science had 199 Ordinary Fellows and 40 Honorary Fellows.

(c) The answer is in the affirmative.

(d) One of the objects of the recognition of the National Institute of Bciences
as the premier scientific society of India is to constitute a body from whom the
Government of India can seek authoritative advice on problems relatmg to
scientific training and research. If that object is to be achieved, it is necessary
that the Government of India should have the advice of the National Institute
in regard to applications submitted by individual scientists or by scientific bodies
which do not belong to the National Institute.

Prof. N. G. Ranga: In view of the fact that scientists are nearly equally
divided as between these two organisations what is it that prevents Govern-
ment from recogmsmg both and zmmng their co-operation or trying to bring
about some co-operation and compromise between these two organisations so
that it mav be possible to have one all-comprehensive organisation of scientists
in this couyntry?

1171) A
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Dr. John Sargent: I am glad to say that in both cases strong efforts have
- been made to secure that co-operation snd, I believe, with a considerable
measure of success. Practically all the leading scientists of India with one
notable exception are, I think, members of the National Institute while retain-
ing membership of any other bodies that they may belong to. And my latest
information is that that very distinguished gentleman may, as we all desire,
decide to join the Institute in the near future.

Dr. 8ir Zia Uddin Ahmad: Government must be aware that this split was due
to a difference bf opinion between two scientists. What action are they taking
to unite them in view of the fact that it is inconvenient for scientists to belong
to two organisations resulting in great expenditure of time and money?

Dr. John Bargent: I am glad to say that action is, I think being taken by
the scientists themselves. Any kind of htlp to bring about a rapproachment
which one can give we certainly will give.

Dr. Sir Zia Uddin Ahmad: What help are Government giving in this
matter?

Dr. John Sargent: I have done everything that I could. I have discussed
this matter with the representatives of the Institute and, as I have just said, I
was delighted to hear that as a result of the action which they have taken, which
I have done everything to encourage, this rapproachment is taking place.

Prof, N. G. Ranga: Are Government aware that great resentment prevails
among scientists who are associated with the Bangalore Academy because their
application to the Government of India for assistance from Government for their
journal was turned down on the ground that it should first of all be sent to the
Calcutta Institute? :

Dr. John Sargent: I was not aware that therc was any resentment. In regard
to the second part of the question, it seems to me implicit in the fact that it is
desirab'e to have a body speaking for science as a whole that Goveriment shonld
refer to it important scientific questions. With regard to this particular applica-
tion, my suggestion to the body making it was that it would be more in accord
with the dignity of a learned profession if they secured the support of their
colleagues in the profession in the first place rather than used my Department
as a post office.

Prof N. G. Ranga: In view of the fact that we have so many distinguishéd
scientists in India, where is the necessity for Government to go and consult
some scientists in England or bring a scientist from England on a roving miss’on
in order to ack ¥or his opinion as to which organisation should be recognised?
Why do not Government recognise both and at the same time use their good
offices to bring about unity between the two?

Dr. John Sargent: We felt, as other countries have felt, that it would help
to have one society to which we could refer, rather than two rival societies.

Sri M, Ananthasayanam Ayyangar: May I know if the differences between
the two important scientiets was not refleeted in the matter of selection of
students for training abroad, and those persons who had qualifications from or
training in Bangalore Academy were rejected merely because they were con-
nected with 8ir C. V. Raman?

Dr, John Sargent: No, Sir, that is quite contrary to my impression.

Sri M. Ananthasayanam Ayyangar: May I know why 8ir C. V., Raman was
not sent to England along with the other scientists? Ts it the policy of the
Government of India to reject him or to persistently put him down?

Dr. John Bargent: Certainly not. I think we all have the greatest respect
for the gentleman in question. o

8ri M. Ananthasayanam Ayyangar: Then why was he not sent to England
along with the other scientists?

Dr. John Sargent: I shall require notice of that; I was nof dealing with it
at the time. '



’ STARRED QUESTIONS AND ANSWERS 33
FoopGRAINS SOARCITY IN MYSORE _
380. *Prof. N. G. Ranga: Will the Food Secretary be pleased to state:

(L) if iv is a fact that foodgrains écarcity in the Mysore State has become
worse during November, December and January;

(b) it the State Government has asked for additional supplies of foodgrains
from the Government of India and to what extent such additional supplies have
been made; .

(c) if it is also a fact that in Chitaldurg and neighbouring districts, crops
have failed and so the local production of foodgrains has been reduced
considerably;

(d) the latest foodgrains supply position in Mysore; and

(e) what further steps are proposed by the Mysore State Government and
are being taken by the Government of India to relieve the foodgraine scarcity
of the Mysore State?

Mr. B. B. Ben: (a) The food position in Mysore State has deteriorated
during these months owing to the continued failure of rains.

(b) Yes. The State has asked for additional supplies. Certain allotments
have already béen made and further assistance is being considered in the hght
of supplies available or likely to be available. ’ )

(c) Yes.

(d) The stocks of rice and millets at present in the hands of the Mysore
Government are expected to suffice for several months more; meanwhile they
will be receiving extra assistance from outside and procuring some grains inter-
nally also. .

(e) The Government of India are closely watching” the food position in
Mysore from day to day and will endeavour to give as much assistance in the
form of allotments of foodgrains from outside as possible.

Meanwhile the Mysore Government have undertaken the following measures :

(1) The beds of tanks and irrigation reservoirs have been thrown open for
the cultivation of quick growing food crops.

(2) Distribution of electric power is being extended in areas where lift irriga-
tion is possible. .

(8) Cattle are being moved from the affected area to State forests where
grazing is allowed free of charge.

(4) Hay is being transported to the affected areas. -

Prof. N. G. Ranga: Is rural rationing being introduced in all the rural parts
of Mysore in order to economise consumption of foodgrains and also to effect
their equitable distribution?

Mr. B. R, Sen: Yes, Sir; some form of rural rationing has already been
introduced in the Mysore State and steps are being taken to improve the form of
rationing.

ForoED LABOUR PROBLEM OF INDIA.

881. *Prof. N. @G, Ranga: Wil' the Honourable the Labour Member be
pleased to state:

{n) if it is a fact that Government propose to appoint a<Committee with
a non-official chairman to study the Forced Labour problem of India; if so, its
terms of reference,

(b) whether the Indian States will also be included in its purview; and

(c) whether the representations of the Kisans, Adibasis, Harijans, whose
members are so largely subjected to begar or Vetti or forced labour will be
invited to be its members?

The Honoursble Dr. B. R. Ambedkar: The matfer is under consideration’

A2
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GRIEVANOES OF INDIAN EvAcurEs rroM SouTH EasT Asratic CouNTRIES
382. *Mr. P. B. Gole: Will the BSecretary, Commonwealth Relations

Department be pleased to appoint a8 cominittee of elected members of both the

Houses to inquire into the grievances of Indian evacuees from South East

Asiatic countries and ascertain if any discrimination was made in favour of

Anglo-Burmans and Europeans to the detriment and suffering of the Indians

and to fix the responsibility for such discrimination?

Mr. R. N. Banerjee: It is not clear if the Honourable Member has in mind
grievances about discrimination during the process of evacuation or such griev-
ances in respect of the arrangements made for the maintenance of evacuees after
their evacuation to India. Any enquiry into the former grievancies so late in the
day would obviously be impracticable and Government do not make any discri-
mindtion in respect of provision for the post-evacuation maintenance of
evacuees. Appointment of a committee of enquiry is not, therefore, considered
necessary.

Mr. P. B. Gole: In my question I referred to the complaints of evacuees in
the process of evacuation and the answer is that it is too late. I should like to
know how it is too late to inquire into the grievances.

Mr. R. N, Banerjee: The evacuation took place in 1942,

Shri Mohan Lal Saksena: When were the grievances brought to the notice
of the Government?

Mr. R. N. Banerjee: Certain grievances came to the notice of the Govern-
ment at the time and Government did what they could to mitigate them.

Shri Mohan Lal Saksena: Did they investigate into their grievances?

Mr. R. N, Banerjee: They did their best,

Shri Mohan Lal Saksena: My question is specific: Did they investigate into
the grievances, or not? )

Mr. R. N. Banerjes: Certain general enquiries were made.

8Shri Mohan Lal S8aksena: What was the result of the enquiries?

Mr, R. N, Banerjee: BSir, I require notice of that question.

Mr, President: Next question.

Ccrripor 10 H. E. H. THE N1zAM’S DOMINATIONS

883. *Prof. N. G. Ranga: Will the Honourable the Leader of the House be
pleased to state:

(a) if it is a fact that representations have been made to the British or
Indian Government or both by the His Exalted Highness the Nizam's Gov-
ernment or by any non-official organisation for granting a corridor to the Nizam
from the Nizam's dominions to the Masulipatam port; if so, when such re-
presentations were made;

{b) the answers given by the British or Indian Government: and

(c) whether the Government of India will give an assurance that no such
grant of the British Indian territory wi'l be made to the Nizam or to any other
Indian state until the Constituent Assembly discusses and decides upon such
questions ?

The Honourabie Sir Edward Benthall: (a) No.

(b) Does not arise. : .

(c) Any such proposal would involve the diminution of the area of a British
Indian Province or Provinces and would, therefore, fall to be effected by Order
in Council under section 290 of the Constitution Aet under the operation of
which the Secretary of State would be required to take steps to ascertain the
views of the Central Government and of the Chambers of the Central Legisla-
Ture and the views of the Government and of the Chamber or ‘Chambers of the
Legislature of any Province affected by the proposal before a draft of the neces-
sary Order was 1aid hefore Parliament.
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Prof. N. @. Ranga: In regard to part (c), there is a different question here,
namely ‘that no such procedure should be followed and no decision should be
taken uutu the Coustituent Assembly discusses and decides upon such ques-
tions. That has not been answered by my Honourable friend. Even supposing
that Constituent Assembly is not expected to come into being, he gives us the
procedure to be followed, but now that the Constituent Assembly is going to
come into existence, will the Government of India hold up that procedure and
action until that Constituent Assembly comes in?

The Honourable Sir Edward Benthall: No, Sir. I have described the con-
stitutional position and the Constituent Assembly does not come into the con-
stitutional position. I could not clearly give such an undertaking as is asked for
in case the Constituent Assembly never did come into existence. But obviously
no specific action is or ever would be intended in the meantime.

Prof. N. G. Ranga: If the answer to part (a) of the question is in negative,
do I take it that it covers both the Governments—the Government of India as
well as the British Government?

The Honourable Sir Edward Benthall: My reply to the whole question was
‘no’.

Dr, 8ir Zia Uddin Ahmad: While thanking Prof. Ranga for drawing the
attention of the Mussalmans of India who have all along been sleeping over this
matter, I ask the Honourable Member to hand over immediately to the Nizam
Government the territories misappropriated by the British Government. And
if not, why not?

Mr. President: Order, order.

Dr. Sir Zia Uddin Ahmad: I want a reply to my question—'‘If not, why
not’’? Why ceded districts and Berar are not handed over immediately to the
Nizam's Government, and if not, why not? That is my question.

Mr. President: That does not arise out of the question.

Dr, Sir Zia Uddin Ahmad: It does.

Mr, President: It does not. Order, order.

Mr. Manu Subedar: May I ask what machinery, if any, Government have
devised in order to take the consent of the population who will be transferred if
these negotiations succeeded ?

The Honourable Sir Edward Benthall: That does not arise. I have describ-
-ed the procedure as laid down under the Constitution Act.

Maulana Zafar Ali Khan: Was the Port of Masulipatam ever part of the
Nizam's Dominions ?

Prof. N. G. Ranga: Never.

The Honourable Sir Edward Benthall: That question does not arise.

Dr. Sir Zia Uddin Ahmad: Was the public consulted at the time the Gov-
ernment took-possession of Berar, ceded districts and Masulipatam? Why con-
sult now? \

Mr. President: Order, order. Next question.

FoODGRAINS SOARCITY IN OERTAIN MADRAS DISTRIOTS..

884, *Prof N. G. Ranga: Will the Secretary, Food Department be pleased
to state:

(a) if it is not a fact that in Rayalaseema, Cuddapah, Kurnool, Chittoor,
Bellary and Anantapur districts the Madras Government have been obliged to
-suspend the collection of the first Kist owing to the failure of crops;

. (b) whether the Cuddapah Food Council has drawn the attention of Govern-
ment in January, 1948, to the extreme scarcity of foodgrains;

(0) whether the black market price of rice has gone up to Rs. 75 per two
maunds;

(d) whether manv public leaders-like Dr. Pattabhi, and Mr. T. Prakasam
‘have expressed grave concern over this growing famine condition and extreme
searcity of foodgraims;
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(e) whether the Madras Government have asked for any special assistance
of the Government of India, including special supply of foodgrains; and

(f) what action Government propose to take or have taken to relieve the
distress of the masses of this area?

Mr. B. B. 8en: (a) The information is partially correct in respect of
Bellary and Kurnool Districts.

(b) No representation to that effect has been received by the Madras Govern-
ment or the Commissioner of Ciyil Supplies.

(c) Government have no such information. .

(d) Government have not received any such representation from either of
the two gentlemen named.

(e) Yes, Sir.

(f) The Government of India have allotted certain extra quotas to the
Madras Government to meet the emergency and the Madras Government them-
selves have arranged for the movement of special quotas to the affected dis-
tricts. Further assistance is under consideration. Also, the Madras Govern-
ment are proposing to have more fair price grain shops and co-operative stores
and are intensifying arrangements for the procurement of surplus stocks.

Prof. N. G. Ranga: In regard to part (c) of this question the Honourable
Member says that he has no such information. Is it not his duty to make
enquiries about the existence of black market price, as ig alleged here, being
Rs. 75 per two maunds, when this matter was brought to his notice and when
it was so very easy for him to look at the daily papers?

Mr, President: What is the Honourable Member's question?

Prof. N. G, Ranga: Is it not his duty to ascertain this information and
place it before this House—whether it is correct or not?

Mr. B. R. Sen: I am prepared to make enquiries,

Prof, N. G. Ranga: In regard to part (d) of this question, I must enter my
emphatic protest against the procedure followed by this Government. Dr.
Pattabhi and Mr. Prakasam, Andhra leaders, have made certain statements
in regard to the serious nature of the famine conditions prevailing there; they
werz published in all the important Dailies. Is it not the duty of the Gov-
ernment to keep themselves in touch with the way in which pubhc opinion is
oxpreesing itself before they give an answer to a question when it is definitely
placed before them?

Mr. B. R. 8en: The Government are fully in touch with public opinion on
the subject. They are aware of the concern expressed by the public leaders on
this question, but they have not noticed any partlcul};r statements by the
leaders referred to by the Honourable Member.

Sjt. N. V. Gadgil: Has the Honourable Member noticed the appeal by the
Viceroy for public co-operation in the matter of food?

Mr, President: Order, order-

Prof. N. G. Ranga: Sir, the Honourable Member gave the answer that they
did not receive any representation from either of these two gentlemen. I take
exception to that. When I drew their attention to this statement . . .

-Mr. President: The Honourable Member's point seems to be that the Gov-
emment is bound to be in touch with all that appears in the papers. The
Horourable Member's reply is that they are trying to keep themselves in touch
mtﬁ; the public opinion, but sometimes they miss some statements. Is that
rght?

Mr. B, BR. Sen: Yes, Sir:

Prof, N. G. Ranga: If he wants let him consult the records here. 1t is
draited by somebody . .

Mr. President: Order, order. What m the question of the Honourable
Membnr?
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Prof, N, G. Ranga: My question is whether many public leaders like Dr.
Pattabhi and Mr. Prakasam have expressed grave concern over thie growin
fam . Ntios awd extreme scarcity of foodgrains.  The answer, as’
understood it,—I may have heard him wrong—was that the:.r have not received:
any r-yresentations from these gentlemen. That is a very impertiment answer
according to me.

Mr. Pregident: What is the reply of the Honourable Member?

Mr. B. R. 8en: As I have already said, Government are in touch with
public opinion on the subject. Concern hus been expressed by public leaders
all over the country, but, unfortunately, we have received no information
abouu statements supposed to have heen made by these two public leaders.

Prol. N. G. Ranga: That is & little improvement upon your written answer.

' VisiTs ABROAD OF SIR THEODORE GREGORY

885. *Mr, Manu Subedar: (a) Will the Honourable the Comnmerce Member
please state how many visits abroad Sir Theodore Gregory has paid since the
outbreak of the war?

(b) What was the object of each of them? _

(c) What were the reports submitted by him to the Government of India?

(d) Do Government propose to give copies of such reporis to the Members
of the Assemblv?

The Honourable Dr. Sir M. Axizul Huque: (a) Six.

(b) A statement is placed on the table.

(¢; (i) A report on the prospeets of Indian trade with United Btates of
America prepared jointly with Sir David Meek,

(ii) A report on the United Nutions’ Monetary and Financial Conference at
Bretten Woods, prepared jointly with other members of the Indian Delega-
tion.

(d) Copies of the two reports mentioned above are available in the Library.

Statement of the visits made by the Economic Adriser to the Government of India to foreign
- countries [

Year

8. No. of Country visited Obiject of the visit
vis't :

1 1940 UB.A, . . To conduct (jointly with Bir David Meek) an investi;
gation into thzu:)roaponts of finding alternative
markets in No and South America for Indian
producta 1urchased by Continental Furopean
countries before the war.

2 1941 Singapore . To attend an informal conference to discuss oo-
ordination of economio pol'cy in the Far East.

3 1942 United Kingdom . To attened discussions held in Lordon between ex-
perta of Empire countries to discuss the implication
of Art. VII of the Mutual Aid Agreement woen
U.K. & U.B.A. )

4 1913 Cairo . . . To attend as Observer the Anti-inflation Conference

: of the Representatives of the Middle East countries.

B 1844 UBRA—-UK. . To attend the United Nat'ons Monetary and
Finanoial Conference at Bretton Woods.

8 1945 U.K. . . To investigate working of Cepsus of Production and

‘Registrar General's Office in conneotion with the
work of the Inter-departmental Committee on
Btatistios.
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. Mr. Manu Subedar: In view of the fact that the public in this country
dislikes secrat missions by officials, will the Honourable Member let me know
whether Sir Theodore Gregory during sny of his trips took up the question of
the sterling balances or had any share in drafting the two obmoxious clauses of
-the Anglo-American Loan Agreement. pernicious to the interests of India?
.. The Honourable Dr. Sir M. Azizul Huque: First of all, I deny that there
is any secret official Mission, and, secondly, T might mention that sometimes
1t ie very difficult for Government because my Honourable friendg on the other
'side will not agree to go intc some of these Missions, and we have perforce
sometimes to send officials. As regards the latter part of the question. so far

s 1 am aware, there is nothing by which I can justify or even hold that that
Impression is even correct.

Mr. Manu Bubedar: Did he during his period of tour and delegation in any

one of these six visits handle with His Majesty’s Government’s representatives
i the question of the sterling balances of India, and more specifically the
obnoxious clauses of the Anglo-Awmerican Loan relating to the sterling balances?

The Honourable Dr. Sir M, Azizul Huque: I am quite certain that it could
not have been because the time of his last visit was earlv in 1945 and these
questions were taken up at the much later stage, and I have o information
whatevor {0 warrant the impression that he had anything to do with some of
these clauses referred to by my Honourable friend.

Mr, Manu Subedar: Has he made any other reports besides those mentioned
by the Honocurable Member?

The Honourable Dr. Sir M. Azizul Huque: So far as the Government cf
India is concerned, if iy friend refers to reports in India about India,
certainly he is from day to day engaged in different reports to different Depart-
ments.

Mr. T. Chapman-Mortimer: With veference to part (d), were any of these
reporis placed before any non-official advisory committee representing uon-
Members of this House before they were placed in the Library of the House? *

The Honourable Dr. Sir M. Azizul Huque: As far as I know they were

circulated and broadcast throughout India, at least the Bretton Woods Mone-
tary Conference report.

Mr. T. Chapman-Mortimer: My point is, at the stage when they were con-
fidentinl and before they had been finally released to the public, were they
presented to any of these non-official bodies?

The Honourable Dr. Sir M. Azizul Huque: I am not awarg of that but I
will note this.

WaR Risk INSURaNCE Funbp

386. *Mr, Manu Subedar: (s) Will the Honourable the Commerce Member
please state the total figure now standing at the credit of the War Risks Insur-
ance Fund in respect both of insurance of fuctories and of goods?

(b) Is the amount kept separate, or, is it merged with the general balances
of the Government of India?

(¢) Do Government propose to return this money to the iusurers directly in
proportion to the amount paid by them ?

Sd) Have Government considered the purpose for which they would put these
funds 80 as to benefit those, from whose pockets these funds have been derived?

(e) Have Government considered whether these accumulated funds could not
form the nucleus for a re-insurance organization in Tndia under the auspices of
Government so as to prevent Indian Insurance Companies having to seek treaties
and re-insurance abroad through individual negotiations?

f) Has any suggestion been made to Government for the use of a‘portion of
these funds to provide cover for riot and civil commmotion insurance at a very low
rate?
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" The Honourable Dr. Sir M. Agizul Huque: (a) The latest figures show the
total balance in these two War Risks Insurance Funds is Rs. 82,47,53,074-12-7.

(b) These balances are merged in the Central Government’s balances. A
pro forma account hcwever is maintained showing the amounts of these two
funds.

(¢), (d) and (e). The Honoursble Member’s attention is invited to Section
7(8) of the War Risks (Factories) Insurance Ordinance and Section 9(8) of the
War Risks (Goods) Insurance Ordinance which prescribe that if at any time
the amount standing to the credit of these funds exceeds the sum which in the
opinion of the Central Government is likely to he required for the making of
payments out of this fund the excess shall be paid into General Revenues.

(f) No. .

Mr. Manu Subedar: May I know why this very large sum, which was
tuken for certain purposes, and on certain excuses if I may say so, is not being
used for the benefit of those fromm whom it was taken in the form of a nucleus
for a re-insurance company in this country?

The Honourable Dr. Sir M. Azizul Huque: It is always easy to be wise
after the event. But if supposing any contingency did arise, the enfire fund
wculd have been requiréd and even more. So far as expenditure on the specific
purpose is concerned, I have already drawn the attention of the Honourable
Member to the clauses of the two Ordinances by which the balance will form
part of the general revenues, not only for the benefit of the particular task
but for the country as & whole.

Mr. Manu Subedar: Is my Honourable friend aware that a foreign com-
pany., coming from New Zealand, is trying to establish a re-insurance business
in this country and it is harmful to India, and will he consider the suggestion
that this fund should be made the nucleus of a re-insurance company in India

The Honourable Dr. Sir M. Azizul Huque: The point is that I am not aware
of it. If my friend gives me the information on this specific point, I will make
an enquirv. As regards part (b) T am precluded from doing that as part of
the expenditure from this fund, on account of the Ordinance, is to form part of
the general revenues.

Mr Manu Subedar: The sections referred to by my Honourable friend are
the Ordinance sections. They were never passed by this House. If Govern-
ment brought & proposal to this House for the acceptance of a portion of this
very large sum of Rs. 82 crores, I am sure the House would consider it. Will
Government put up such a proposal? That is the point.

The Honourable Dr. Sir M, Azizul Huque: I will certainly consider it. But
the Ordinance has been functioning for many years and I have not received
any complaint from the House.

Seth @ovind Das: Will the Honourable Member see that no foreign com-
pany for re-insurance is established in this country?

The Honourable Dr. Sir M., Azizul Huque: I have already answered my
friend. In the meantime that does not arise.

SarPPING IN INDIAN WATERS

887. *Mr. Manu Subedar: (a) Will the Honourable the Commerce Member
please state whether any stipulations, proposals or settlements have been negoti-
sted with the United Kingdom in regurd lo slipping in Indian waters? If so,
what are they, and will the papers be circuluted?

(b) What was done in this matter during the long period of deputation of
Mr. Pillai to the United Kingdom?

The Honourable Dr. 8ir M. Azizul Huque: (a) No, but negotiations with
United Kingdom interests are in contemplation. -
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_(b) The Commerce Secretary had some informal and tentative discussions
with the appropriate authorities during his visit to London last winter. The
Government of India are maintaining close touch with His Majesty’s Govern-

ment in the matter, and hope to arrange for more formal discussions later in
the year.

Mr. Manu Bubedar: Is the Honourable the Comerce Member in a posi-
tion to give an assurance to this House that during these technical negotiations
no commitments on the part of India have been made which some of us might
consider prejudicial to Indian interests?

The Honourable Dr. 8ir M. Azizul Huque: When the record of this Gov-
ernment will be written. at a time when my friend will come into power, he
will find that no such thing has ever been done,

IMpoRT CONTROL

888. *Mr. Manu Subedar: (a) Will the Honourable the Commerce Member
please state what modifications have already been made in the import control?

(b) On what basis is the import control now worked, and what is the basis
of priority now given as between various firms who wish to import?

(c) Are there any cases when the import licences are given, that the exchange
is not given?

(d) Are there any cases when the exchange is given, that the shipping is not
available?

(e) What special steps, if any, are Government generally taking to see that
the requirements for machinery, equipment, spare parts and essential chemicals
on the part of industrialists in India are met?

The Honourable Dr. Sir M. Azizul Huque: (a) The most important modifi-
cation made in administering Import Control relates to the liberalisation of
imports from countries in the sterling area. 1 may invite the attention of the
Honourable Meimnber to the Open General ILicence No. VII, published in
Gagette of India Faxtrcordinary of the 22nd January and the 4th February
1946, which permits imports without restriction of & number of articles of con-
sumer and producer types from the United Kingdom and other British Empire
countries in the sterling area. We have also ammounced from time to time
that licenses will be issued liberally for imports from the sterling area except
in the case of those goods which are included in the co-ordinated international
allocation programnmes, such as foodstuffs, certain textiles, fertilisers, eto.

Step: have also been taken to simplify the licensing procedure as far’ as
possibls.

(b) The main basis for licensing imports of goods is the same as before,
namely conservation of non-sterling currency and conservation of shipping
space, though the latter consideration is losing its importance. Further,
during the difficult period of transition from war-time to peace-time economy
import control serves the following objects:

(i) safeguarding legitimate interests of Indian industries;

(ii) facilitating disposal of war-time surpluses; and

(iii) regulating purchase ,of capital goods so as to ensure the industrial
development of the country on sound lines.

There are no general criteria for priority betwsen various importing firme
except thas in order that trade contacts may be maintained preferonce is given
to regular established importers in the matter of grant of licences.

(c) No. Exchange facilities are invariably given in cases where licences for
imports from a non-sterling area are issued.

(d) There were cases in the past, but none so far as the Government are
aware at present.
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(e) A special organisation known as the India Supply Coinmission is func-
tioning in the United Kingdom under the High Commissioner for India,
Loudon, mainly for giving assistance to industrialiste in the procurement of
their requirements of machinery, equipment, etc., from that country. Simi-
larly, the Indian Supply Mission in Washington renders such assistance as is
possible in regard to imports into India fromn North America.

Mr. Muhammad Nauman: Is it a fact that the importers who cannot
establish their claim for a particular year are not given permission as against
those?who did import in those years but have no records of any previous
years

The Honourable Dr. Sir M. Azizul Huque: That is inevitable in a system
in which import licenses can only be given up to a certain fixed limited quan-
tity: and if we have to issue licenses for a fixed limited quantity we have to
go by a basic year. If we allow everybody to come in, it will Eractically
nullify the very effect of import control. If my friend refers to the basic year
in his calculation, it is certainly the case but we have been trying to see that
th%tiidoes not create unnecessary hardship to the general interests of the
public.

Mr. Manu Subedar: Is the Honourable Member aware that there is discon-
tent smong the business people sceking these licenses not only for the striet
adherence to the pre-war quota which my friend mentioned, but because the
direction of trade has completely changed. There were enemy countries,
there were other countries with which there was large trade. Now there are
other countries with which there is large trade. Will my Honourable friend
assure this House that he will further simplify the system and in particular
remove this complaint of discrimination?

The Honourable Dr. Sir M. Azizul Huque: As I have said, I am looking
into that question of discrimination, which my friend referred to sometime last
week. As regards the other question, we bhave been trying our best to
simplify the procedure and almost every week we are considering the different
aspects of the new pattern which is coming into the world or is likely to come-
into the world. .

Dr. 8Sir Zia Uddin Ahmad: Is the Honourable Member aware of the fact
thav there is great excitement und agitation in the United Provinces over the
giving of licenses to textile mills und refusing the same to a spinning factory,-
'so wmuch so that a resolution was unanimously passed by the United Provinces-
Comnmittee on Food and Cloth Control about this discrimination?

The Honourable Dr. Sir M, Azizul Huque: With reference to certain arti-
cles involving roerely pro forma issue of licenses we have to issue them on the
rccommendation of the Department concerned. If my friend refers parti-
cularly to textile machinery, we have to issue licenses in accordance with the-
advice or the recommendations which are made by either the Planning or the
Industries Department.

Dr. Sir Zia Uddin . Ahmad: My Honourable friend has avoided the issue
The sterling balances of which we have heard so much lately are now defi-
nitely being utilised for the benefit of the billionaire and not for the benefit
of the people.

The Honourable Dr. Sir M. Axzizul Huque: We are issuing licenses for both-
sterling and non-sterling areas and I have not to my knowledge uny informa-
tion that this has been utilised for the purpose of helping the sterling areas or:
millionaries.

Dr, Sir Zia Uddin Ahmad: Why did you give licenses to the textile industry
and refuse the same to the spinning mills?

The Honourable Dr. Sir M. Asizul Huque: Because, as I have explained,
this Department has to issue liceuses for food, for agricultural implements, for-
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textile machinery, and various other categories of articles for which this Depart-
ment has to issue licenses on the decision of the Departments concerned. It
‘my Honourable friend wants any particulsr information on any particular
po;nt,,d I am quite prepared fo supply it by getting it from the Department con-
-cerned, ’

_ Dr. Sir Zia Uddin Ahmad: The Department which actuslly refused the
license is your Department. You ought to know something about your
Department.

The Honourable Dr. Sir M. Azizul Huque: I know much more about my
D';apart.ment than the Honourable Member thinks he knows about his Univer-
sity. ’

Mr. Manu Subedar: Will the Honourable Member cousider the case of
those firms which had large dealings with countries from which no imports can

now be received or which are new firms that have arisen in the last six years,
for some share of the import quota? '

The Honourable Dr. Sir M, Azizul Huque: We have considered these and
we have specially considered the case of those firms, Burma evacuee firms and
other firms, which have been dealing with the Far East. As regards the in-
fusior of new blood, we are trying our best to see that bona fide coses are

- fuvourably considered.

* Seth Govind Das: Is the Honourable Member aware that there is great cor-
ruption in those Departments, on whose recommendations these licenses are
issued?

The Honourable Dr. 8ir M. Azizul Huque: I think I have explained the
cother day that my friend is more aware of corruption and blackmarkets than
myseli.

Mr, T. OChapman-Mortimer: The Honourable the Commerce Member
aentioned ‘‘new blood’’. Would he bear in mind very carefully the possibility
that the ‘‘new blood’’ may have been taken out of an old body so as to defraud
the public revenues?

The Homourable Dr. S8ir M. Azizul Huque: It is very difficult for me to
-distinguish or analyse the blood of anyone.

MusLMs A8 MINORITY COMMUNITY IN INDIA

1389, *Mr. Ahmed E. H. Jafler: (a) Wil the Honourable the
Leader of the House be pleased to state whether Government are in full agree-
ment with the recent declaration in Parliament by the Secretary of State for
India wherein a reference has again been made to the Mussalmans of India as
4 ‘“‘Mingrity”’ Community?

(b) Will Government consider suggesting to the Secretary of State that the
Mussalmans of India are not a minority?

The Honourable 8ir Edward Benthall: (a) I have been unable to trace

the statement of the Secretary of State to which the Honourable Member
refers.

(b) Does not arise.

-

FALL I¥ PRIOES OF WHEAT AND RICE IN MADRAS

1890. *Prof. N. G. Ranga: Will the Becretary, Food Department be pleased
to state:

(a) the ceiling and actual prices prevailing in different places for a maund
of rice and wheat during 1945;

(b) the actual prices prevailing in January, 1946, for both rice and wheat;

(¢) how Government account for the sudden fall in the prices of rice in the
Madras Presidency in January, 1946; and

+Answer to this question laid on the table, the questioner being absent. .
+Answer to this question laid on the table, the questioner having wxhausted his quota.
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(d) whether Government propose to assure peasants that they need not be
afraid of any drastic fall in the prices of wheat and rice, in order to prevent
merchants from unduly depressing the price levels, taking advantage of the
Burma rice imports?

Mr. B. B. Sen: (a) and (b). Four statements are laid on the table of the-
House.

(c) There was no sudden fall in rice prices in the Madras Presidency in Jan-
uary, 1946.

(d) The Central Government have already notified their willingness to pur-
chase all wheat of fair average quality offered for sale in the main assembling

markets of the Punjab, U. P. and Sind at a price of Rs, 7-8-0 per maun
should prices fall.

Although no guaranteed minimum price for rice has been announced, the-
rice cultivator is fully assured of a market in the country and is also protected
by the general guarantee given by the Government of India in connection with:
the ‘“‘Grow More Food Campaign’’ that they will enter and support the
market should foodgrein prices fall unduly.
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Statement a (1) showing wholosals statutory mazimum and market prices in producing cenires for Wheat in provinces in

.

Reglon Province Producing Centres Statutroy maximum price January Feb
nary February
Rs.a. p. Rs.a,p. Re.a. p.
N. W. Reglon . Punjab ., . Lyallpur . 910 0 910 0 9 9 0
Okara . 9 80 9 6 0 07
N.W,F.P. . Bannu . 910 0 914 0 014 O
Mardan . 910 0 910 0 910 0
Sind . Nawabshah . 9 8 0 upto 21st J }
810 0 from 21-6-45, 8 00 800
Mirpurkhas . . 9 80 Upwtoﬁ-o-lb}
) { 810 0 from 21-6-45. 710 0 8 8 0
P. Reglon u.p. . Muzaffarnagar 1012 0 912 0 912 0
Sitapur ., . o 10 4 O 912 0 912 0
Dahraich , . 10 4 O 912 0 1012 O
Ajmer-Merwara Kekrl . 7 18 6 (red) , 7911 7 911
. 11 0 O (red) .
Bihar Muzaffarpar {12 0 O (white) { 11 8 0 11 8 0
Monghyr . B Do, . . 9 0 0 12 8 0
uxar . Do. 11 0 0 14 0 O
B (whita) (white)
. L4 ‘. . . 12°0 0
Bombay Reglon - Eombay Dharwar 200 Malieh Juisu 115 n
Nasik B . . 12 0 0 upto Mar
10 8 0 ﬁgmmrch }12 00 12 00
Ahmedabad 12 0 0 (ngjt:o‘l’la%e 1))ur- 12 0 0 12 0 O
. cl .
cp, . Saugor 11.0 0 .9 2 3 10 4 0
Khurai - . 10 8 0 fromApril1945 11 4 0 913 0
4 Y |
11183 0
Hard, (celin ice), 12 6 0 I(Mg
a . (cel rice),
v an o0

sPurchase prices fixed by District Magistrate havo been adopted as there are no free market nm due to monopols
purchase system.
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(In rupees per maund)

PR

Market Prices during 1045

March April May June July August Sept Oct Nov Dec
Be.a.p. Baa. p. Re.ap Rea p Bsap Rsap BRsa p- Be.ap. Rs. s p Bs ap.
910 0 910 0 8 6 0 810 0 9 0 6 810 0 811 0 © 7 0 9 6 0 910 0
9 8 0 9 80 8 80 88 0 814 0 8 40 8.80 812, 0 9 ¢ 0 9 8 O
914 0 014 0 910 0 910 0 9 8 0 9 8 0 9 80 96 0 9060 96 0
910 0 910 0 910 0 9 6 0 910 0 9010 0 9 0 0 8 8 0 8 8 0 812 O
812 0 10 0 éxo 0 810 0 810 0 810 0 810 0 810 0 810 0 810 0
9 0 0 610 0 810 0 810 0 810 0 810 0O 810 O 810 0 810 0 810 o
10 1 6 10 4 0 10 4 0 10 7 O 10_ 5 0 10 4 0 10 4 0 10 ¢ 0 10 ¢ 0 10 4 0
-
912 0 1010 8 10 4 0 10 4 0 10 4 0 10 2 7 1010 8 10 0 0 1010 8 1018 7
1 8 0 10401040]058106210401040108010801020
712 11 716 2 718 7 713 7 718 7 912 4 713 7 718 7 815 2 815 ¢
1 8 0 118011801180118011801180118011801130
12 8 0 12 0 0 11 4°0'11 8 011 8 0 11 8 0 11°8 0 11 8 0 11 8 0 11 8 o
12 8 © 10 0 0 10 4 0 10 4 O 1014 0 1014 0 12 8 0 1110 0 1110 0
(white) (white)  (white) (white) (white) . (white) ’2.%‘«';.)"
1015 9 514 0 6514 0 514 0 514 0O 514 0 514 O 614 51
o to to to to to o8 fls0o 1o
1015 9t 10 15 0t 1016 9t 1015 9+ 10 15 9t 10 16 9t 10 15 9t 10 15 8t 10 15 ['24
12 0 0 91110, 91010 91110 911 1¢c 91110 91110 91110 91110 911 jo0
12 0 0 120012001200120012001200120012001200
7 00
to
+t 6 6 10 4 0 11 0 O . oo
10 4 0 -
wlo{m?ow7om7o
10
(M) (M) (M) (M) (l%) 0 10 (fi) 0
10 4 10 4 0 10 6 0 9 6 0 10 8 0 10 8 0 10 4 0 10 6 0 10 6 1
M) (1)) (M) (M) (M) (M) (M) (M) (M) 0 10 “20 ¢

gmlc!l:ze rates fixed by District Magistrate according to quality.

C=Coarse.

o
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Statement a (II) showing wholesale statutory mazimum and market prices in producing centres¥or coarse rice in
provinoss

.

Regior/Province Producing Centres Maximum statutory period )
Javuary, February,
W 1045 4 lery
Q) , @) (3) ) ()
A .
N. W. Region— Bs. a. D. BRs. a.p. Bs. a.p.
. . Qfla ~ 18 8 0u to 80-10-45
Punjab “Bhelkhupura ¢ . { 12 & 0 Rea 909005 F11 8 0 11 4 o
.W.E. P, . . . Malakand . 18 8 0 u
N 12 ¢ O K}Jom%lo-“ }18 8 0 18 8 O
R . . . . Larkana , o S 8 8 0J upto 26-9-45
Sind 190 0K J810 810
8 2 0J from 26-9-45 K8 9 0 90
8 120K
T. P. esior,
U.r. R . . . Ftawah . ( 18 8 O upto Oct.45 ooe [
: Bahraich . 4 18 4 O from Oct. 453 1814 0 14 ¢ O
Baharanpur . < L 8 0 18 8 0
Eartern Region.
. . .~ < HIl . 12 0 0 A 11 80Mo 8
Eengal 1212 0T
Contai . . Do. N . . 10 0 0 9 ¢4 0
aNew
Bolpur . . Do. . o+ o+ 10 00 10 ¢4 0
Altpurduar Do. » 1 0“0
Bihar A . . . Nokha 10 0 0 upto 15-1-48 9 ¢4 0 101270
) Kishanganj { o ongmm--u 812 0 8 8 0
Jainagar . . Be: . 800 9 40
rissa . Cuttack . . . ) Fine 9-12-0
o ‘ Balore . 1&)&:» 71 2-Olupw 81-12-45
Eurl’::‘dm . . (lflne 8- 14-0 from 1-1-46 Same axim a’
an, .. . ) Corase a8 m, um'
Fine 9-12-0 upto 81-12-45 prioe,
Coarse 7-12-0
Sambalpur 3 Fine 0-8-0 from 1-1-46
{ Coarse 7-12-0 J
. Gauhatl . . [14-0-0 T(upto June 45)
Asram . R * {]3-8-0 (upto Nov. 46 }13 8 013 8 0
12-0-0 P from 1-12-45
Tezpur) . . . (18-8-0 T upto June 46

Dibrugarh. .

Bilchar .
Sylhet®
Madras . . . . Coconada . n
Kumbakonam
Bezwads . .
Bombay—
C.P. & Berar . B . Raipur} .
Bmhy . . . . « Thans . .
Dharwear R

18-0-0 T upto Nov. 45
L 11-10-0 P from 1-12-45

1
»
J
{ 14-8-0 T upto June 45 }

14-0-0 T upto Nov. 48
12-6-0 P from 1-12-45

{ 18-8-0 T upto June 45
18-0-0 T upto Nov. 46
11-10-0 P from 1-12-46

. {n-s-o T upto June 45 1

18-0-0 T upto Nov. 46
11-10-0 P from 1-12-45 J

~
o

5-1-0 Paddy II Sort. .
8-9-0 Village site unbused
. 0. R. rice IT sort.

. 05-2-6 paddy at village site un -
bagged

8-4-0 ¥, O. R. rice
II sort.

. e

2
g

Controlled ercba
. 7-8-0 price of paddy.

819 81069

81110 8 9 0O
9156 2 015 2
1011 8 1011 §

(M)=Medium. (A)=Agriculturist’s price. (T)=Trader's price
© = Purchiase prices fixed Ly District ¥ egistrates Lave 1 cen acopted as there a1e no free market ratesdw
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zuaanmwammvmm«f o

TROS vy W rgpe g . (Iﬂ per mund).
Market Prices during 1948
N 1, y June, July, August, September, Octobor. November, Deoombc
‘f“‘"’.: f&rg 1“03 19'1? 1%{ 1945 M&ﬁ 945. 194
o) " ® ) 10) ap  a» ay (10 (is)

Re.a.p. Be.ap Reap Basp Resp Beap Beap Biap Reap Regab

12 0 0 120011'7011801_11201100‘112011‘01118012'4

- -

13 80 1380 13 8 0 13 8 0 13 8 0 13 8 0 13 8 0 13 8 0 13 8 0 18 8 O

810 8 80 880 880 880 880 880 800 820 82 0

8 90 9 00 900 900 900 900 900 81280 812 0 812 0

156 0 0 15 0 0 15 15 0 15 0 0 16 0 0 15 0 0 15 O 0 15
14 4 0 14 ¢ 0 14 4 0 14 4 0 14 4 0 14 4 0 14 4 O 14 6 O 14 2 0 14 O O
18 8 0 18 8 18 8 0 18 8 0 18 8 0 13 8 13 0 13 0
IO(MS) 0 IO(MS) 0 10 (LS{)O 10 BBI)O 10 (ﬁ)o 10 &)o 10 (13{)0 10 ft 0 10 (i 8(&)0
914 0 10 8 0 1112 0 11 gz 0 1112°0 11 0 0 912 0 12 (0) 0 10 0) 0 912 0
1014 0 1014 0 1012 0 1012 0 1012 0 1012 0 11 0 0 11 0 0 10 4 O 10 4 O
i1 0 0 1112 0 1112 0 10 8 0 11 4 0 11 8 0 1212 0 12 8 0 ;2 40 12 8 0
911 0 10 0 0 10 0 0 10 0 0 10 0 0 10 5 0 10 0 O 9 8 0 10 O O 10 O O
9 00 9 00 080 980 .. 1012 0 11 4 0 11 0 0 11 0 0 11 2 0
10 0 0 10 0 0 10 4 0 1010 0 1112 0 13 0 0 183 0 0 12 0 0 11 8 0 1112 O

same a8 maximum price.

1212 ©0 12 8 0 12 8 0 12 8 0 12 8 0 12 8 0 12 0 0 11 8 0 11 8 0 11 8 0

1212 0 18 0 0 13 0 0 12 0 0 12 0 0,12 0 0 11 8 0 11 2 0 11 2 0 11 2 O

.

14 0 O 13 8 9 13 8 0 13 4 0 13 4 0 18 ¢ O 1212 0 1115 O 1115 0 1110 O

1110 0 119012001180110011001100101{0'0120030

i . . . »

11 ¢4 0 11 0 6 20 8 0 12 0 0 1112 0 12 ¢ 0 1112 O 12 4 O 12 0 0 12 8 O
(B ‘ 3

8 0 » 8566 8658 85058 715 0
05.‘85’5865865856856’55855855850

o
&
- ]
o
-]
-3
®
L]
L]

71411 716118118110113118,11@_11911810

812 6 9 ¢ 6 893 8118 8104 811 0 818 0 813 0 8138 0 812 6
915 8 9156 2 915 2 915 2 016 2 015 ¢ 016 2 015 2 015 2 015
1011 8 1011 8 1011 8 1011 8 1011 8 1011 8 10 '11 .8 1011 8 1011 8 1011

( P)=Pioducer’s pilce

LR o
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Statement B(4) showing wholesale market ,m'o;; ‘gf Wheat in the Provinces in India in January

(In rupees per maund)

Province Producing | Week endt Week- Week end!n Week- !Woek ending
o Qentres 1-1-46 e gnill‘}' 15-1-4 o ;g%ln 20-1-48

N.W.Region . |Punfab . [Lysiipar .| 910 0 | 910 o! 910 © 010 0| 010 O

Okara .| 980 9 80|/ 980 9 80| 08¢0

N.W.B.P. ., | Bamnu . 960/ 0106 (060|060

Mardan .| 812 & o090 040 980|080

8ind . . | Nawabshab | 810 © 810 o/ 810 0 810 0/ 810 O

Mirpurkhas | 810 0 | 810 ¢, #1000 | 810 0 810 O

U. P. Region | U.P.. . |Musaffarnagri10 ¢ 0 [10 4 0 10 4 © -
i
Blapur . (1011 8 (11 0 7 11 07 (11 0 7/11 0 ¥
- . , i
Bahralch . 918 o0, 914 0 | 912 0| 912 ©
Afmer- Kekri .| 816 2 816 2 815 2 815 2| 815 2
- Merwars, )
- M
‘ Bthar, . | Musaffarpur |11 8 O |11 8 0 11 80 11 8 0
(Red) | (Red) (Red) | “(Red)
Monghyr* . (11 8 0 |11 8 0 11 8 0 |11 8 O i
(Red) (Red) (Red) (Red)
Buxar . (1110 0 (1110 0 1110 0 |1110 0
Whi (White)

(White
on 2/2/4)0 oﬂl/'m)o o.%l,b on 28/1/40

! -
. | Dharwar .| 514 0 514 0! 614 0 (814 0 B14 O

Bomtasy Reglon | Bombayt u 14 1
1015 0% |10 15 Otl 1016 9% |10 15 o3 10 18 ©f

Nasik .| 91110 91110 01110 91110 91110

Ahmedsbad (12 0 0 |12 0 012 0 O ’12~oo 120 0

|
f
l
|
|
I
|
|
i
|
|

O. P. & Berar | Baugor .
Khural . s oo o 10 6 O
: 20-1-460')
. | Harda .| 914 OM) 10 8 oM
. on blll%M ; 19/1140)
|

» = (dntrolled Rate,
- %chue prices fixed by Distt. Magistrate have been adopted, as there is no free market rate .due ﬁo
"°"°°°u¥())w°rmhm Totes fixed by Distt. Moglstrate, according to quality. -
Medi
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Statement B(45) showing wholesale market prioe for Coarse Rice in the Protinces in India in

January 1946
| | | |
| Week erdirg Week endlnc Week ending ‘Week ending
s | T e e e Mo e b e T
i
|
N. W. Reglon— !
Punjab ., ., ., ! Qila Bhelkhu-|12 4 0 11 8 0 |12 0 0 1112 0 ’12 ‘«0
N.W.F.P. . . lﬁ“lrk'md .11 80 (18 8 0 1380 (1880 ;188060
Bind . . , |, |Larkepa. .| 812 0O 812 0 312 812 g12 ®
- gkuznn‘t)) ghgu‘l)) @ xm) Smnnl) (hgnl’)
(Joabi) (Josht) (Jo-ho (Jo.hl) | (Joab)
(on 2-1.46) i
U. P. Reglon— |
‘0. P, . . |TEtawah , .16 0 0 18 0 0 16 0 0 15 0 0 i'ls 00
Babrateh . 1212 0 (1218 0 P18 8 o 'n 00
Sahsranpur . (18 4 O |18 4 0 (18 4 O [18 4 0 (13 4 @
Ben . . . .| 8 8 o 8 8 OM) 8 8 OM) H 10 0 Ow
ol : Hilt (on 2-1-40‘;‘) a0 (on 16-1-46) o
. . 912 0 9 ¢ 0 9 40 9 80 8 0
::hl 1060 |10.40 |MICT ’
pur . . (o130 |0 181% \ -
Allpmduay . (10 4 0 (10 0 O o(“e"? 10 00 10 0 ©
. (on 2-1-46) (on 16-1-46) ',
Blhar . .| Nokha . . 110 0 OM) 10 8 O(M){ 10 8 O(M)| 10 8 O(M) 10 g8 O(M)
Kishan, .11 00 111 4 0 (10 80 |1012 0 !4 0
ool . | fon 21-48) |04
Jafp .|11 80 112 0 1112 0 112 0 i1 0
agar (on 2-1-46) | 12
rissa « . .| Cuttacke 9 00 90 9 00 0
0 (ex-godown) (ex-godown) (ex-aodovm) (ex-aodawn)f(gg.ggdom
Balaspore no tavajable )
Sambalpur . not available ¢
Assam . ., N | Gauhatl . .l11 8 0 11 8 0 1 8 0 1150'1130‘
Tespur . . |11 2 0 (11 2 0 /11 20 |11 2 0. 17 40
Dibrugath . |1110 0 [1110 0 |11 10 6 |1110 0 |41 O
Sllchar . 9 80 980 512 0 6 8 0 68 0-
_ Bylhet . .]12 80 |12 8 0 810 o 9 40 9 40
Madras—
Madras . . | Cocanada 7156 ¢ 716 4 715 4 715 ¢ 715 &
Kumbakonsm. [ 8 5 5 8 8 6 8 55 8 55 8§ &
Beswada .| N.A. N.A. s 11 [ .. 811
- . (12-1-46) (26-1-46)
Bombay—
O.P.&Berar . , (Rafpur ., .| 8 8 6 818 0 818 0 818 0
Bombayt . . , |Thena . .| 915 2 915 2 915 2 915 2 915 2
Dharwar .|/1011 8 |1011 8 1011 8 |1
011 & |0 u s
!

* Producers prico has been 16 vised since 1st January, 1040 Rs. 7-2-0 exccpt Sambalpur.
t Purchase prices fixed by D
monopoly oaa, .D” e y District Maglstrate have been adopted as there is no free market rate daer€d
(M)=Medium NA. = Not available. 1At
' B3
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Innia's QUOT4 OF REPARATIONS FROM GERMANY

1801, *Mr. K. O, Neogy: (a) Has the attention of the Honourable the
Commerce Member been drawn to a report from Paris published in the London
Times, dated the 22nd December, 1945, on the basis of distribution of German
reparation assets, giving a list of quotas allotted to different countries, in
which the quota for India (being 2 per cent. of category ‘A’ and 29 per cent. -
of category ‘B’) is indicated as ‘‘subject to confirmation’'?

(b) Will the Honourable Member please explain what is meant by this
condition ‘‘subject to confirmation’’, which does not apply to any other country
mentioned in the list except Egypt? When is this confirmation going to be
made, by whom, and under whet ‘procedure ? fom

(c) Has the Honourable Member any idea as regards the industrial equip- °
ment and other eapital equipment, together with merchant vesse!s, which may
be available to India under category ‘B’ of reparations? Who will actually
determine the selection of such equipment for India, and when will details
thereof be available in this country? _

(d) When are the above equipments under category ‘B’ of the scheme likely
to be avai'able to India, and have Government decided upon any scheme for
the disposal of -the aforesaid equipments when received, or can the Honourable
Member generally indicate the lines on which a scheme for such disposal may
proceed ?

The Honourable Dr. Sir M. Azizul Huque: (a) Yes,

(b) Government have no information as to why the Paris Correspondent of
the Times used the expression ‘‘subject to confirmation'’ only in respect of
Indin and Egypt. The Conference made recommendations to respective Gov-
ernments which were subject to subsequent confirmation by all of them. Gov-
ernment of India’s concurrence in the -draft Agrcement has since keen eom-
municatéd and the Agreement will now be signed on bebalf of India by their
Delegate. .

(o) T lay on the table of the House 3 lists of capital equipment which have
been received by the Government of India as available for advance deliveries
of reparations. Further lists are expected to be received when the Control
Council in Berlin has decided what further equipment should be made available,
The allocation of equipment to India, as to other countries entitled to a share,
will be made by the Reparations Agency which has been set up in Brussels.
fndia is represented on this Agency and has the same rights as all other
countries.” In the case of & dispute between two claimant countries, the matter
«is initially decided by the Agency, but if the decision of the Agency is not
acceptable to any claimant, it is subsequently decided by arbitration. There
does’uot appear any chance of ships being available to India as the allocation
of merchant shipping is to be in proportion to shipping’ losses.

(d) No information is yet available as to when category *B’ items are likely
to be available to India though, as stated abowve, 3 advance lists have been
received and Indian demands for items in'these lists have been made. The
question as to how equipment, when received, should be disposed of, is under

eonsideration.

APPENDIX II
List of planty available from Germany [013 first inataiment of advance deliveries

I. The synthetic dye plant ‘I G. Farben Industries’’, in the city of Ludwigshaven
t}-available only), '

2. Boda ash plant “Mathes and Weber'' at Duisburg. _

3. Ball-bearing plant ‘“Kugel Fischer Werkie” (F.' K.) at Bchweinfart.

4: Tathe manufacturing plant. Waldrich in JHC OCity of Biegeu.

5. Lathe manufacturing plant “‘Schiss-Defris’’ at Dusseldorf.

6. Lathe manufactuting plaht ‘“Wagner’ at Dortmund.
o 7. Sh:leal.lgéngm pg::;on'zkgwa:dd:ko}u at Hamberg (excepting . graving dock and

tTanswer to: this question lald on she abls, the-quasbioner being abwent.
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8. Shipbuilding plant ‘‘Bremen Deshmag Wesser”” at Bremen (after approximately sixty

days).
9. Metallurgic plant ‘‘Hutten
10, Metallurgic plant “Band isenwalzwerk” at Dinslaken. ,,

“Reinische chamoth Dinaswerke’". ] )
11. Fireproofing plant, on “‘Rhine”, in tho city of Bendorf on Rhine.

12. Plant for manufacture of revolving drills, ‘‘Hanwell LEI". at Pusseldorf. -
13. Oil refinery equipment plant Kail Ganzler at Duren, Gross-Apparate BAU, Essen.
14. Underground power plant of Gross-Draftwerk Mannheim AG at Mannheim.

16. Klockner Humboldt Dietz, Obracrscl. Diesel engine plant. o
Th?:’:‘; is another plant belonging to the same company, on which investigations are still pro-
ceeding. : .

18. Fritz Muller, Baslingen. Machine Tool Plant. Produces drop hammers hydraulic

—————and dye casting machines. ) ,

17. Bohne Kohle, Esslingen, Machine tool plant. Produces horizontal boring machines,
shapers and core moulding machines. -

18. Huhn Kelb, Stutigart. B0 per cent. destro)ed.

19. Hensolt, Herborn, Hessen-Nassau. Optical and mechanical instrument plant.

20. Gendorf, 60 miles eust of Munich, Private power plant 68,000 kw capacity.

21. Hastedt, Bremen. Steam electric power plant. 92,300 kw capacity. Some damage.

22. Toging, NR. Muhldorf. H: dro-electric power plint. 42,000 kw direct current gene-
rating capacity.

28, Aircraft engine plant of WMW r¢pt BMW (?) (Plant No. 2) (Bayerischemlde Moteur-
werk at Munich), subject to temporary withholding in XMRT, (?), for seventh Army use.

24. Kukurbelwellenwerke, Glinde, NR. Hamburg. Plant for the manufacturd of crank-
shafts for aircraft tank and U-loat engines comprising forge, heat treatment and machine
shop.
25. Metal werke, Neuengamme, NR. Hamburg. Plant for small arms factory, Approxi-
raately 500 modern machine tools. .

'26. Hanseatische Kettenwerfe, Hamburg. Plant for the manufacture of cartridge cases.
(Approx. 30 mm.) and small fuses. Machinery comprises drawing presses, annealing—
heading machines for the fproduotlon of steel cartridge cases and a number of automatio
lathes for machining small fuse components,

27. Fabrick Heas Lichenau, Furstenhagen, Explosives Plant.
in d condition. .

. The motorcycle plant, Baverische Moteurwerke (BMW pldant No. 1 at Munich), the
“Krupp” plant in the city of Essen (Subject to certain locomotive ca|r:>acity still required
for the maintenance of essential transport), and the underground aircraft and truck engine
parts plants at Neckarelz, near Heidelberg, which are also available, have been offered te
the Soviet Union by the Control Council for immediate delivery. The offer of 3 factories
has been accepted by the Soviet Union in principle. : :

1. Kabul Fischer George Schaefer and Company located at Schweinfurt A/Main and
dispersals at Cannstadt and Erkner. Principal products: Ball and roller bearings and

rts thereof.  Other information: Approximately 2,500 machines, representing about

per cent. of total are ready for production. Most are special types peculiar to the
industry_ Research laboratory and testing rooms are part of the equipment.

2. Deschtmag Werke A.G. Weser-Bremen located at Bremen with shipyard at Weser.
Principal products : General shipbuilding and repairing. destroyers and submarines. Other
information : Suitable for construction of merchant ship. Carge vessels up to 10,000
tons_ tankers up to 16,000 tons. freighters and transports up to 25,000 tons. Nine stern
launching ways, 1.1,000 (?) feet long, one side launching way, 150-ton floating crane and »
floating dock. Damage mostly confined to buildings and service facilities. Slips, cranes and
machine shop equipment relatively undamaged

3. Bayerische Motoren werke (BMW) A. G. plant No. 1 located at Munich, Oberwise-
senfeld. Principal products : Motorcycles and aircraft engines in 1038, In 1943 to 1945
mrcal'qft enp(;imu oz:ily.T t()i.he; ig:égmmtﬁon: 40 dper cent. of buildinﬁs and 15 per cent. of
machinery damaged. Total o machines and equipment in the ich P i
additional 1,800 to 2,000 loca.te_d at dispersal plan‘l'aa(.1 P unie lant with an

4. Gross-Kraftwerk Mannheim AG (Mannheim underground steam electric generating plant
located at Mannbeim). Principal products: Generation of electric power. Other informa-
tion : Equipment and buildings are in good condition and plant can be operated. One Steam-
turbe generator of 30,000 kw with a single boiler of 240,000 lbs. of steam per hour capacity.
The furnace is fired with pulverized hard coal received at plant from river barges. Plant
built in 1840 in an underground cell 100 feet in diameter and 75 feet deep.

5. A na, G.M.B.H. (Gundorf steam electric power t) located iles -
Munich. ?rmcipnl products : ‘Production of electric powor’hflzar) a chlori:f T)llla:t, “g'th:f-

W‘-el‘ke Essen Borbeck Friedrich Krupp ‘G' " at Borbeck.

Machine equipment reported
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information : All equipment in operating condition. Total installed generating capacity of
69,000 kw made upeqof pone turbine of 23,000 kw, non-condensing topping unit, 1, P.8.I
preesure, 9120 Fahrenheit temperature, and two turbines of 23,000 Kw capacily. 314 P.S.1.
pressure, 0120 Fahrenheit temperature, operating condensing. Three Benson boilers with
a peak rating of 300,000 lbs. of steam per hour at 170 P.8.I. pressure 9320 Fahrenheit.
Boiler feed pumps of chromium cast steel high pressure type, 13 stages. Built in the side
of hills to prevent bombing.

6. Bremen Corporation, Hastedt Steam Plant located at Bremen. Principal products;
Generation of electric power.  Other information: Plant heavily bombed but 2 turbo
generators and 4 boilers in operating condition with minor repairs neumliy. Turbo gene-
ratore_are of 20,000 kw and 15,000 kw capacity, which operate at 515 P.8.1. steam pressure,
797° Fahrenheit temperature, and produce 3 phase 50 cycle power at 7,000 volts. Boilers
are stoker fired using hard coal but may be converted to oil firing. There are two standby
Diesel engines. Plant located in Buburb of Bremen and controlled from central operating
point. ) . i
7. Innwerk Bayerische Aluminium A.G. (Toeging Hydro-Electric plant) located at
Muhldorf, 50 miles east of Munich. Principal prodacts : Geueration of electric power.
Other information :  Plant built in 1824 to produce power for the aluminum plant. No
damage to plant during the War and all equipment in opmtislag condition. Eight horizontal
shaft water wheel generators of 6,000 kw. each, one 50 mm. volts D.C., operating under
s head of 116 feet. Water delivered from canal to turbines through one penstock 13 feet
in dismeter and one 66 feet long for each. Turbines are not available.

8. Klockner-Humboldt-Dietz located at Oberusel, near Frankfurt A/M. Principal pro-
ducts : 2 and 6 cylinder diesel engines and parts, Other information : Buildings undamaged,
alight damage to machinery. There are about 350 general purposs machines, testing depart-
ment and chemical laboratory. .

8. Fritz Muller, Pressen labrik located at Oberasslingen. Principal products : Drawing
presses, forging presses, oil mills machines, machine dye casting machines, presses for plastics
and press wood hydraulic pumps, ete. Other information: Plant has no war damage and
is ready for operation. 170 machine tools, B3 lathes of all types, 27 boring machines, 17
grinding and 16 drilling machines.

10. Uchner and Kohle machines fabrik(?) located at Esslingen/Neckar. Principal products :
Tapping machines,” milling machines, fine precision borers. planers, riding stick points, weld-
ing machines. Other information: No war damage and ready for immediate operation.
Total of 69 machine tools, including 21 lathes, 12 grinding machines and 11 drilling machinea.

11. Heyuolet-werke fur Optik and Mechanik located at Herborn/Dillkreis, Hassen Nasssu.
Principal products : Optical items principally for war used binoculars, gun telescopes for
tanke, gun telescopes, simple and submarine teleacopes, and angular gun telescopes. Other
information : No homb damage, equipment estimated to be 10 per cent. demaged. Manu-
facturing space all one floor including tool and Wye department, lens grinding department,
sssembly and inspection department.  Metal cleaning and plating department separate.
Total of 240 machine tools, all types.

12. Goldfish underground factory (diamerpenz) located in gypsum mine at Obrigheim,
Mosbach. Baden. (Across river from Neckarelz). Principal .Pmdut't: Aviation engines.
Other information : All equipment ready to operate, but deteriorating somewhat from rust.
Approximately 2,000 machines.

13. Bayerisch Motorenwerke (BMW) A.G. Plant No. 2 located at Munich (Alach!.
prircinal products : Airplane engines. Other information : Constructed 1937—1830. Build-
ings 3 per cent. damaged. 700 machines at Munich No. 2 plant and 02700 (?) machines at
dispersal plants. T

14. Fabrick Hess Licheneu located Furstenhagen, Kurhesseh (near Kassel). Principal
Principal products : Airplane engines. Other information: Constructed 1837—1839. Build-
-Plant specially built for production and processing military high explosives. Three TNT
production lines, 2 processing lines, 2 shell firing lines, plus accessory and subsidiary depart-
ments such as power plants, otc. Condition of buildings and equipment generally good.

(@)
List of Fuctories available as Advance deliveries.

The industrial plants and equipment listed below have been declared available by the
ACC for Germany as advarice deliveries on reparation account in accordance with provisions
of the Berlin Protocol. It has been agreed by the three Weastern Powers that onl- ome
official channel will be used to transmit the liste and your submissions to the Government
to which you are accredited should be on hehalf of the Governments of the United Kingdom,
France a_nd the.Unlt.ed Btates. Claimant nations are invited to indicate to the ACC their
interest in obtaining plants and equipment on this list. Normally the time to be allowed
claimant nations for this purpose will be only 21 days, but hecause of intervening holidays,
it has heen agreed that 28 days will be allowed in this instance. For the purpose of the
commencement of the 2B-dav period it is agreed that this telegram shall be deemed to he
dated 15th December 1045. Indications of interest on the part of claimant nations may be
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transmitted through amy chaunel sppropriate for communication with the Control Council

WE : . . i

Eh.seilj:tl fﬁl;? 16. Deutsche Schiﬂ-n;ndmu;hmanbau A.G.—located at Bremen-Valentin.

Princi roducts : U-Boats, trawlers, etc. 143 i

Goneraplﬂdepscriptinn of plant and equipment—extra large concrete buildings ) SF ”“f“.;m’_
250’ 1,200' U-Boat Pens, The building 38 under construction and approximately cl;; ition.
com lete. It is slightly damaged from bombing, but equipment is in very good ‘

&unntitiea and types ox ltomins and equipment :

20 shapers.

110 lathes.

6 milling machines.

3 .'111(:“(1' 1, radical and wall)

35 drills (vertical, radical and wall). ) . -

items are ‘‘general purpose’’ tools and are in good operating condition, _

%‘.heﬂfrial No. 1'?.s C. F.p Borgward—Torpedo Bth:: of automobile Plant located ab
Bremen., . )

en. . . k

Principal products : manufacturing t.orpe@oes. Plant is a single story steel framewor
brick building. The building torpedo sect. is 50 per cent. destroyed. 90 per cent. of -tools
is in good condition, the other 10 per cent. is in repairable condition.

Quontities and types of machines and equipments :

Lathes 67. '

Routing machines 11.

Boring machines 25, .

Grinding machines 3,

‘Welding machines 6.

"Thread cutting machines 5.

Planing machineg 3.

Emery blocks 5.

Polishing machines 5.

Miscellaneous 19.

Total 149. -
b 3. Serisl No. 18. Norddeutsche Huette Aktiengesellschaft—located at Bromen—Ofle-
hausen.

Principal products: Coke and by-products, cement, pig iron, Thomas steel ingots, ferro-
vanadium. Tli:e lant is suitable for the production of the following material per month : 16,000
tons pig iron, 20,000 tons coke, 810 tons tar, 270 tons ammonium sulphate, 216 tons benzol,
9,200, M-Gas, 18,000 tons cement, 2,600 tons nickel iron, 17 tons ferro-vanadium. There
is light bomb damage, but buildings and equipment are in fair physical condition.
Quantities and types of machines :

One 330 ton blast furnace.

Two 107 Thomas convertors.

Bixty Koppers coke ovens

By-product plant.

Cement plant.

Ferro-vanadium plant. i

Boiler House.

Power House.

Water Pumping Equipment. ’ .

4. Berial No. 19. The Hann Tessky Index Werke, located at Esslingen-Neckar.

Principal Product: BSingle spindle sutomatic screw machines. Plant and equipment
in very good condition with very slight damage. Machine tools and equipment, capable
of producing other machine tools, some special equipment used for firm's particular line of
automatic screw machine and spare parts.

Plant had 3,000 employees. In 1844 11,400,000 RM (1,560 tons) produced. There are
424 machines available at present.
Quantity and types of machines :

Engine lathes 86.

Turret lathes 28,

Automatic Bcrew machines 37.

Milling machines 72.

Upright drills 57.

Radio drilling machines 13.

Horizontal Boring Machines 13.

Jig Boring Machines Nil.

Thread cutting machines 10.

Glear cutters 10.

Plane 1.

Bhapers. horizontal 14.

Bhapers, vertical 4.

(Grooving machines 2.

Internal grinders 14,

Cvlindrical orindera 18,

Burface grinders ¥

Universal tool grinders 28.

Total 424.
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5. Serial No. 1014. Nordeutsche Dornierwerke No. 2.

Factory—located at Luebeck.

This plant is approximately ten years old and was manufacturing aircraft parts. Pre-
sent manufacturing has been devoted to the production of economy stoves, saucepans,-and
household utensils. During the war the plant emfloyed 1,200. The machine tools con-
sjst. of : air compressors, hand saws, bending rolls, filter benches, 200-foot conveyor,
drilling machines, folding machines, shears, grinders, lathes, milling machines, sheet rolls,
spot welders, riveting machines and presses.

6. Serial No. 1015. Nord Deutsche Dornierwerke No. 4. !

Factory—Located at Rothebeck.

This plant was constructed in 1844 and was manufacturing aircraft frame parts. Pre-
sent manufacturing has been devoted to the production to metal bed frames, aluminium
drain corks and household utensils. The productive area was approximately 1,950 square
meters and employed 85. workers. The machine tools consist of drills, Iathes, shapers,
grinders, welders, universal millers and salt and annealing vats.

7. Beridl No. 1016. Arms Factory. Rinker—located at Minden. This plant was
built during-World Wer I with the exception of several modern additions. The plant com-
prises approximately 100,000 sq. ft. of floor space. This plant was ‘engaged in the manu-
facture of 70 and 7-62 cm. shell cases, tank component parts, and a Variety of small tools,
The layout and equipment is modern. The equipment is largely for the mianufacture of
primers, using extensive presses. It includes a modern automatic siren: machine shop, a
foundry for die casting and heat treating.

8. Serial No. 1017. Metallwerke Wolfenbuettel GMBH—located at Wolfenbuettel near
Brunswick. This plant consists of two buildings constructed in 1834. It was engaged in.
the production of 'XQ cm. small arms cartridge, small arms cartridge cases up until 1042
when it was changed over to the production of 7'62 cm. artillery shell cases. The output
with an employved personnel of approximately 830 was 300,000 cases per month. - The plant
includes such machine tools as lathes, milling machines, shapers, planers, presses, saws,
grinders, drills, three annealing furnaces, degreasing and pickling plant, thread mills,
copper plating bath and conveyor system. The equipment is modern.

9 Serial No. 1040. Stuhlrohrfabrik Von Rudolk Sieverts—located at Hamburg Berge-
dorf. The equipment in this plant is declared’ available in part only. The machine tools
available include : 8 special lathes for making shells, 4 hydraulic presses, 2 thread drilling
machines and 5 other machines.

10. Serial No. 1041. Nordeustche Dornierwerke No. 7. Factory—located at Sierksrade.
The equipment in this plant is declared available in part only. The machine tools
include : 1 drawing rotary printer, 1 printing machine, 1 drilling machine, and 1 combined
guillotine and forming machine. y

Following six plants being destroyed because of their war potential.  Only general
purpose machinery available.

11, Serial No. 20. Fabrik Kaufburen—located near Kaufburen. Constructed in 1941,
but production did not start until 1943, for the production of single base smokeless powder.
The plant produced approximately 280 metric tons of single base smokeless powder per
month. The plant consisted of production line, a distillation plant for the rectification
of the recovered solvent, and a power plant. The power plant has been destroyed, but the
electrical generating equipment is undamaged.  Other general purpose items, such as
olecp]x‘;igl motors, hot air blowers, ventilating fans, and a small quantity of machine tools are
available.

12. Berial No. 21. Fabrick Aschau—located near Muehldorf. Built in 1940, especially
for the wartime manufacture of nitrocellulose. The plant consists of  four lines for nitra-
tion and purification of nitrocellulose and two lines for finishing, blending and packing of
finished material. Steam and electric power were generated in two power plants. aste
acid was processed in two plants one for denitration and one for sulphuric acid concentra-
tion.  Actual production was approximately 1,430 metric tons per month of 13 per cent.
nitrocellulose (with a rated capacity of 1,760 metric tons per month). The nitrocellulose
%roduction lines consist of macerator, nitrators, wooden vats, autoclaves (pressure coolers)

ollander machines, stabilizers, blending and centrifugals,

13. Serial No. 22. Fabrik Ebenhausen—located near Nearningolstadt.

Constructed in 1938 for the production of nitrocellulose and single base smokeless
powder. Plant consiets of two lines for the production of nitrocellulose and one line
for the manufacture of single baso smokeless powder. Waste acid was processing 10 plants,
one for denitration and. one for concentration of sulphuric acid. 75 per cent. of the
smokeless powder plant was destroyed by bombing. The nitrocellulose and power plant
have been destroyeds Actual production of nitrocellulose was approximately 440 metric tons
per month and 11 metric tons of single base smokeless powder, prior to bombing, The
rated capacities were 1,100 and 166 metric tons respectively. The equipment in the
nitrocellulose production line consists of macerator, wooden vats, autoclaves (pressure
cookers) Hollanders, stabilizers, blending and centrifugals. Small quantity of wmachine
tools is available, but no laboratory equipment. .

14. Berial No. 23. Wehrmucht Ordnance plant—located at Strass. Thip plant was
arranged for the filling and storage of ammunition from rifle ammunition to l;? inch mortar

-
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shells.  Due to damage, equipment remainihg for reparation consists of 8 budrrus lolar
boilers—234,500 K. Cal/S8T cosl fired boiler 4 presses, one shaper, universal type No. 11 hd

mill and lathe.

15. Serial No. 24. Geretsfried—Wolfratshausen—located at Wolfratshausen.

This plant was used for loading ammunition. Present equipment available for repar-
ations. Geretsfried—N2N steam power plants, total capacity 5000 kva. Wolfratshausen—
2 steam plants, total capacity 7,500 kva.e4 diesel stand-by plants, total capacity 3,200 kva.
No. generul purpose equipment in usable condition in either plant.

16. Serial No. 26 Wehrmacht Ordnance Plant—located at Desnig,

This plant was for the shell casings and the filling of 7:5 and 10-5 CM artillery shells-
Present equipment available for reparations-

and the filling of cartridges and mortar shells. i .
is one large machine with vats for degreasing and pickling of metal plants having an em-
ployed capacity of 200 workers. .
17. Serial No. 2002. Werke Tscheldin—located at Tenningen. . . _
Products : Aluminium foil, very thin, for packing and also for condensers, also foils-
lued on paper, in colors, lacquered, embossed. = General description: Model factory
i'V/RVT in good condition covering 25,000 sq. meters. .
Normal production capacity is .9,5. Number of workers in normal times is 800.:
Plant and equipment : ) :
10 annealing and smelting furnaces, all electric.
7 large rolling mills.
50 (about) finishing rolling mills, i
50 (about) finishing machines glueing, veneering, and embossing.
18. Serial No. 2&?3 Maschinenfabrik Fahr A.G. Tractor Shops—located at Gottmadin-

gen. Products: harvesting equipment and tractors. General escription :  factory was-
founded in 1870. Tt occupies an area of 8 hectares. No war damage. Eqniﬁment in good:
condition. Average age 7 years. Normal quantity only tractor shops is available for repara--

tions.
Plant and equipment :
18 lathes.
5 milling machines.
13 drilling machines.

5 rectifiers.

6 presses. @

23 other machines. . ‘
1 furnace.

19. Serial No. 2004. Maschinenfabrik Lvebruder XKramer—located at Gottmadingen.

Products : tractors. General description: small factory for mechanical wquipment founded
in 1918 and the property of the Kramer Brothers members of the Nazi parmfuk it has-
modern shops; buildings without great value. There is small war damage.

Plant and equipment :

11 lathes.

6 rectifiers,

Milling machines.

5 drilling machines.

3 hydraulic presses.

6 other machines. -

20. Berial No. 2006. Mauser Company located at Oberndogf (Wurtenberg).

Products : portable arms, rifles and pistols umyt. General description : ares taken up by~
the shops the offices and the stores is 103,000 sq. .meters, by various sheds and living quarters-
21,600 sq. meters. The total surface of the shops including all floors js 86,700 8q. meters.
There is an area destroyed but in course of reconstruction of 7,000 8q. meters, Maximhum-
number of workers is 10,770. Plant and equipment: approximately 4,680 machine tools
including 220 wood working machines, 360 assorted machines, 102 motors, 1,800 milling:
machines, 517 lathes, 25 presses, 450 rectifier or polishing machines, 400 special machines-
gunbore rifling machines, checking machines and special shaping milling machines.

21. Berial No. 2007. I. G. Farben A.G. located at Rheinfelden.

Products : Vinyl chloride. General description : shops in good condition. Productioa-
glg:zltynxs 2e25utizo;:egfr m%nth ag, lt,he present gme. Ox;lly the vinyl chloride plant is available.

a p : acetylene generators, eac itv.
Complete equipment for chlorinn{ion og vinyl ch’loride. 20 cu. meters per hour capacity.

%2. ger;al No. 2(()108 fl;legdussa ConépanyTldcated at Ehéinfelden,
_Products : peroxide of hydrogen. Gemeral description : factory includes dj
manufactures.  Only hydrogen peroxide plants are available, 8hops are ir(lhﬁzl:; 233::%0:-’:
Normal production capacity is 150 to 160 tons per month. & *
Plant and equipinent :
Electrolytic plant equipment including :
A. Electrolytic section ‘equipment,.
B. Distillation: equipment, per-sulfuric acid.
0. Hydrogen peroxide. section equipment.
D. Sulfuric acid distillation section equipment,
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3. Serial No. 2009. R. Bosch—located at Sulz Wurtemberg. . .

Products : ignition parts. General description : branch of the Bosch stuttgart magnetos:
‘occupies area of 3,200 sq. meters. Factory is divided into three shops distributed among
the spinning mills F Sulz. It contains general mechanical equipment. Maximum personnel
is 260 plant and equipment: 50 lathes, 17 polishers, 26 milling machines, 43 presses.
2 slotting machines or mortizers.

24. Serial No. 2013, Suddeutsche, Arguswerke—located at Baden-Baden. Products:
Bmall screw-pieces, flexible pipe-fittings in duralimin for aircraft.  Genoral description :
Bet up in a cigarette factory. Old buildings. Total area is 4,800 sq. meters, including
the offices. Maximum personnel is 48 and maximum production is 10,000 fittings per month.
It contains 118 machines, of which 36 are in bad condition.

Plant and equipment :

46 lathes.

"7 milling machines,

4 drilling machines.

6 automatic machines, Simon.

“7 assorted automatic -machines.

Assorted milwright workmachines.

Additional list of factories available as Advance Deliveries.

TFollowing are remaining plants and equipment of second list declared ava?hb]e by the
ACO for Germany as advance deliveries on reparations. In order to permit publication before
December closing of -Secretariat business of complete list of plants available at this time.
Tast 22 plants are listed hy name onlv. With detailed descriptions to follow in later tele-
gram. Official, serial number (in parenthesis) precedes name of each plant.

« List follows :

(2006) Mauser Worke—located at Bohringen.

Products : Flame-throwers..

General Description : This factory was blown up. At present the premises are vacated,
70 machine-tools were transported to the main Mauser Plant at Obernoorf.

{2010) Suddeutsche Dornierworke—located at Friedrichshaven (Manzel) on edge of lake
‘Constance,

Products : Airplanes and airplane parts, speed boats

Description : Maximum personnel in 1944—4,700 dabourers and 500 engineens. 90 per
-cent. of buildings destroyed by bombing usable machines being salvaged.

(2011) Suddeutsche Dornier Worke—located at Konstanz.

Produnets :  Airplane parts Dornier BO 215 or 355, wing assembly.

Description : Production capacity is 100 wing parts and 10 complete wings per month;
-with wartime personnel of 450 labourers. Factory was not bombed. Equipment available
<onsists of various machines, presses, and pneumatic hammers.

(2012) Obering O. Stellmann—located at Manzel (Wurtemberg).

-Products : Airplane parts. -

- Desc;iption: An Affiliate of Fornierwerke factory. (Correction Affiliate of Dornierwerke
actorv).

(2014) Arguswerke—located at Dusslingen (Wurtemberg!.

Products : Bearings.

Number of Workers : 200.

(2015) Arguswerke—located at Brombach.

‘Products : Metal armatures.

Maximum namber of workers: 170. .

(2016) Arguswerke—located at Pfullendorf.

Products :_ Airplane brakes.

Number of workers : 809. -

General Description : Arquswerke Group : Konzern Bjizt NWTD in making airplane
sengines, all sorts of accessories for aviation, and remote control engines.  Registered offices
ge the factory were in Berlin. The concern comprised 14 factories scattered throughout

rmanv,

Deadline date for notification of interest in the above plants will be January 24, 1946

Following are names of plants and equipment in British Zone, descriptions of which are
not yet available. Deadline date for notification of interest by claimant nations will be
set when descriptions are forwarded.

(1018) Factory A of Wolf and Company, Bomlitz, Hanover; (1019) Factory B of Wolf and
Co., Doerverden; (1020) Factory C of Wolf and Co., Liebs;m(m; )(102‘1)1.y Dynamit AGQG,
Daneburg; (1022) Dynamit Ag, Jrummol; (1023) Warren Commissions Ag, Donnenberg Elbe;
{124) Clausthal, Clausthal-Sollerfold; (1025) Heeres Maunitions Anstalt, Ahrbergern; (1026)
Hanr Moog, Wuppe_rt.a]-Ronadnrfy Kawul Slaswerk Riedel underground factorv. Burgderd;
(1031 Sperrwaﬁeuhagsoml, Soltan (1029) Heeres Munitions Ansttlt, Lehre; (1030) Luftshaupt
Munitions Anstalt. Hamuhren; (1032) Heeres Munitions Anstalt. Locksledten Lager; (1033)
l‘Iereres.Mumtlons Anstalt, Bedenteich: (1034) Fulbanlageclanen, Clauen; (1035 Heeres Muni-
’H?E;) Aﬁmtalt, godgsaubek A::fgd ’Sc {11036) l'ﬁ(f’gléauglst gnnitiom Anstalt, Wienberg/Sesser:
eeres Munitions Anstalt, euen ; ) 1. G.  Uerdingen, erdingen; (1039
<Chemische Werke Harz-Weser, Langolsheim, - ¢ v # (039.“
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List of Plants available from Germany as Advance Deliveries on account of reparations

Number in parenthesis is*serial number of plant.
(lgﬁ)el();pagity 500 tons per week. Single bage and double base propellants, Steam

rati i : i + boilers. i tion equip-
eneration equipment : 4 Lamont boilers, other boilers Electric power genera ¢
zne,nt: 11 Turbo-generators with total cai)aclty of 20,000 kw. The plant contains :

Nitroglycerine and nitrocellulose plants.
Acid recovery and mjxing plants.
Solvent recovery and rectification.
‘2 refrigerstion plants. .
53 Kneading machines (Baker Perkins type).
109 rolling mills.
16 autoclaves.
20 Hollanders
Incorperating Mills,
Hydraulic presses. .
(1019) Capacity 50 tons per week. Single base propellant. Bteam generation equipment;
3 boilers. Electric power generation equipment: 3- Turbo-generators of 2509 kw. e.cl}.
-Cellulosa vreparation and nitration.  Nitrocellulose dehydration, selvent recovery, and recti-
fication. 16 hydraulic presses, 24 kneading machines, equipment for acid recovery and
mixing.
(1020) Capacity : 280 tons per week of solventless double base propellant. Equipment :
Steam generati-n—4 Lamont Boilers; Electric Power generation—6 turho generators of
kw each; Nitroglycerine—5 Meissner continuous plants; Equipment for Cellulose prepara-
. tion and nitration; Nitrocellulose Hollanders and D. Autoclaves; Equipment for Acid recovery
and mixing, 24 Baker Perkins type kneading machines; 84 rolling mills.

Note :—(1018), (1019) and (1020) are closely associated and were operated by Wolff and
Company, Walsrode.

(1021} Capacity : 84 tons per week of solventless propellants, Receives' ready mixed paste
from Krummel. Equipment: Steam generation—3 Lamont Boilers and 7 large turbular
boilers; Electric power generation—6 turbo-generators of 2500 kw each and 1 turbo-generator
of 500 kw; 18 Travelling cranes up to 12 tons; 92 Hydraulic presses and pump units to
operate at 450 atmospheres; 236 large rolling mills; 43 mixing machines; electric motors—
individual drives for all machines and machine tools as follows :

39 lathes.

27 drilling machines.

15 milling machines.

‘8 shaping machines.

5 welding sets.

Miscellaneons small power-driven tcols and wood working machines.

NoTe :—Dunesberg and Krummel are interlocked under Dynamit A.G.

(1022) Capacity : 750 tons per week of T.N.T.; 40 tons per week of P.E.T.N.; 800 tons
per week of double base propell JO paste; 1.000 tons per week of Amatol shell filling com-
fosition; 850 tons per week of total explosives—Shell, homb and Grenade filling, 140 tons
per week of dynamite. This plant produces a variety of plastics and plastic - products
including impregnated paper, for which certain machines in the Nitrocellulose plant are used.
The plastic plant equipment is not at present offered for reparations as it is in current use
for preduction of essential housing ropairs materials. Steam and Power generation—3 power
stations with total capacity of 18,000 kw. Automatic diesel sets with total rapacity 1250 kw.
Water supply—Water pumping stations 8; Gas supply—generators 5; Compressed air—2,300
cubic meters per hour; Cranes—mobile crane on rails 74 tons; Coal discharging plant—160
tons per hour: Dynamit plants—2; Nitrocellulose plants—2 with a combined capacity of 300
tons per week. Includes the usual equipment for nitration, purification, pulping (Hollanders),
autoclaving, centrifuting and dehydration—all on a big scale.

Nitroglycerine plants—with total capacity of 300 tons per week. ,
Double-base paste mixing, in standard plant to produce paste which is sent to Duneberg.

Shell and bomb filling composition—preparations of performed charges and other high
explosives, mixtures for ammunition filling.

Bomb, shell and grenade filling—all ammunition filling plants contain a wide range of
general equipment such as conve:ors, hydraulic presses, degreasing machines, painting
machines, etc.

Sulpzuric acid—2 Tentelew contact plants with a combined capacity of 200 tons of 8Os
per week.

Acid Recovery—Concentration and mixing equipment on a large scale.
. Nitrocellulose planis—2 with total capacity 300 tons per week,
Nitroglycerine plants—300 tons per week. .

Double-base paste mixing—Standard plant for the production of paste which is sent to
Duneberg. , ‘
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(1023) Capacity; 300 tons per week of T.N.T.; 80 tons per week of Ammonal, 60 tons per
week of Chloratit; 350.000 meters ner week of safety fuse; 1 million per week—filling for
grenades. Equipment : Steam generation—2 Tancashire boilers with total of 5 tons per

hour ; electric power generation—2 turho-generators of 1250 kw. each and 3 Jiesel sets total?ng
600 kw. 2 T. N. T. plants; 1 Ammonal and Chloratit plant; 1 safety fuze nlant; Producer
zos plant WA 5 tons coal per hout, b

(1024) Capacity : 700 tons per week T. N. T. 80,000 per week—Shell, mine. bomb filling.
Equipment : Steam generation—3 high pressure boilers—total 24 tons steam per hoadr and 3
medium pressure boilers—total 30 tons steam per hour; electric power generation—2 turbo-
“generaters of 1300 kw. each and 1 diesel set of 250 kw. Other equipment: 7 rotary com-
pressora with total output of 560 cubic meters per hour of compressed air, 4 uas supply
generators with total of 80,000 cubic meters per day; 2 T. N. T. producing .plants, acid
recovery and concentration plant; shell filling plant—ammonium nitrate drying and T.N.T.
and picric acid, melting and performing.

(1025) Capacity : Bhell filling—75.000 per week on 1 Shift, grenade filling—225000 per
week on 1 shift. Plant is for TGMN. T. Melting, Amatol preparate and mixing. Contains
presses, conveyors and painting machine and steam generation equipment.

(1026) This is a small factory, employing 120 people, for producing pyrotechnic filling
of flares. Contains 2 hydraulic presses and 1 tabletting press.

_(1027) Capacity : 300,000 per week of mortar bomb filling. Located in disused salt
mine; employed 800 workers. Equipment : Steam gemeration plant présses; sewing machines
and other equipment : characteristic of filling and assembly plants.

(1028) This plant was used for marine mine filling and employed 280 workers.

(1028) Plant employed 800 workers. Capacity : heavy shell filling—27,000 per week.
Equipment : steam generation—12 boilers, electric power generation 2 diesel sets. Other equip-
ment : 10 cleaning machines for shells and the usual equipment for filling, handling, fuzing
and painting heavy shell.

(1030) Capacity : medium shell filling—150,000 per week. Equipment: no details avail-
able at present, but probably similar to that installed in No. 1029,

(1031) Employed 1,600 workers. Capacity not known. Contains steam generation plant
with 2 central heating, plants, and electric power generator 1 diesel set.

(1032) Employed 1,500 workers.  Capacity : 100,000 per week, small calibre fixed gun
ammunition, filling and assembly. Equipment : Steam generation—4 Central $leating plants;
electric power generaton—1 diesel set of 320 kw. Other equipment: Metal degreasing
pickling, washing in and plating for gases and chilling, the usual equipment for handling,
filling, assembly and fuzing of complete rounds of small calibre gun ammunition.

(1033) No information at present, small factory which employed 500 workers,

(1034) Employed 600 workers was used for heavy shell filling. Badly damaged. No
details @vailable of remaining plant.

(1035) Capacity unknown. Plant used for ammunition filling generally. Contains 1
boiler house with turbo-generator for 500 kw. and a wide range of general light engineering
equipment such as presses, conveyors, painting machines, etc.

(1036) Capacity : Medium anti-aircraft shell filling—260,000 per week.  Equipment :
Steam generation—2 boiler houses and 5 central heating plants; electric power generation—2

diese! sets totalling 350 kw, also power from Grid. Has the usual range of equipment for
medium shell filling. .

(1037) Capacity unknown. Employed 1,500 workers. Was used to produce medium
shell filling. Contains 6 central heating plants and the usual range of medium shell filling
equipment such as degreasing, painting, hydraulic pressing and handling of shell.

(1038) Capacity : Electrolytic chlorine—200 tons per week plus the equivalent caustic soda

liquor. This is a mercury cell plant designed for a capacity of 400.tons chlorine per week,
only half of the equipment has been delivered.

(1039) Capacity : Activated carbon for gas masks—40 tons per week. Equipment: 4
turf mills, 4 kneading machines, 8 high pressure presses, 6 rotary furnaces, 2 cooling drums,
4 rotary driersy 2 producer gas generators.

DEPUTATION TO DISCUSS INDIAN OvERSEAS QUESsTION WITH H. M. G.

392, *Seth Govind Das: (a) Will the Secretary for Commonwealth Rela-
tions be pleased to state if it is a fact that Mr. A. V. Pai, I.C.8., Joint Secre-
tary, Commonwealth Relations Department and Controller General of Emigra-

tion had recently gone to England in a deputation to discuss Indian overseas
question with His Majesty’s Government?
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{b) If the answer to (8) is in the affirmative, will the Honourable Member

state the result of the mission and the total expenditure incurred on sending
such a deputation?

(c) Did the deputation discuss with His Majesty’s, Goyernment about the
respective position of Indians in the Commonwealth specially in South add East
Africa and the scheme of applying economic sanctions and Reciprocity Act and
of calling back the Indian High Commissioner from South Africa, the steps
which are under consideration by the Government of India as assured by the
Honourable Member on the floor of this very House?

Mr, R, N. Banerjee: (a), (b) and (c). Mr. Pai accompamied the Honour-
sble Bir Bampswami Mydeljar jo London to sssist the latter in having unoffi-
cial discussions with His Majesty’s (fovernment on certain matters affecting
Indians overseas. The axpenii.ture which was incurred on Mr. Pai’s visit was

about Rs. 5,000. It will not be in public interest to make any further state-
ment on this subject.

Seth Govind Das: Is it not s fact that a certain report was submitted by
Mr. Pai to the Government of India in this respect?

Mr, R. N. Banerjee: I have no other reply to give.
Beth Govind Das: Will the Honourable Member be pleased to atate how

the question of public interests arises on a very simple question about the
recommendations made by Mr. Pai to the Government of India?

Mr, R. N. Banerjee: I have no other reply to give, Sir.

TRADE AND EMIGRATION AGREEMENT WITH BUBRMA

393. *Bath Qovind Das: (a) Will the Secretary for Commonwealth Relations
please state if there is any agreement in force between the Government of

India on the one hand and the Government of Burma on the other, as regards
trade and emigration?

(b) If the answer to part (a) is in the affirmative when was this agreement
entered into? Was it entered into with the consent of this House?

(¢) Will the Honourable Member assure the House now that any new agree-

ment with the Government of Burma will only be entered into with the previous
consultation and consent of this House? ’

.Mr..R. N, Banerjee: (a) No, Sir.
{b) Does not arise.

(c) The question will be copsidered. at the pppropriate fime.

ALLOWANOES TO EyACUERS

804, ? 8pth Bewind Das: (p) Will the Becretsr{ for Commonyealth Relatians
please state the total amount of maintenance allowance granted up to now %
the evacuees by the Government of India? ' '

(b) Has the Government of India  recovered this amount or does it at all
propese to recover it from His Majesty's hovammeni?

Mr. R. N. Banerjee: (a) und (b)- The Govarnment of India have.
financial lisbility only for Indian evacuees. The eyact figures of expenditure
on the grant of maintenance allowances to Indian avacuees are not available
_ lv but the total expenditure of which the bulk is on maintenance, s
eastimated to be Rs. 104 crores by the end of the financial year 1945-46. As
regards liability for non-Indian evacuees, I lay on the table of the House &
statement showing the Governments and the classes of non-Indian eyacuees

for whom . they are financially responsible. 'The figures of expendijure cn fHen-
[ndian evaovees eco pob readily availsble, < "
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Statement showing the Governmenis and the classes of non-Indian evacuees for whom ‘they ar e

finanoially reaponsible
Clagses of evacuees in respect of whom expenditure
Government to which cost is debitable is debitable to the Government specified in
oolumn (1) -
1 2
I Government of Burma . . . (s) All Burmans, Anglo-Burmans, Anglo-Indians,

European British subjects and all other
evacnees who are British subjects.other than
Indians evacuated from Burma to India. -

(b) All Burma Government servants 'irresmoti\;e of
their nationality whose wervices have not
been terminated by that Government.,

il., His Majesty's Government :

i) Colonial office . . . European British evacuees and other evacuees of
@ non-Indian demioile who are British subjects from
Hong-Kong and Malaya.

(ii) Fodeign Office . . . (&) All British subjects not covered by (I) above.

(b) Evacuees from Middle East, the Balkans, Malta
and Siam.

(o) Greek and Czech evacuees irrespective of the
country from which they may have been
evacusted to India grovided that they belong
to parties whose evacution to India has been
sponsered by their own Governments.

IOI. Polish Government. (Underwritten  Poles. ’
- by HMG at present).

IV. Royal Netherlands Government . Subjects of the Netherlands East Indies.

N .B.—The iture on evacuees of other allied or neutral foreign States is recovered
through the Co of the countries concerned, .

Prof, N. G. Ranga: May I know if Government have come to any decision
on the question of extending the payment of maintenance and other allowances
to Indian evacuees beyond the last budget year?

Mr, R, N. Banerjee: The system is in force for some months. No deoision
has been taken about its extension in the future.

Prof. N. @. Ranga: In view of the fact that new budget is going to be
presented, have Government cousidered the advisability of making any provision
for continuing these allowances beyond March of this year?

Mr. R. N. Banerjee: The raatter is still under consideration.

Seth Govind Das: How much money of this expenditure is going to be borne

by His Majesty’s Government? The Honourable Member hsas not replied
part (b) of my question,

Mr, R, N. Banerjee: I think I have replied to el b). If : .
mit me, 8ir, I shall repeat what I have sgid: o clause (b) you will per

‘‘As regards liability for non-Indian evacuees, T la th
: , y on the table of the House a statement
showing tﬁe Governments and the classes of non-Indian evacuees for whom they are finan-

:{?12}:' responsible. The figures of expenditure on non-Indian evacuees are not readily avail-

As regards Indian evacuees the Gov . i
liability for the entire expenditure. erament have - acoepted financial
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8hri Mohan Lal Saksena: Do I understand the Honourable Member correctly

when 1 say that the Government of India will not be responsible for the mainte-
nance allowance given to nou-Indian evacuees?

Mr. R. N. Banerjes: The Honourable Member’s presumption is correct,

Shri Mohan Lal Saksena: If so, may I ask whether the amount spens
annually on these non-Indian evacuees is calcualted every year?

Mr, R. N. Banerjee: They are culculated from year to year and advamces
also are made from Indian revenues and they are recovered later on from the
governments concerned. .

Shri Mohan Lal Saksena: Then why should nct the figures be available?

Mr. R. N. Banerjee: I said that they were not readily available.

Mr. President: The Honourable Member perbaps wants the total of the
advances made.

EMPLOYMENT AND REPATRIATION OF EvACUEES.

895. *Seth Govind Das: (a) Will the Secretary for Commonwealth Relations
please state what arrangements the Government of Indis have made or propose
to make for the employment ‘of evacuees other than Government servants?

(b) Is there any plan for sending these evacuees back to their respective
countries? If so, what facilities do Government propose to give to these persons
a8 regards their travelling, routes and priority?

Mr. R. N. Banerjee: (a) Since November 1948, a Central Refugee
Employment Bureau has existed and has been functioning through Central
Refugee Officers in the four zones of India—East, West, North and South.
These Refugee Officers maintain registers of candidates, interview all major
employers and keep in constant touch with Provincial Governments and
recruiting officers of the Army. Provincial Governments and the departments
of the Government of India communicate their requirements and efforts are
then made to secure suitable candidates.

(b) So far as repatriation of Indian evacuees to Burma is concerned, the
attention of the Honourable Member is invited to my reply to part (e) of
starred question No. 266, given on the 14th February. 1946.

As regards repatriation to countries in the Far East other than Burma, the
attention of the Honourable Member is invited to the recent notification issued
by this Department, a copy of which is placed on the table of the House.

In regard to the repatriation of European evacuees to western countries,
the matter is at present under the consideration of His Majesty’s Govern-

ment.

NOTIFICATION.
PassacEs FRom INDIA To THE FAr East AND BURMA ror CIVILIAN PERSONNEL

In order to meet the urgent desire of evacuees now in India to return to thei; homes,
of others to rejoin families and of businessmen to procezd to Far Eastern countries, it is
necossary, till such time as shipping conditions return to normal, that all passages to the
Far East should be controlled by the Government of India.

2. To this end, a bid for shipping has been made by the Government of India to ALFSEA,
and it 18 hoped that, very shortly, a certain number of ships will be made available.

3. In the meantime, in order to bring all intending passengers on to one central list,
persons wishing to procecd ‘to the Far East should, if they have not already done so;
make application as shown in detail below :—

(a) Evacuces from Far Eastern DBritish possessions (Malaya, Hong Kong, etc.).—Such
evacuees, if they have not already done so, should register themselves for repatriation with
C. D. Ahearne, Esq.,, C.M.G., Malayan Representative’s Office,- Menkwa Building, Outram
Road, Bombay.

(b) Evacuees from Far Eastern Countrics OTHER THAN BRITISH possessions.—Appli-
cations should be made to the Secretary to the Government of India, External Affairs Depart
ment, New Delhi.,

v
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T OTHER THAN evacuees wishing to proceed to British possessions in
J‘ar{c aftc r;g':‘bmiaéu"of other valid nmqm.——#pﬁe‘hw by such persons gho_nlc_l be ?5?;
40 the Contfoller of Priority Passages for the Far East, ‘Governmient of ‘Indis, Commonw .
iRelations Department, New Delhi. ' : vie Bricsh o the
ER THAN evacuees desiring to proceed to mon-Britssh possessions in
Far( di«fﬁ?&t?ﬁ&iom should :;ply to the Becretary to the Government of India, E:_Ir.trnll

a#p,i!r_n Depgrtment, New Delhi. - ‘
(e} Bvacuees from Purma.—Regi ;r ion of evacuees wishing to return to Burma is now

proceeding, and m;ilbemd'[')emnii will, il due courst,” be'ca up when shipping snd other
.Gohditivny permit:’ " o

. {) Persons OTHER THAN evacuees wishing to proceed to Burma.—Such Ezuom should
.tp&y in the first instance to the Becretary to the Government of India, ommon wej ﬂi
.p,in_t_iong Department @urmq la_apnt.riﬁwn g;ctx___'_on}, _N_ejw Dalh o Tt et

: .{il‘}?e'leaac'd Civilian Internees from the Far East desirous of returning to countries in the
Far East, whether ‘British’ jpossessions or nol.—Released civilian internees who are not resi-
Mn the fh']' #n Transit Camp, Bombay, should make immediath applicafion to the Con-

of 'PH brit.f Passhgis for'the Far Endt, Government of India, Corhiotiwealth Ralations

Department, New Delhi.

Seth Yusuf Abdoola Haroon: May I know from the Honourable Member
-a8 to how many evacuees have been employed by the Provincial Governments
-gince the Department has been opened? ' o

Mr, R. N. Banerjee: I have not got separate figures for the number
-employed by Provincial Governments but up to November 1945, the number
-of evacuees for whom employment could be secured was 45,861.

Seth Yusuf Abdoola Haroon: Will the Honourable Member lay on the
table a statement telling the House as to how many persons were employed
permanently and to how many temporary jobs were provided?

Mr. R. N. Banerjep: 1 am afraid that is a tall order and I would want
notice.

Mr, Manu Subedar: Has the Honourable Member seen criticisms in the
public press that European evacuees and refugees who came to this country
were found fat jobs for which suitable Indians were ‘available?

Mr. R. N. Banerjee: 1 have read complaints in the press, Sir, but no
specific case was brought to my notice during the last two years.

Mr, Manu Subedar: In view of the serious problem of rehabilitation which
Dr. Ambedkar is tackling, will the Honourable Member state whether the
non-Indian evacuees and refugees who might have been employed by the
Government of India will now be sent away?

Mr. R. N, Banerjee: I am afraid I must want notice of that question;
I do not think our Department deals with that.

Seth Govind Das: Will the Honourable Member state how many non-
Indian evacuees have been supplied with jobs out of the 45 thousand? Will
the Honourable Member lay a statement on the table?

Mr. R. N. Banerjes: I must have notice of that question.

Shri M Lal Spksena: The Honourable Member’s reply was that he
was aware that certain complaints have appeared in the press but that no
definite complaints have been brought to his natice. Am [ to understand
€hat the Honourable Member does not take notice of the complainte that
-appeared in the press? '

r. . X. Baperjee: Our Department does take notice of complaints made
in the press. ) o e T oo

Shri JMohan Lal Bajmend: Is no inquity made on the complaints made in
the press? _ ' I o

Mr. R. X. Banerjee: The complaints were of a vague and general nature.

RpsyEIarions ox EXTRY or INpLANS I EsT A¥RIOA

398. *Seth Govind Das: (a) Will the Secretary for Commonwealth Relations

please state if it is 8 fact that certain restrictions were placed on the grant of
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.» passport facilities for Indians, for entry into the East African territories during
the war? If so, were these restrictions oniy temporary and applied only for the
duration of the war?

(b) Have these restrictions now been withdrawn after the war is. over? If
not, when are these restrictions likely to be withdrawn? Do the Government
of India now propese to consider the immcAiate withdrawal of these restrictions?

Mr. R. N. Banerjee: (a) Yes. The restrictions were temporary and in-
tended to meet the difficulties created by the war. .

_ (b) The restrictions have not yet been withdrawn, but are expected to be
withdrawn some time this year. The Government ef India have already
pressed for their withdrawal,

Betn @ovind Das: Is it not a fact that in 1945 when the discussion of
this question took place in this House the Honourable Dr. Khare made 8
promise that those restrictions will be removed and that they will automati-
cally lapse within two or three months?

Mr. R. N. Banerjee: I cannot recall any such statement having been made
by the Honourable Dr. Khare. All that he said, so far as I recall, was thas
we were making every endeavour to have these restrictions withdrawn as
soon as possible; and that we have done. .

Seth Govinl Das: Is it not a fact that in .1945 those restrictions were
applied only for a year and they were automatically to lapse, when -this dis-
cussion took place in the House, within two or three months?

Mr. R. N. Banerjee: On further examination it appeared that the state-
ment was not quite accurate and the provisions under which the regulations
were issued were not such as had to be renewed from year to year.

Seth Govind Das: By what date does the Government think these restric-
tions will be removed now?

Mr. B. N. Banerjee: By the middle of this year, Sir.

INDIAN STUDENTS FOR ADVANCED STUDY IN AMERICA AND EUROPE

897. *Sri M. Ananthasayanam Ayyangar: Will the - Education Secretary
please state: .

(a) how many students applied for scholarships for advanced studies in’
America and Europe last year und bow many were selected;

b) how many of these were from the Madras Presidency and how many were
selected from there;

(¢) how many of those selected have already been sent abroad and how many
are still waiting in India for want of passages;

(d) if it is a fact that students are not admitted into any of the important
universities in America, and if any complaints in thig respect have been received
by Government; . - ’ .

(e) if Government’s attention has also been drawn to reports in papers t}.lat‘
students from India are suffering hardships owing to madeql'mte accommodation
and owing to colour prejudice in the United States; and, if so, whether they
have. addressed the Agent of the Govermnment of India there; and

(f) what steps, if any, have been taken so far to relieve the students of these
hardships?

Dr. John Sargent: (a) 8,835 students applied for the scholarships awarded
last year by the Central Government and 856 scholars were. selected. 5,440
students applied for scholarships awarded by the .Provmcml. Governments,
and scho'arships were awarded to 236 of them. excluding those in Government
service who have- been selected for further training abroad.

information is readily available as to how many candidates from
the(blz{nlggasmProiﬁnce applied for the Central Government sohola.rships. 49
out of the 858 schclars selected for Central Government scholarships appear

to be domiciled in the province of Madras. .
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(c) Up to the end of last month, 287 scholars had gone abroad and- 106
scholurs have yet to go. That refers to the Central Government. ' With regard
to the Provincial Governments I have now got the figures: 118 have sailed and
108 are waiting to go. '

(d) No, Bir. We have received no complaints whatsoever in this respect,
and reports received from the Indian Agent General in Washington indicate
that our students in-the United States of America have been mostly placed
in the better known Universities.

(e) No, Sir. We are not aware of any hardships owing to colour prejudice.
With regard to accommodation, reports received from the Agent General reveal
that the position is everywhere difficult but that in all cases so far it has
been possible to make reasonably satisfactory arrangements for all TIndian

Btudents who have gone through the Agent General and there have been no
serious complaints.

(f) Does not arise.

Lt.-Col. Dr. J. O. Ohatterjee: With reference to part (a) of this question
will the Honourable the Education Secretary state whether the applications
from those students only’ who °possessed s -first-class degree were considered
and that this was made a condition precedent to their selection?

Dr. John Sargent: No, Sir, That iz not correct. -

Lt.-Ool. Dr. J. O. Ohatterjee: Is it not-a fact that it has been put down
as one of the essential conditions in the advertisements asking for applications?

Dr. John Sargent: It has not been made an essential condition and the.
selection is by no means confined io first-class students.

Lt.-Col. Dr. J. C. Ohatterjee: Is the Honourable the Education Secretary
aware that thec: is u vast difference between the first-cluss. degrees of different
Universities in this country? There are certain Universities which are very
liberal in the grant of first-class degrees. Other Universities like the one
which my Honourable friend, the questioner is interested in, are very very
careful in giving first-class degrees. Are such variations taken into account
when making a selection for these scholarships?

Dr. John Sargent: My experience is that in all countries there are varia-
tions in standards between universities, and that applies to this country as
well. The Committee obviously cannot gp on what they may suspect, blut
they can go on actual information, ‘and due consideration is given to that.
Members who have seen the report of the Central Selection Board—and I am
hoping that those members who have not seen it will receive copies very
shortly—will notice that the Selection Board themselves last year have called
attention to the fact that in the process of selection the point raised by my
Honourable friend had already been brought to their attention namely that
there were variations between universities. They thought that this was a
matter which the Inter University Board themselves ought to look into before
long, and that as a result of their experiences they would be able to submit
certain material which the Inter University Board might find of use in that
respect.

Lt.-Ool. Dr. J. O. Ohatterjee: Am I therefore to understand that my
Houcurable friend will be prepared or his committee will be prepared to
consider applications from persons who have not obtained a first cless degree?

Dr. John Sargent: Certainly.

Babu Ram Narayan Singh: What is the number of students selected by
the Central Government from Bihar? '

Dr. John Sargent: I should be delighted to supply that information to the
Honourable Member: I cannot give it offhand.

Babu Ram Narayan Singh: The file is before the Honourable Member: He
can very well supply the information now.

Mr. President: It will perhaps take time to get the required information
and find out the figures; and other questions will be blocked.
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Raorarn, DisormMINATION ON Boarp S 8 STRATHMORE

398. *Sri M, Ananthasayanam Ayyangar: Will the Educdtion Secretary
please state:

(1) if bis attention has been drawn to u Reuter's message 'm‘the_ Hindus.tan
Times of the 2nd February, 1946, relating to racial discrimination against
students and others on board the S. S. Strathmore which arrived in England
on the 14th January, 1946, from India;

(b) whether he hus received any complaints from any one in the matter;

(¢) what actjon, if any, he proposes to take to avoid recurrence of such
.incidents in future; '

{d) who are the authorities whu were responsible for such treatment of
students from this country; and

(¢) whether he proposes to make a full statement on the matter after making
the necessary inquiries? ‘

Dr, John Sargent: This question should have been addressed to the War
Secretary who has agreed to answer it in due course.

Foop SurpLies rroM' UN R R A -

399. *Sri M. Ananthasayanam Ayyangar: Will the Food Secretary be pleased
to state: . .

(8) whether any representations were made to the U.N.R.R.A. to send
relicf measures to India for relieving food shortage in India;

. (b) whether any Indian is in the executive of the U.N.R.R.A, .or on its
establishment; i
() if he has approached for help; if so, to what extent, and in what form
it has been promised: if not, why not; . '

(d) whether any instructions were given by the Government of India to the
Indian Delegation to the U.N.O. to press upon that organisation through its
economic and financinl council to send immediately food supplies to India; and.

(¢) in what form and from which quarter the Honourable Member expects
to get supplies of foodgrains, and when?

Mr. B. R. Sen: (a) No.

(b) Yes..

(¢) The auswer to the first part is in the negative. The reason is shat the
U.N.IR.I.A. cun only obtain supplies through the existing war time supply
and allocating machinery of the Combined Food Board which is already
available to Indis,

(d) No.

() The Government of India indent upon the London Food Council and
the Combined Food Board, Washington, for their import requirements. All
necessary steps have been and are being taken to press India's meed before

the Combined Food Board.
Mr. Manu Subedar: Have Government seen the complaints in the British

papers that U.N.R.R.A. could not supply or help at the time of the Bengal
famine hecause the Government of India failed to make any demand for it?

Mr. B. R. Sen: I have seen such reports, but those reports must be
based on a misunderstanding of the entire position. ’

Mr. Manu Subedar: Why was it difficult for this Government to decide when
they were in want of food, to ask this international organisation for assistance?

Mr. B. R. 8en: The famine did not exist at that time.-

Mr. Manu Bubedar: Yes; it did. May I know whether at a later stage
when the Bengal famine made an incursion in the following year on a smaller
scale, this Government made any effort to get food and medicine, and in
-particular medicine ?

c2
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Mr. B. B. Ben: The point is that the source of supply for Indis, as forf
other countries, is the Combined Food Board; and India pressed her case
before the Combined Food Board. India did not find any advantage in
approaching the Combined Food Board through the U.N.R.R.A.

Mr. Manu Subedar: Do I take it then that the Rs. 8 crores which this
poor country has been made to subscribe to this organisation has gone west
and is not available in any measure at any time for the purposes of ' this
country?

Mr. B. R. Sen: The main question we are interested in is foodgrains and
the allocation of foodgrains is done by the Combined Food Board. Before
allocation is made, the demands of the U.N.R.R.A., of India, and of other
countries are examined. We did not see any advantage in approaching the
Combined Food Board through the U.N.R.R.A. I may remind the House
that the other day during the food debate a motion was passed in which the
Government of India was asked to send a representative on the Combined
Food Board through the London Food Council; and so it would not be consis-
tent now to say that we shou'd ask for food supplies through the U.N.R.R.A.
and not direct from the Combined Food Board. : :

Mr. Manu Subedar: I am concerned with the very heavy contribution of
this country, and I want to know whether this large contribution should be
considered as written down, in order to help the countries of Europe or
whether we shall get medicine now that plague and cholera and other diseases
bhave broken out in this country, and whether this Government will not make
an attempt te get some quid pro quo for this very large largesse and present
which they have made to Europeun humanity ?

Mr. B. R. Sen: I think ' that question can best be replied to by the
Honourable Commerce Member; but so far as we are concerned, we shall ask
for the assistance of U.N.R.R.A. if we find it' necessary at a later stage.

Sri M. Ananthasayanam Ayyangar: May I know if foodgrains are supplied
to China, Phillipines and other places affected by the war through the
UN.R.R.A.?

Mr, B. R. Sen: That is correct.

Sri M. Ananthasayanam Ayyangar: If that is so, why did not this Gov-
ernment make an application to the U.N.R.R.A. to get its quota also, and get
india a share?

Mr, B. R. Sen: As I have explained very clearly, the countries which get
their assistance from U.N.R.R.A. do not get assistance from the Combined
Food Board direct as we do. .

Sri M. Ananthasayanam Ayyangar: Is there anything to prevent us from
getting a contribution both directly from the Combined Food Board and also
through the U.N.R.R.A.?

Mr. B. R. 8en: If we put our case through the U.N.R.R.A., then we
cannot forward our case direct to the Combined Food Board.

Sri M. Ananthasayanam Ayyangar: Has the Honourable Member taken the
trouble of writing to both these institutions and getting their replies?

Mr. B.»R. Sen: We have not considered it necessary to do so.

Maulana Zafar Ali Khan: Is there any proposal for India getting food-
grains from the United States and from Soviet Russia?

Mr. B. R. Sen: That question does not arise from this.

Prof. N. G. Ranga: T am not able to follow the answer given to my friend
Mr. Ayyangar's question: what prevents the Government of India to approach
both these organisations for assistance in regard to food supplies? Is there any
rule in the constitution of either of these bodies, that if you approach one
organisation, you should not approach the other organisation?
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Mr, B. R. Sen: No useful purpose will be served by going through two
:{gar;xsatxons, when we can approach the organisation of the Food Board
wrect. : ’

- 8ri M. Ananthasayanam Ayyangar: Who says so?
Mr. B. B. Sen: We think so.

Prof, N. G. Ranga: It is not a question of thinking. My Honourable

friend put a specific question whether there are any rules in these organisa-
tions. . . . .

Mr. President: There seems to be & misunderstanding. It is a question of
approaching the Combined Food Board through U.N.R.R.A. that is how I
have understood the reply—that the Combined Food Board is perhaps the
superior body and U.N.R.R.A. working under it; and that is why the Honourable
Member says. . . 4 «

Sri M. Ananthasayanam Ayyangar: .He does not know.
Mr. President: If he does not know. . .
Sri M. Ananthasayanam Ayyangar: Let him say that.

Mr. President: He has said that. I am not adding anything of my own;
he said it, and the question was repeated ‘‘whether through the U.N.R.R.A.
or not’’.

Sri M, Ananthasayanam Ayyangar: With great respect, may I submit that
is not what he says. I am afraid you might have misunderstood- him—he
ghou'd make it clearer. He does not say that we have to approach the
Combined Food Board through the U.N.R.R.A. or the U.N.R.R.A. through
the Combined Food Board. He only says ‘‘If you go to the Combined Food
Board you cannot go through the U.N.R.R.A.”" I wanted to know whether
there was any such rule to prevent his doing so.

Mr. President: Then I may correct the Honourable Member's impression—
I am not sure I heard that. The facts as stated by him may be wrong or
right—I am not concerned with that; but from the number of supplementaries
answered by him as to why the Combined Food Board was not approached
through the U.N.R.R.A., he said that ‘“We do not want to approach the
Combined Food Board through the U.N.R.R.A. when we can approach - the
Combinéd Food Board direct’’. That was what I understood; if the facts are
correct. . . . . . ' '

Sri M. Ananthasayanam Ayyangar: Then we would not have put so many
supplementaries. He may reply, Sir.

Mr, B. R. Sen: That is correct, Sir. :

Prof. N. @G. Ranga: What is his answer to my question? Is thers any
rule in the constitution of either of these bodies, to prevent the Governmen$
from approaching them simultaneously or together?

Mr, B. R. Sen: There is no rule to that effect, but if you ask for an alloca-
tion, then there is no point in getting a part of what you ask through another
organisation.

Sri M. Ananthasayanam Ayyangar: Is the Honourable Member aware thab
there is a C.H.IN.R.R.A. in China and a P.I.LN.R.R.A. in the Phillipiges,
but- there is no I.N.R.R.A. for India to ask for these allocations? If he does
not know, it is better he quits.

: (No answer was given.)

SERVIOR SUPPLIES FROM AUSTRALIA.

400. *Srl M. Ananthasayangm Ayyangar: (a) Will the Honourable the
Commerce Member please state if his attention has been drawn to a report in
the Hindustan Times, evening edition, page 2, of the 2nd February referring fo
s trade bulletin issued from Australia that certain categories of service supplies
are available for export overseas from Australia?

(b) Have Government ascertained what those categories of articles are? Do
they consist of capital or consumer goods, or both?
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~ (¢) Have Government received any application from importers in India for
import licences for any of these articles? If so, how many, and for what variety
of articles? \ . .

(d) Have Government.issued any import licences for supplies of such cate-
goriea? If so, what are the classes of articles, and what is the approximate
value of the articles so allowed to be imported?

(e) How long do Government propose tv have import eontrol, and for what
purpose and for whose benefit?

The Honourable Dr. Sir M. Azizul Huque: (a) Yes, Sir.

(b) Government have just received information about the articles mainly
concerned, and I lay a list on the table.

(c) and (d). I am collecting the particulars required and will lay them on
the table. ) '

(e) I am afraid it is not at present; possible for me to say how long it will
be necessary to continue control over imports. But I may invite attention of
the Honourable Member to my reply given today to Mr. Manu Subedar’s starred
question No. 388 in which I have explained the present position relating
to Import Control and imports from British Empire countries in the sterling
area.

’ L]

List of articles declared surplus in Australia general announcement regarding which 1ns
recently made in ‘‘Austral News” of February 1846.

Bearings, Hessian.

Canvasware and allied goods. Machine tools.
Chemicals—industrial. Mess equipment.
Clothing. Metals.
Electrical trades goods. Motor vehicles.
Engineering equipment. Ships,
Hardware. Textiles.

BHAKHRA DaM PROJECT

401. *Pundit Thakur Das Bhargava: (a) Will the Honourable the Labour
Member kindly state whether the Government of India and the Secretary of
State for India  have sanctioned the Bhakra .Dam Scheme?

(b) Has the dispute about the waters of the Indus betwee j )
the S)indh Governments been settled? » the Punjab and

(c) Are Government awsre that the Bhakra Dam Scheme has been in
contemplation for more than thirty years and that the Government of India
and the Punjab Government have been holding out promises during the two
Great Wars to the poor and famine-threatened inhabitants of the Distriots of
Hissar, Rohtak and Gurgaon that all efforts will be made to materialise the
scheme as soon as possible and that the said scheme is indispensable for the
‘Grow More Food’ campaign of the Government of India? '

(d) Are Government aware that there have been four severe famines during
the last fifteen years in these districts and that the Bhekra Dam Scheme is
regarded by Government and the people as the only remedy and safeguard
against these recurring famines?

- () What steps do the Government of India propose to take to setti th
dispute between Sindh and the Punjab about thepIn%us water? © e

(f) Have the Government of India considered the desirability of arrangi
arbitration between the two Governments #o necelerate the matergalisation ofg;ll;g
Bhakra Dam project?

The Honourable Dr. B. R. Ambedkar: (a) Under the constitutional posi-
tion, the Punjab Government are themselves competent to sanction pthe
scheme. ‘The sanction of the Secretary of State or of Government of India
is not required. ' .

(b) and (e). As the Honourable Member is aware, ' Commission was
appointed by His Excellency the Governor-General to enquire into the dispute.

Ll
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The recommendations of the Commission, together with the views of His
Excellency, have been forwarded to the Becretary of State for referemce to
His Majesty in Council for decision. Meanwhile, further discussions have been
held between representatives of the Punjab and Sind Governments and there
are now reasonable prospects of an agreement being reached by the two Gov-
ernments on the issues in dispute. The Secretary of State has accordingly
deferred further action on the Commission’s Report pending the outcome of
these négotiations. . For the moment the two Government have been: pre-
occupied witir the general -elections to the Provincial Legislaturss, but it is
hoped that an ugreement will be reached soon after the elections have bee:
completed and new Ministries have taken office in both the Provinces. 1 may
agsure the Honourable Member that both His Excellency and the Secretary of
State are fully aware of the necessity of reaching an early decision on the*
dispute and will do everything in their power to expedite it.

(¢) The Bhakra Dar canals and Hydel project has already been recom-
mended for -construetion as a post-war development scheme.

(d) TFull information is not readily available. It is being called for.

(f) 1n view of the reply given to parts (b) and (e) of the question, this
question does not arise, )

(b) WRITTEN ANSWERS
LEGISLATION RE HYDROGENATED OIL

402. *Pundit Thakur Das Bhargava: (a) Will the Agriculture BSecretary
kindly state if Government are aware that hydrogenated oil is sold throughout
India as Banaspati ghee? ,

(b) Are Government aware that the Imperial Council of Agricultural
Research are against the use of hydrogenated oil for adulteration of pure ghee?

(¢) Have the Government of India ever considered the desirability of under-
taking an All-India legislation in the matter or any legislation for the Centrally
Administered Areas? i

(d) In view of strong public feeling in the whole of India in the matter, do
the Government of India now propose to take steps either to legislate them-
selves for the whole of India or insist upon Provincial Governments to take up
legislation and other necessary effective steps as early as possible to stop this
adulteration ?

Sir @Pheroze Kharegat: (a) As far as. Government are aware, hydrogenated
oils are sold under various trade names including vanaspati though in common
perlance they are referred to as vegetable ghee. )

(b) Government are against the adulteration of pure ghee whether with
hydrogenated oils or with any other articles. The Imperial Council of Agri-
cultural Research has also from time to time made suggestions to Provincial
Governments for stopping such adulteration. . .

(¢) and (d). The Food Department have under consideration a proposal
%o make the addition of sesame oil to vanaspati compulsory on the manufactirers
under the Defence of India Rules; details for its enforcement are being worked
out. Proposals are also under examination (i) to compel mmmfa,ctu‘rers ’nf'
vanaspati to mark their containers in such a way as to make identification
ensy, (i) to prohibit the sale of ghee and vanaspati from the same shop and
(iii) to compel dealers to put up netices to make identification of their premises
easy.
NoxN-REOOGNITION OF DrbroMas oF DELHI POLYTECHNIO

408. *Shri Mohan Lal Saksena: (a) Will the Edl}cation Secretary be
pleased to state if it is & fact that the Delhi Polytechnic is based on the Abbot-
Report? . . _
fWood) I:pit also & fact that the scheme of awarding All-India Diplomas and
{ Scates is similar to that of the United Kingdom? If so, is it a fact that
the Diplomas and Certificates of the United Kingdom have country-wide recog-
nition whereas in India they are not recognised even by Government?
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(c) Is it a fact that no efforts were made to create an atmosphere for making
the Diplomas and Certificates of all-India value?

(d) Is it a fact that the students seeking admission were given an assurance
by the Principal that there was no reason why these Diplomas and Certificates
would not be recognised by Government and even by industrialists ?

(e) Is it a fact that out of the students who have taken Diplomas and Certi-
ficates no one has got any appointment so far? If so, what steps, if any, were
taken to help them?

(f) Do-Government propose to take necessary steps to accord recognition fo
the Diplomas and Certificates of the Polytechnic to assure the holders of the
Diplomas and Certificates of the Polytechnic of a good career?

Dr. John Bargent: (a) Yes, with certain modifications. The Abbot-Wood
Report advocated the establishment of a Senior Technical Institution in Delhi
and most of the courses provided in the Polytechnic follow the general lines
indicated in that Report. The Technical High School is "a new feature.

(b) Yes. The Honourable Member is referred to the statement made by
me in replkr to a short notice question on the 11th February 1946 Tl_m
National Diplomas and Certificates have now acquired general recognition in
the United Kingdom but this was a gradual process covering a number of
years. -

(c) No, 8ir. In the statement referred to 1 explained the steps which had
already been taken by the All-India Boards of Studies to secure recognition
throughout India for their Diplomas and Certificates. I stated at the same
time what action I was myself taking in order to expedite the securing of this
recognition. ’

(d) Yes. The Principal did give such an assurance and if, as I hope, the
steps I have already mentioned are successful, it will be implem=nted:

(e) According to my information this is not correct. Although for the
reason I gave to this House on the 11th instant no Polytechnic student is yet
eligible actual'y to receive his Diploma, s number of those who have pussed
their examinations have been placed in satisfactory employment and efforts are
being made to place the remainder. I shall be glad to give the Honourable
Member information about the individual cases.

(f) Yes, steps are being taken. -

PrIvATE BUsINESsS BY MR. Woon, PrinorpaL, DELHI POLYTECHNIO

404. *Shri Mohan Lal Saksena: (a) Will the Education Becretary please
state if it is & fact that the contract of Mr. W, W, Wood, the Principal of the
Delhi Polytechnic expired on the 28th December 1945 and that it has been -
extended by Government to the 81st March, 1946? '

(b) Will Government state the reasons for extending the contract and also
under what circumstances he has been granted leave during the extended period?

(c) Will Government state how much leave Mr. Wood has taken during the
five years, the period of his contract?

(d) Is it a fact that Mr. Wood had been allowed.to run his private concern
known as Messrs. W. W, Wood and Sons? _If 8o, on what terms?

(e) Is it & fact that there were no less than twenty heads working in Mr.
Wood’s firm and he was himself looking after the business?

(f) What duties did Mr. Wood perform as Principal of the Polytechnic? Did
he take any classes? If so, for how many periods daily?

(g) Is it a fact that the firm of Mr. Wood was located in the premises of the
Polytechnic till 1945? If so, was it located with the permission of Government?

(b) Is it a fact that Mr. Wood frequently had to leave Delhi in connection
with his business? If so, did he take permission of Government to do so? I#
not, why not? .
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Dr. John Sargent: (a) Mr. Wood was appoinfed Principal of the Delhi
Polytechnic for a period of five years with effect from the 20th December 194(?,
under the terms of an agreement executed with him. In 1948 the terms of his
contract were revised and the date of hig engagement extended to 8lst Decen3-
ber 1947. Subsequently the matter was further considered and with Mr. Wood's
concurrence it was decided that his contract should expire on 81st March 1948.

(b) When Government agreed tu revise the terms of Mr. Wood's contract, it
was felt desirable in the interest of the Polytechnic to retain his services, subject
of course to the usual condition as to termination, for the normal period of §
years from the date of the new contract. Mr. Wood has been granted leave
which was admissible and due to him under the terms of his contract. He has
not availed himself of all the leave to which he was entitled.

(c) Duyring his service of 5 years, 8 months and 8 days, Mr. Wood has bad
leave for a total period of 7 months and 11 days including the 4 months leave
granted to him from 1st December 1945 to 81st March 1946 the date of termina-
tion of his contract. The amount of leave to which he was entitled is 11 months.

(d) Yes, Sir. From the beginning of 1943 Government permitted Mr. Wood
to undertaks a reasonable amount of private practice subject to the following:
conditions, viz.: g

(1) that he would pay to Government such rent as may be fixed by Govern-
ment from time to time for the accommodation of his draughtsmen and clerks in
the premises of the Delhi Polytechnic and for use in this connection of telephone
and other facilities at the Polytechnic. ‘

(2) that it would be open to Government to restrict the amount of his private
practice or to withdraw the permission to undertake private practice altogether
if at any time Government considered it necessary in the interests of the Delhi
Polytechnie.

(8) that the provisions of Supplementary Rule 12 regarding payment to Gov-
ernment of a portion of the fees rcceived by Government servants permitted to -
undertake private work shall not apply to his earnings from private practice.
It was further agreed that Mr. Wood should supply me in confidence from time
to time with information in regard to any private Commissions which he had
been invited and proposed to undertake. This he hag done.

(e) (i) Yes. - .

(ii) Mr. Wood has been in general charge of his business but he has engaged
from time to time such assistance, including that of an Indian Manager, as was
necessdry to enable him to comply with the conditions on which permission to _
"engage in private practice was granted.

(f) Mr. Wood created, organised and administered the whole institution
including the Technical High School and the Labour Department’s Technical
Training Centre. The duties of the Principal comprised ‘‘the preliminary work
involved in the establichment of a Technical Institute including a Technical High
8chool, and the management of the Technical Institute when established’’. He
was required to ‘‘poseess powers of initiative and organisation and readiness to
experiment, ability to control and maintain discipline among a large body of
students’’. He was net required to take anv classes, nor did he do so.

(8) Mr. Wood’s firm was located on the premises of the Polytechnic until
1945 with the knowledge and consent of Government. He paid to Government
rent 1‘for the premises used at rates assessed hv the Central Public Works Depart-
ment,
) Mr. Wood was out of Delhi on a number of occasions in connection with
the work of the Association of Principals of Technical Institutions (India) prin-
¢ipally in initiating ard setting up the various Boards of Studies who have as
their object the raising and standardising of technical education in this country.
Mr. Wood received no remuneration hevond his Travelling Allowanece for these
services. He also visited the United Kingdom on deputation from 18th Mav—
81st July 1945 for the purpose of helping to find places fcr Indian students in
higher technical institutions. It is not correct that Mr. Wood was frequently
"absent from Delhi in connection with his business.
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RE-FIXIN¢ oF BORDEBRS OF ASSAM .

405. *Sreejut Rohini Kumar Ohoudhuri:. (a) Wil the Honourable the
" Leader of the House be pleased to state if any scheme is being prepared either
by the Government of India or by His Excellency the Governor of Assam for the
separation of the hill districts of Assam including the partially excluded areas
of Khasi and Jaintin Hills, Garo Hills and Mikir Hill tructs as also the frontier
hills from the Province of Assam and for the formation of a separate Province
consisting of certain districts of Northern Burma, the transfrontier hills and
those districts of Assam which are now in the excluded and partially excluded
areas of the Province?

(b) Are Government aware that the idea of separstion of the areas from
Assam and their amalgamation with the transfrontier hills and Northern Burma
as mentioned in (a) above is repugnant to the people of Assam living in the plains
and hillg? ’ g

(c) Have Government received any representation or protest from Assam
against the Scheme? If so, what action has been taken thereon?

(d) In view of the objections received, do Government propose to take neces-
sary steps for the abandonment of the Scheme?

The Honourable Sir Edward Benthall: (a) The attention of the Government
-of India has been drawn to certain allegations that schemes are under considera-
tion for the separation of the Assam hill areas from India and their constitution
as a separate Colony or State. There is no truth in these allegations and no such
scheme is being considered. Nor i there any intention at present to create a
new hill province.  The creation of such a province would require Parliamentary
legislation and it is most improbable that any such proposal would be considered
prior to the convening of the Constituent Assembly.

(b), (c) and (d). Do not arise.

DELAY IN REPEALING OF WAR EMERGENOY MEASURES

408. *Prof. N. G. Ranga: Will the Honourable the Leader of the House be
‘pleased to state: )

(a) when the British and U. 8. A. Governments have declared the cessation
of the war with Germany and Japan;

(b) by what'date their war emergency measures have been repealed or
dropped; and

(c)? why the Government of India is taking so much longer time to ‘do the
.same

__The Honourable Sir Edward Benthall: (a) and (b). Government have no
information of the position in the United States of America. In the United
Kingdom there was no war legislation of which the duration was expressed in
terms of the present war or present hostilities, with the result that no question
arose of fixing the date of termination of the same for the purposes of the duration
-of legislation. The Emergency Powers (Defence) Acts will be allowed to expire
on the 24th February 1946, but many powers taken under these Acts are being
continued in force by the Supplies and Services (Transitiohal Powers) Act. 1945,
recently passed and by the Emergency Laws (Transitional Provisions) Bill now
before Parliament. Government understand that the bulk of other war emer-
gency legislation .in the TUnited Kingdom is still in force and that there is no
immediate intention of terminating its operation.

(c) Does not arise, but I would refer the Honourable Member to my reply to
quastions 9 and 16, asked on the 5th February 1946.

EMPIRE TrADE CONFERENCE
407. *Prof. N. G, Ranga: Will the Honourable the Commerce Member be
pleagsed to state:
(a) if it iz a fact that the Empire Trade Conference is soon likely to be held
in London; if so, in which month;
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(b) whether India has been invited to attend it; ,
(o) if it is a fact that the question of imperial preference is likely to be one
of the subjects to be discussed; and
_ (d) what steps Government propose to take to ensure adequate representa-
:xon ?at that conference for Indian interests of commerce, industry and agricul-
ure
The Honourable Dr. Sir M. Azizul Huque: (a) to (c). The Government of
Indis understand that a meeting of Representatives of Commonwealth Govern-
ments might take place in May as a preliminary to the proposed International
Trade Conference. They have no other information on this subject.
) (d.) This question will receive the Government of India’s careful considera-
tion if they are invited to such a meeting.

-

RE-ENTERING OF INHABITANTS IN BRITISH Rmsmwn, MANIPUR

.408. *Sreejut Rohini Kumar Choudhuri: Will the Honourable the Leader
of the House be pleased to state:

- (a) if it is & fact that some DBritish Indian subjects who had acquired land
and other properties, built houses and had been carrying on business for many
Years (and in some cases about seventy years) in the British Reserves, in Mani-
pur, and had temporarily left the place due to air raids in 1942, have been
prohibited from re-entering into their homes in the said reserves;

(b) if it is a fact that the pattas of their land have been cancelled; if so, the
reagons for such cancellation;

(c) if it is a fact that these people have not been given back their movable
%)ropex‘-tles and cash which these people left behind at the time of their depar-
ture; :

(d) the present condition of the buildings, mills and cinema houses belonging
to these evacuees, and the persons who are in occupation thercof now and under
what condition; ) )

(e) if it is.a fact that Indian evacuees from Burma have now been allowed to
return to their homes in Burma, and that the possession of their properties has
been restored to them; and

s (f) whether Government now propose to allow the inhabitants of the British
Reserves in Manipur to return to their residence to live and carry on their busi-
ness as before?

The Honourable Sir Edward Benthall: The British Reserve in Manipur,
though part of the Manipur State, is an Administered Area over which jurisdic-
tion is being exercised on behalf of the Crown Representative by His Excellency
the Governor of Assam and his officers. The information desired by the Honour-
able Member is being collected and I will lay it on the table of the House as
soon as it is available,

PusrLic HEALTR OFFICER, DELHI PROVINCE

409, *8jt. N. V. Gadgil: (a) Will the Health Secretary please state
whether it is s fact that Lt.-Col. A. N. Chopra, I.M.8., was appointed a
special officer by the Government of India to prepare plans with regard
to post-war development of health services in the Delhi Province? If so,
what are the academic qualifications of Col. Chopra, and what appointment did
he hold at the time he was asked to undertake_the special énquiry?

(b) Is it a fact that Lt.-Col. D. M. Fraser, I.M.8.. has been appointed
Director, Health Services, Delhi Province? If so, will Government state the
academic qualifications of Colonel Fraser and also his public health qualifica-

tions?
(c) Is it a fact that Public Health Officer is required to have a diploma in
public health in addition to having the minimum registrable medical qualifica-

tion ?
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Mr. 8. H. Y. Oulsnam: (a) The answer to fhe first part of the question is in
the affirmative.

Lt.-Col. Chopra was at the time Director of Health and Inspector General of

Prisons, Orissa. His academic qualifications are M.B.B.S. (Pb.), D.T.M. (Liv.),
D.P.H. (Eng.).

(b) Lt.-Col. D. M. Fraser, I.M.8., has been appointed Director of Health
Bervices, Delhi Province. His academio qualifications are M.B., Ch.B. (Glasg.),
D.M.R.E. (Camb). As regards his Public Health experience, he was in charge of

the combined medical relief and hygiene militarv organisation -which operated in
Bengal in 1948 and 1944. )

(c) A Public Health Officer is usually required to possess a Diploma in Publie
Health.

PuroHASE OF WESTERN AND EASTERN HOUSE BY GOVERNMENT OF INDIA

410. *Mr, Sasanka Sekhar Sanyal: (a) Will the Honourable the Labour
Member be pleased to state whether the attention of Government has been drawn
to the Newspaper report-which appeared on the front page of the Hindustan
Times (Delhi edition) of the 4th February, 1946, under the caption ‘‘Stop the
Loot’’ saying that the British Government are putting pressure upon the Gov-
ernment of India to purchase the buildings at New Delhi known as the Western
House and the Eastern House which were built by the former at a cosb of
Rs. 25 lakhs to be pulled down at the end of the war?

(b) How does the matter actually stand?

The Honourable Dr. B, R. Ambedkar: (a) Yes.

(b) I would refer the Honourable Member to my answer to the Honourable

¥926 Venkatasubba Reddiar’s short notice question No. 28, of the 8th February

———)

UNSTARRED QUESTION AND ANSWER.
ExTENSION IN SERVICE T0 C. P. W. D. OFFICERS.

L]
44. 8hri Sri Prakasa: Will the Honourable the Labour Member please state:

(a) the number of persons, who have retired from, but have been re-employed

in the services of the Central Public Works Department as Superintending,
Executive and Assistant Engineers, respectively, since 1939;

(b) the number of those persons who have been given extensions to their
original terms together with the instalments of each term of extension;

(c) it it is a fact that the TFinance Department of the Central Govern-
ment has expressed itself against the grant of extensions to the original term;

if 80, the reasons for any action in this behalf against the instructions of the
Finance Department;

(d) if suzh extensions interfere with the recruitment of haw hands and the
advancement of young officers; if so, whether any provision is made to compensate
those whose prospects are blocked; and

(e) if Government propose to take any action in the matter of the termina-
tion of such extensions and bettering the prospects of younger officers?

The Honourable Dr. B. R. Ambedkar: (a) Three.

(b) Since 1939, extension of servico under Fundemental Rule 56 was granted

in three cases, the periods of extension being 6 months, 8 days and 1 month
respectively. .

(¢) The answer to the first part of the question is in the negative; the seconid
part does not arise. .

(d) and (e). No.



MOTION FOR ADJOURNMENT > =
. RioTiNng 1N BomBay BY NAVAL RATINGS

Mr. President: I have received notice of an adjournment motion from
Dr. J. C. Chatterjese who wishes to discuss a definite matter of urgent public
importance, namely, ‘Rioting in Bombay by Naval Ratings’. )

Will the Honourable Member please explain what he means by this motion?
What is it that he is going to discuss? Obviously it is not the rioting that is
going to be discussed but something connected with the Government. .

Lt.-Ool. Dr. J, O. Ohatterjee (Nominated: Non-Official): I respectfully
submit that it is not my intention to discuss the question of strikes, although it
appears that certain people have struck in the Navy. I take to heart the advice

12. Noon JYOU 8ave to this House before that it does not help *he settlemens

. of strikes if we discuss them at a stage when negotiations are
going on. I must respectfully and with a full sense of responsibility
wish to draw your attention to the fact that I desire to focus
public  attention ou a matter which appears to me of the
gravest public interest, nefnely, the out break of indiscipline in the armed forces
of the Crown. 8ir, my information is confined to what I read under banner
beadlines in the ‘Statesman’ of today which describes the event—under the
Caption Naval Ratings Riot in Bombay. It goes on te say that not less than
three thousand ratings ran amuck into the city af Bombay in which, 1 hope, you
are interested and there they committed the most serious offence of burning His
Majesty's mails. His Majesty’s Mails are one of the most sacred possessions of
the domains and dominions of His Majesty and if His Mgjesty’s Forces indulge
in burning His Majesty's mails, 't is an indication of the grave menace which
confronts the country. if action is not taken against such happenings.

- Then I find that Naval Ratings went on and seized lorries and drove them
witt such recklessness that they caused accidents. They ordered shop keepers
to close down. They molested passengers . . . .

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): On a point of

order. Is the Honourable Member making a speech?

Mr. President: He is trying to impress on my mind the importance of the
subject.

Lt.-Ool. Dr. J. O. Chatterjee: | hope I shall succeed.

Then they made passengers alight from public vehicles finally, in the main
traffic centre of the biggest city of India they stopped all traffic.

I am not in the habit of moving adjournment motions. I am fully sensible
of the fact that I hold & Commission in His Majesty's Armed Forces which I am
proud of. I am therefore proud of the honour, the discipline and the proper
management of the armed forces of the Crown. T think no country can lightly
pass over outbreaks of indiscipline running to such magnitude by the armed
forces of the Crown and I submit with great respect that this matter requires
immediate inquiry with a view to prevent a recurrence of this grave menace to
this country. Somehow or other indiscipline ir the army must be put down
with a firm hand and an inquiry should be made by those responsible as to what

the reasons are for such strikes in the armed forces of the Crown. Sir these are
fncidents which fill my mind with grave concern. ’

Mr. P. Mason (Government of India: Nominated Official): I share the feeling
of the Honourable Mover as to the urgency and the seriousness of this question.
I view it with very grave concern which, T am sure, is shared bv everyone in .all
gections of the House but I am rather doubtful about the value of discussing
ft in the form of an adjournment motion. .In the first place, I have, at present,
very little more information than is.obtnmable from the newspapers and th.o
mformation I have got has been comine on the telephone from Bombay and is
somewhat cryptic and in some cases garbled. .

1 also very much doubt whether even an.art' from the fact that T have little
information & public discussion would at this stage be of great value. I have

(1215)
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[Mr. P Mason| ’
also received a short notice question which 1 shall be glad to accept. It has
been suggested that I should give an answer on the 25th February, that is,
Monday next. By that time I think I shall have information and I hope that
the situation will have cleared up & good desl and I would suggest that if the
House agrees, we <hould not discuss this in the form of an adjournment metion
but that the Hpusc should wait till Mondav when I will give a very full reply to
the Short Notice Question.

Lt.-Ool. Dr. J. 0. Ohatterjee: In view o6f the fact that the Honourable
Member fecls that he has no information to give now and he gives an assurance
tha.tt._ he will make inquiries and make a full reply on Monduy, I do not press my
nmioton.

Mr. President: Then we need not consider the adjournment motion now.

ELECTION OF MEMBERS TO COURT OF DELHI UNIVERSITY.

. Mr. President: I have to inform the Assembly that upto 12 Noon on Monday
the 18th February, 1946 the time fixed for receiving nominations for the Court
of the University of Delhi nine nominations were received. Subsequently one
member withdrew his candidaturc. As the number of remaining candidates is
equal to the number of vacancies, I declare the following members to be duly
elected to the Court:—

(1) Mr. C. P. Lawson, (2) Sri Jagannathdas, (3) Babu Ram Narayan Singh,
{4.) Pundit.Thakuxj Das Bhargava, (5) Sardnr Mangal Singh, (6) Nawabzada
%la.quat. Ali Khan, (7) Sir Mohammad Yamin Khan, and (8) Syed Ghulam Bhik
Nairang.

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR EDUCATION

DEPARTMENT. '

Mr. President: | have also to inform the Assembly that upto 12 Noon on
Monday the_18th February, 1946, the time fixed for receiving nominations for the
Standing Counpittee for the Department of Education, twelve nominations were
received. Subsequently two members withdrew their candidature. As the
number of remuining candidates is equal to the number of vacancies, I declare
the following Members to be dulv elected to the Committee during the period
comprising the unexpired portion of the eurrent Financial yvear and the whole of
the next }inancial year:

(1) Lt.-Col. Dr. J. C. Chatterjee, (2) Mr. Frank R. Anthony, (8) Raja Bir
Baiyid Ahmad Ali Khan Alvi, (4) Sjt. Rohini Kumar Choudhuri, (5) Bri
Bhagirathi Mahapatra, (6) Pandit Govind Malaviva, (7) Shrimati Ammu
Swaminadhan, (8) Dr. G. V. Deshmukh, (9) Dr. Sir Zia Uddin Ahmad, and
(10) Syed Ghulam Bhik Nairang.

INSTRUMENT FOR THE AMENDMENT OF THI: CONSTITUTION OF
THE INTERNATIONAL LABOUR ORGANISATION

The Honourable Dr. B. R. Ambedkar (Labour Member): 8ir, I lay on the
table & copy of the Instrument for the amendment of the constitution of the
International Labour Organisation adopted by the conference at its twenty-seventh
gession at Paris on the 5th November, 1945 together with a statement of the
action proposed to be taken thereon.

‘INSTRUMENT FOR THE AMENDMENT OF THE CONSTITUTION OF THE
INTERNATIONAL LABROUR ORGANISATION.

(Adopted by the Conference at its Twanty-Seventh Bession, Paris, 5 November 1845)

The Constitution of the International Labour Organisation Instrument of Amendment,
1945, here reprinted, was adopted by the Guneral Conference of the International Labour
Orgenisation on 5th November 1945 in the course of its Twenty-seventh Session held at
Paris, fyem 15th October to 5th November 1946. .
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The text of the instrument of amendment as here présented is a true copy of the text
authenticated by the signatures of the President of the Conference and of the Acting Director
of the International Labour Office in accordance with the provisions of Article 5 thereof,

Certified true copy,
for the Acting Director of the International Labour Officc :
Legal Adviser of the International Labour Office.

INTERNATIONAL LABOUR CONFERENCE.

INSTRUMENT FOR THE AMENDMENT OF THE CONSTITUTION OF THE INTERNATIONAL LABOUR
ORGANISATION.

The General Conference of theé International Labour Organisation,

Having been convened at Paris by the Governing Body of the International Labour Office,.
and having met in its Twenty-seventh Session on 15th October 1845; and

Having decided upon the adoption without delay of a limited number of amendments to-
the Constitution of the International Labour Organisation designed to deal with problems of-
immediate urgency, which are included in the fourth item on the agenda of the Bession,
adopts ‘this fifth day of November of the year 1945, the following instrument embodying
amendments to the Constitution of the International Labour Organisation, which may be-
cited alsggxo Constitution of the International Tabour Organisation Instrument of Amend-
ment, :

' : Artiele 1

In the final paragraph of the Preamble to the Constitution of the Organiution, the

words “‘Constitution of the International Labour Organisation”, shall be inserted after the.
word ‘“following”’. )

Article 2

1. The following paragraphs shall be substituted for the present paragraph 2 of Article I
of the Constitution of the Organisation :

2. The Members of the International Labour Organisation shall be the States which were
Members of the Organisation on 1st November 1945, and such Jther States as may become.
Members in pursuance of the provisions of paragraphs 3 and 4 of this Article.

3. Any original Member of the United Nations and any Btate admitted to membership of
the United Nations by a decision of the General Assembl{ in accordance with the provisions
of the Charter may become a Member of the International Labour Qrganisation by communi-.
cating to the Director of the International Labour Office its formal acceptance of the obli-
gations of the Constitution of the Intetnational Labour Organisation.

4. The General Conference of the International Labour Organisation may also admit
Members to the Organisation bv a vote concurred in by two-thirds of the delegates attending
the Session. including two-:thirds of the Government delegates present and voting, Such
admission shall take effect on the communication t~ the Director of the Intarnational Labour
Office by the Government of the new Member of its formal acceptance of, the obligations of
the Constitution of the Organisation '

5. No Member of the International Labour Organisation may withdraw from the Organi-
gation without giving notice of its intention so to do to the Director of the International
Labour Office. Such notice shall take effect two years after the date of its reception by
the Director, subject to the Member having at that time fulfilled all financial obligations
arising out of its membership. ~When a Member has ratified any International Labour Con-
vention, such withdrawal shall not affect the continued validity for the period provided for in
the Conventian of all oblizations arising thereunder or relating thereto.

6. In the event of any Btate having ceased to be a Member of the Organisation, its re-

admission to membership shall be governed by the provisions of paragraph 3 or agre
of this Article as the case may be. paragrap paragmph 4

Article 3

The following shall be substituted for the present text of Article 13 of the Constitution

of ghoT(g:g%g:::t::g;nal Labour. Organisation may make such financial and budgetary arrange-
- ments with the United Nations as may appear appropriate. )

2. Pending the conclusich of such arrangements or Jf at any time no such arrangements
are in force : )

(a) each of the Members will pay the travelling and subsistence expenses of its Delegates
and their advisers and of its Representatives attending the meetings of the Conference or
the Governing Body, as the case may be; b

(b) all the other expenses of the International Labour Office and of the meetings of the

Conference or Governtig Body shall be paid by the Director of the International Labour
Oﬁﬁergzteofrthe gener& funds of the International Labour Organisation;
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~ 4t} the arrangements for the approval, allocation and collection of the budget of ¢!
International Labour Organisation shall be determined by the Conference by a two-th:
majority of the votes cast by the delegates present, and shall provide for the approval of the

busget and of the arrangements for the allocation of expenses among the Members of the

Organisation by a committee of Government representatives.

3. The expenses of the International Labour Organisation shall be borne by the Members
in accordance with the arrangements in force in virtue of paragraph 1 or paragraph 2 (c) of
this Article.

4. A Member of the Organisation which is in .arrears in the payment of its financial con-
tribution to the Organisation shall have no vote in the Conference, in the Governing Body,
in any Committee, or in the elections of members of the Governing Body, if the amount of
its arrears equals or exceeds the amount of the contributions due from it for the preceding
two full years. The Conference may, nevertheless, permit such a Member to vote if it s
-satisfied that the failure to pay is due to conditions beyond the control of the Member,

6. The Director of the International Labour Office shall be responsible to the Governing
Body for the proper expenditure of the funds of the International Labour Organisation.
N

(Article 4.

The following shall be substituted for the present text of Article 36 of the Constitution
of t:ho Organisation :—

Amendments to this Constitution which are adopted by the Conference by a majority
of two-thirds of the votes cast by the delegates present shall take wffect when
ratified or accepted by two-thirds of the Members of the Organisation including
five of the eight Members which are represented on the Governing Body as
Members of chief industrial importance in accordance with the provisions of
paragraph 3 of Article 7 of this Constitution.

Article b

ijes of this instrument of amendment shall be authenticated by the signature of
theTl!;::igg::e:f the Conference and of the Director of the International Labour Office. Of
these copies one shall be deposited in the archives of the International Labour Office, one
with the Secretary-General of the League 6f Nations, and one with the Secretary-General of
the United Nations. The Director will communicate a certified copy of the instrument to
.each of the Members of the International Labour Organisation.

Article 6

1. The formal ratifications or acceptances of this instrument of amendment shall be
communicated to the Director of the International Labour Office, who shall notify the Mem-
bers of the Organisation of the receipt thereof.

2. This instrument of amendment will come into force in accordance with the existing
rovisions of Article 36 of the Constitution of the International Labour Organisation. If
he Council of the League of Nations should cease to exist before this instrument has come
into force, it shall come into force on ratification or acceptance by three-quarters of the
Members of the Organisation.

3. On the coming into force of this instrument, the amendments set forth hersin shall
take effect as amendments to the Constitution of the International Labour Organisation,

4. On the coming into force of this instrument the Director of the International Lahour
‘Office_shall so notify all the Members of the International Labcur Organisation, the Secre-
%ryg]m&mtl. of the United Nations, and all the States having signed the Charter of the

ni ations.

The foregoing is the authentic text of the Constitution of the International Labour
Organisation Instrument of Amendment, 1945, duly adopted by the General Conference of
the International Lahour Organisation on the fifth day of November 1945 in the courss of
its Twenty-seventh Session which was held at Paris.

. The English and French versioi is §
anthor?uti 5; rench versions of the text of this instrument of amendment are equally

IN FAITH WHEREOF we have appended our signatures this seventh day of November

The President of the Conference.

A. PARODI.

The dcting Director of ths International, Labowr Ofcs.
EDWAED J. PHELAN.
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THE RAILWAY BUDGET—GENERAL DISCUSSION.
YIRST STAGE.

Mr. President: Before the General discussion on  the Railway Budget
commences, I have to announce to the House the time limit which .I propose
to fix under Rule 46. Before I finally say that I fix such and such a time limit,
I would like to have the views of the House in the matter. 1 propose to fix
a time limit of 15 minutes to an Honourable Member, ‘but this would_ be a stric§ )
time limit as we have in the case of Adjournment Motions. I de not propose to
reserve to myself the liberty of extending it. Of course, the speeches can also-
be of less than 15 minutes duration.

Mr. M. Amf Al (Delhi: General): Let us hope so.

Mr. President: The Honourable Member for Railways who will reply will
be given 45 minutes or more, if he does so want.

Sri M. Ananthassyanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): T submit that the spokesman of each of the Parties
may be allowed 20 minutes. .

Mr. President: Shall I assume that the first speaker who catches the eye of
the Chair is the spokesman of each Party?

Lt.-Col. Dr. J. C. Chatterjee (Nominated: Non-official): What happens to
Honourable Members who do not belong to any Party?

Shri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
They must join some Party. .

Mr. M. Asaf Ali: Or they must clear out.

Mr. President: It is only a question of very few minutes. We péed not take
up much time over this. There are two Parties and a Group, and 1f.on.e spokes-
man of cach of these Parties and Group gets five minutes more, it ig only &
question of 15 minutes in addition.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammsadan Rural): The
principal speaker should be given 20 minutes.

Mr. President: Even conceding the request for five minutes more to the
spokesman of the Parties, it is only an addition of 15 minutes in all. That was
with reference to the point raised by Dr. Chatterjee.

Prof. N. G. Ranga: May I makc one submission? Formerly, there used to
be only one speak for Labour and that was Mr. Joshi, a nominated Member and
he was given specific labour motion and he was allowed as much time as the
principal speaker of recognised Parties. I hope a similar arrangement will be
arrived at in this discussion also.

Mr. President: Let us seec how the situation develops and what time there is
at our disposal. That means that the House wants that I should reserve to
myself the liberty of assuming that a particular Member should be given five
minutes more as the spokesmarn, so far as his own person or the Party is con-
cerncd.  In other words, 15 minutes for cach individual Member and 20 minutes
f;yr th)v spekesman of ghe Party who will be the first person to catch the eye of
the Chair. ’ .

Sir Mohammad Yamin Khan (Agra Division: Mubammadan Rural): The
spokesman himsclf will get up and say he is the chief speaker of the Party.

Mr. President: It may be Jft to the Party to settle who is to be the spokes-
mau. :

Sir Mohammad Yamin Khan: I think it should be settled that the spokeeman
should first get up and no other Member of the Party should first get up.

° Lt.-Ool. Dr. J. O. Ohatterjee: The gencral practice in the House has always
been ;o]nllot the first day to back benchers, and.for the big guns to roar on the
second day.

" e
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. Mr. President: The difficuity is there is only one day allotted for the general
discussion of the Railway Budget, und the big guns with have no time to get into
action. However, we will now start with the general disoussion.

~ 8ri M, Ananthasayanam Ayyangar: Sir, 1 am a small gun and as far as

possible, 1 propose to limit my speecn to 15 minutes, but if I exceed, you will
take it, that I aru the spokesman of my Party. Sir, I expected this yoar that the
Honourable Member for Railways would Luve unnounced that this would be his
last Budget. His Lieutenant said so in the other House that he was moving
his lnst Budget.. But my Honourable friend may say that his lieutenant is a

"superannuuted servant.

The Honourable 8ir Edward Benthall (Member for Railways and War Trans-
port): 1 did say so. . _

8ri M. Ananthasayanam Ayyangar: I am very glad he announced this.
I must apologise for my error. 1 did not hear him properly. I am sure the
Honouruble Member in his magnanimity would have said so. 1 wag really
wondering ‘how a petson of his nature did not say so. I am doubly glad lo

" hear that he did say so. His lieutenant being a superannuated man had to

say so in the other House, that this was his last Budget speech. My Honour-
‘able friend the Railway Member was not a Government servant and I want
him to do something more. He came from the European Group.

The Honourable Sir Edward Benthall: No, Sir

The Honourable Sir Archibald Rowlands (Finance Member): = Your facts
are all wrong.

Sri M, Ananthasayanam Ayyangar: Did not the Railway Member belong
to the European Group at one time.

The Honourable Sir Edward Benthall: No.

Sri M. Ananthasayanam Ayyangar: Well, Sir, I have read of a story in

. the Puranas about Trisanku who did not belong to this earth nor did he belong
to heaven. 1f my Honourable friend the Railway Member was not a Govern-

- ynent servant previously aud if he does not belong to the European Group, where-
from did he come? Did he drop down from heavens? 1 know the interest
‘of these two groups, the non-official Furopesns and the Government are identi-
cal. They are both brothers in interest. They sit side by side. That is all
‘T know. What 1 expect of them is {o implement what he said. He said that
this would be his last Budget and it ought not to be that he simply changes
places with Mr. Griffiths and Mr. Griffiths comes in his place. It may not be
Mr, Griffiths, it may be some other European gentleman who will drop from
England. T do want him to implement the assurance that an Indian will hold
this portfolio next. Yesterday the Prime Minister of England announced that
he would be sending three Members of the British Cabinet—Lord Pethick
Lawrence, Secretary of State for India, Sir Stafford Cripps, President of the
Board of Trade and Mr. Albert Alexander, First Lord of the Admiralty. I
wish these gentlemen all success. Before they proceed with their business,
I do want them to announce that within a year or within a shorter period.
India will be free. So far as the internal management is concerned, a Constitu-
. tent Assembly will be brought into existence to decide as to what form. of
_eonstitution should be framed for India.

Mr. Abdur Rahman 8iddigi (Calcutfa and Suburbp: Mubkammadan Urban):
Talk of railwayvs.

Sri M. Ananthasayanam Ayyangar: I am coming to Reilwavs. My Honour-
able friend cvidently forgete that as the head is the principal portion of the
body and if the head functions well, then other. portions of the body will
utomatically remain fit. Likewise, i the Government is transferred to Indians

* the railwavs will get nutomatically transferred to us. Because the top offices
are in the hande of Furopeans. <o railwavs are still in their hands. T hope my
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iSri M. Avantbussyenuain Ayyangar. ) L
Honourable friend has got as sound and big « heart as his stature is and I hop:
this will be reaily his last Budget. last year, he asked us to be proud of
railwuys because they wre our assets, the roilways belong to India cent per
ceut und that they are operated 993 per eont by Indiens. Last year, he told
us that only } per cent ure LEuropeans and that share also.would be handed.
over to us soon. 1 um sure, il it were completely in his own hands, he would
_have done so. What is the situation now? Is there a single Indian Member
on the Railway Board ? How can we solve this problem of top-heavy administra-
tion if Railway Board is not Indianised? Why is it not possible fo Indianise
the Railway Board completely? Is there a single Indian General Manager
on any Railway? Of course, my Honourable friend or his lieutenants behind
kim would jump up and say, there is a single Indian General Manager. But
he is a superannuated officer. Barring that single case, is there any other
Indian General Manager? Every Chief Iingineer is a European, all heads of
Departments are Europeans.  Persons in charge of workshops are Europeans,
the head is Furopean, the nerve centre is Furopean, and as I said last year,
possibly the extremities are Indiams. A I to be proud of such a state of
affairs? The centre and the extremities are linked in this administrapion and
unless the Centre is changed, the extremities also will not get changed. My
Honourable friend seems like asking me to run the wagon without coupling 1t
to the engine. Unless the engine draws the wagon, it will not move. They
are cll o intimately cornected with each other. Therefore, my first and fore-
most duty to this House and to my constituency is to see that the management
of ruilways is handed over to Indian hands as early as possible. That is the
relevancy of my remarks till now.

Let me now turn to the railway adminispration during the past year. I
sm not at all satisfied with the fact that we have still to look to the Europeans
for carrying on the administration of this railway asset which balongs o us.
The entice continent of India belongs to us. God {ms given us this country. I
is being ruled by the white man. That is the asset of which 1 am to be
proud, as also to be ruled by him and to be managed by him—it is o disgrace.
If T ask you to quit tomorrow and even if there should be a declaration that
you will quit or the entire administration should be given to us, I will have
to be helpless and will stand before European gentlemen here asking them
to manage our assets. That is the training that you have given us. Hsve
Fou not been able to find one single Indian to be in charge of tho administration
of railways as General Manager? And no one has been found who is com-
patent enough to fill a place in the Railway Board; that is the position. Here-
after what will happen is that even though Government hand over the admi-
nistration to us there will be a white European at every important post to see
that we do not interfere. The property may be mine but the enjoyment is
theirs.

Now let me come to this Budget. I find that my Honourable friend has
become war-weary. The Budget shows traces of weariness. There is neither
policy nor programme in this Budget. I want not only Indianisation of per-
sonnel, I want Indianisation of machinery also. All important machinery is
today imported, and not today only but it has been so for some generations.
My grandson also will have the pleasure of riding in a train drawn by an
English or an American steam engine. For long years to come this cc;unh-y
will not be able to manufacture its own engines. I expected a fuller reporl
from the Honourable Member as to what progress is being made with respect
to the manufacture of locomotives in this country. Kanchrapara was discoversd
after 150 years of British rule in this country as a fit place for putting up a
mannfactury. What further steps have been taken? In the speech® of The
Honourable Member covering 20 pages, one line has been devoted to Kachrae
para. Have estimates been prepared? Have experts been brought in? How
many years will it take before the first engine is manufactured here? Whad
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is the approximute cost? What is the average number of steam engines that
we want in this country? What is the capacity of this Kanchrapara? The
entire thing is in durkness; we know nothing about it. And, therefore, t:hough
ghe three estimable gentlemen who are coming from England should imme-
distcly tell us to take charge of this administration from tomorrow and India
is frec, 1 will have to fall at the feet of my Honourable friend and request him
to coutinue here so that for some years to come we may have engines from his
hands. Is thas & proper state of affairs? Is that the kind of management of

which I should be proud?

Then, Sir, during the war a number of these fastories have been turned:
over to the production of war materials. So they will hereafter either hn\:a-
to be closed or switched on to peace-time jobs. The Honourable Member’s
speech contains no assurance—and we want that assurance—that with respect
to other smaller needs and for every single item of manufacture we will be self-
sufficient and will not have to go to foreign countries. That is one way in which.
the thousands of employees who have been employed during the war andi
who will have to go back helpless may be re-employed in this country. I am:
obliged to my Honourable friend for having stated to us that he does nok
want to indiscriminately send away the labour employed during the war.
Though the labour force has increased by some lakhs he has disbanded only
eight thousand now and he proposes to disband only some thousends more. I
am obliged to him; but it should not be at the cost of efficiency. There may
be too many men in a particular job and money may be wasted on them. Buf
if you give them skilled employment, make them skilled workers, start further
industries in this country and employ these men on these industries, It will
not be a wastage. But if, on the other hand, you make a gift of my money—
the third class passengers’ money—and then feed a number of poople withou§
any employment, I say that is not the way to tackle this problem. My
Honourable friend, Mr. Guruswami, will not be satisfied with this kind of
subsidy to labour. He would like these labourers to work heart and soul for
this country, work with the greatest enthusiasm and earn their living instead
of depending on bounties. That is so far as the Indlanisation of machinery ia
concerned.

Let me now come to the operative portion of this. The war has exhausted
the nerves of many people. I am sure the Honourable the Railway Member
must have suffered too and has grown older during these five years of war. He
might naturally expect some relaxation and younger people more interesfed in-
this country will certainly take charge. But in the meanwhile has he suggested
any modes of economny? The first requisite for running and operation is coal.
Was it not open to him to have acquired a number of coalfields wherefrom coal
could be extracted and the railway administration could be self-sufficlent in
coal? I find that 268 million tons of coal are produced in the various collieries
of this country and 14 million tons per year were produced in 1944-45 in the
Indiar Btates,—that is about 40 millian tons in all. Our railway needs are
of the order of 9 million tons a year, wheress from our own railway collieries
we produce 24 million tons, leaving us a deficit of 84 million tons of coal every
year. 8o & number of other collieries could have been purchased and worked.
There ig no programme whatever. My Honourable friend refers to it and
says that for want of coal a number of things have to be sent along the sea
route. Is there any programme about taking charge of coastal shipping also?
I thought there would be a general programme, in the same way as he evolved
& programme last year about controlling road transport for the purpose of co-
ordination on one side and betfer services on the other. There was a rate war
some time ago among the coastal ships themselves and between FThe railway
companies and coastal ships. . It is much cheaper for goods to be carried from
Bombay to Calcutta along the sea rather than by rail.

The Honourable Sir Edward Benthall Not now.
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8ri M, Ananthasayanam Ayyangar: 1 am glad to have that informatlva.
Possib.y the Caleutta merchants ot tae cluss to which my Honourable friend
belongs may have impressed upon him that the difference should be ‘removed.
But there are other merchants struggling in this country and there are 20,000
-odd railway goods rates which have not been settled. 1t is no good saying there
are a number of problems. Every one of us—though we have no departmental
.experience—knows that these problems are there. What has iny -Honourable
friend contributed to the solution of these problems during the year? This is
an wdministration report that he has placed before us hgiving us-an idea of
‘what he did last year and what he proposes to do next year. Possibly he
thinks that it is no longer his business to take charge of this administration
.and, therefore, he has not suggested ways and means. 1 expected a more radical
progrumme. ‘

Mr. Presldent: The Honourable Member may remember his time limit.
T'here is hardly a minute more. E -

8ri. M. Ananthasayanam Ayyangar: May'I have five minutes.

Mr, President: 1 have no objection, but according to the arrangement
arrived ab, if he takes even one minute more he will be treated as the spokes:
man of the Party.

Sri M. Ananthasayanam Ayyangar: 1 do not mind. With the permission
of my Leader I will speak for another five minutes.

Now I will proceed to the other matters. I only took coal as an instance
to show that with the purchuse of some collieries we could make the railway
administration self-sufficient.

. There ure some other matters also in which economy could be achieved,
. without much of inconvenience to the labour cmployed. The amalgamation
of various systems of administration and ‘their regrouping wus expected a long
time ago, but it has still to come. Though amalgamation has been talked of
it has not yet been done, and we are in the same old stage when the companies
.managed these administrations and railways.

1 do not want to talk about retrenchment now because we are not settled
as to how retrenchment will affect the railways and how many hundreds and
thousands of men will be thrown out of emiployment. Sir, more than as a
business concern, now that this asset belongs to this country, T am anxious
about its service aspect rather than as n commercial coneern. T would say that,
left to myself, the taxpayer in this country ought not to expeet a single pie
from the railway ndministration for the purpose of the general revenues. I am
opposed to it. There is no doubt that there is a debt of 800 crores for this
asset but for that debt interest is paid from the revenues. More than thaf why
should we expect a pie? The general taxpayer need not take anything at the
cost of the third class passenger and at the cost of the various amenities. But
the general taxpayer is taking five crores. Let that be stopped; let this be a
perfectly useful service and let not labour be withdrawn.

As regards catering, so far as amenities are concerned there must be a
definite programme as to how you can improve the amenities at the stations.
Yesterday during question time we veferred to soda water. Soda water is not
the only thing. TRefreshments should be available throughout the railwav
system. On th'e M. S. M. Railway and South Indian Railway they* have gc;t
their own catering arrengements. T have been suggesting in season and out of
season that catering must be taken over by the Railway Department. That
shoull be done during the ccurse of this vear. ' .

.T.he.n, Bir, T come to the last point: Rail-read co-ordination. Rail:road co-
ordination was not well meant. Mv feeling is that it is a halfhearted measure.
Roads -bhelong to the .'Prm_'inces and thev have smple sources of revenue. [n
due course wa are going $o have provineial autonomy, 8o don’t take away thal
good source of income from_the. Prowinges. - 1. wou want o .aveid -unfale and
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undue competition euter into arrangements with the Provinces. Let the Pro-
vinces take over the running.of buses. If the Provinces have not got the
funds, l& the Central Goverument take it up, but what the Honourable Mem-
ber is doing is wrong—he wunts companies to manage this. He belongs to the
old school; he forgets that in his own country there is a change from the capitalis-
tio system to the socialist regime. He persists in the old mentality that only
a private company can manage and not the State. I think the Btate should
be able to do this much better because profit is not its motive. 1 am not in
agreement with the rail-road programme in the way in which he is tackling it;
he is giving away the management to private companies who will come there
to loot the public.

Lastly, as regards accounting, I find cven to this day we have got a load
of 800 crores of debt over the Railways. There is a load of debt; the assets

are nil.

My Ylonourable friend promised four years ago to enquirc us to what our
asset8 are. There is no account. I will be surprised if my Honourable friend
can show what is the present value of our assets. If I say it is nil or minus.
my Honourable friend has no authority to challenge. That is the way in which
it has been managed. A committee was appointed but it was not given sufficient
material. .

Under those circumstances, I respectfully submit that the management "of
Railways last year was not good and that the Honourable Member has placed
before us an insipid Budget with no policy and no programme, Possibly, it is
so because my Honourable friend is thinking of retirement—I do not want to
say unything at present; if he is retiring then I will eulogize him and 1 will
wait for that opportunity. Till then I have only to say that he has not contrl-
buted to the improvement of this very valuable asset and his administration
has not shown an indication that during the past year it was managed to our
advantage or during the succeeding year there is anything going to be done to

our nadvantage.

. Sir Mohammad Yamin Khan: This is the first time after 1940 that I have
seen such a gloomy Budget presented in this House. We had a progressive
increase during the last five years, and now, 1 think, that Joseph’s prophesy of
‘lean years swallowing the fat years’ is going to be fulfilled. This year T find
s steep fall of Rs. 48 crores in railway trvaffic receipts. This means thut all
of a sudden we are being faced with not enly a big cut in the revenue, but
also that reserve funds. which we had developed and we had built to the tune
of Rs. thirty-seven crores and forty-eight lakhs, are going to be reduced to
somewhere like 17 crores of rupees next year. If seven crores of rupees out of
these 17 crores of rupees are taken out for Betterment, then it means that
the Reserve Fund will stand at 10 crores of rupees, instead of 87 crores of
rupees. This is ths position which the House must take notice of immediately.
Our finaneinl position is going to be deterorated in this manner: the total truffic
receipts for the current year are expected to reach the figure of Rs. 225 crores,
but it is going to be reduced to Rs. 177 crores during 1946-47. If this down-
ward tendency goes on, probably with five yehrs we will find ourselves where
we were i) 1989, i.e., Rs. 100 crores. If we go down so much, I think, the
Railways will not be able to manage their position.

Sir. T find that someiimes the Ruilway Board and the Government make
commitments on behalf of Railways which have far-reaching financial eonse-
quences without consulting even the Btanding Finance Committee. T noticed
this dast venr when un itemn of u few lakhs of rupees was included in the
Railway Budeet which was not properly explained to the Standing. Finance
Committee. It wns not explained to the Standing Finance Committee that
that sum wus provided for the purchase of motor lorries. The Standing Finance
Comtpittee in the short time which they had to discuss thix matter thought
that it wns only a sum of rupees 82 lakhs, but it was ultimately broucht to
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the notice of this House that the Government did not intend to spend these
82 lakhs of rupees on rail-rond co-ordivation, but there was another gum which
was provided for which had never been explained to the Standing Iinance Com.
mittee. We have found that somc tiine a new item is put into the Budget the
full implications of which are not explained to the Standing Finance Committee.
I think that all the new itens should be brought to the notice of the Standing
Finance Committee who should give their verdict after fully examining the
various aspects of the question and after satlsfvmg themselves that it would
be beneficial to public interests. This was not done last year, and this made
the position of the House very difficult. On the one hand, the House was faced
with the position that it had voted for an amount which was never explained
to them, and on the other hand the House had rejected a policy which they
thought was not in the best interests of the people of this country. I do not
want to go into details of the Rail-rond scheme today because we are going ‘o
discuss this matter on some other occasion, but T will only warn the Railway
Board that no financial commitments should be made before the Standing
Finance Committee is given an opportunity to examine it. The Standing Finance
Committee is there for this verv purpose; it is the watchdog on behalf of this
House and if such matters are not brought before this Committee, I think
justice is not done- to this Touse. This must be done in future. I think that
it is time that a committce, whether it be the Standing Finance Committee or
a new ad hoc committee, should go into the whole finances of the railways
and they must put up before the House a scheme how to save the railways from
deteriorating financially as is forecast by the Budget presented to the House.

I shall make several other comments on the Budeet. T leave the financial
aspect on one side.

The Honourable Member has said that there are many coaches in the
possession of the military, but he has not mentioned clearly where these coaches
are, whether in India or cutside India. That ought to have been explained in
his speech.

Then, Sir, the next point is that now that the war is over 1 find that the
U. 8. A. are not going to supply wagons to us on léase and lend terms. Then
why should not an industry be developed in this country to make all the wagons
instead of importing wagons from outside. If the U. 8. A. are not going to
provide then all the orders which have been placed on firms outside India should
be cancelled by the Railway Board and the people who will become unemployed

should be given employment by this means ‘with a proper Industry to be put up
on behalf of the railways.

The Honourable Member says, he has to import a certain number of reilway
engines till such time the plant is put up here and we start building our own
engines. But he has not explained to this House—I would ask the
indulgence of the Honourable Member to listen to these points rather than
talk to individual Members—when these plants for making railway engines
will be in full swing in this country. The House wants to know how far this
scheme has progressed, where he wants to put up this plant and when the first

engines of the Broad gauge will be manufactured in this country. 1 think this
ought to be fully explained.

There is one other point. The Honourable Member says—of which he gives
an indication—that many railway employees will be sacked and their places
filled by ez-servicemen. I do not know why ez-servicemen should be given
priority over the railway servants who did good work during very hard® times
when the railways were working under high pressure and the Honourable
Member had been paying compliments to them. But yet he now wants that
after their work has been done they are no longer required, but some other

people who have been rendering duties elsewhere should be brought in their
places.
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This policy is, to my mind, not just and 1 do not think that the Honourabla
Member is justitied in adopting a policy of throwing out his own servants and
making room for others to come in. The Honourable Member has hinted that
there will be alternative employment for the railwaymen. What are those
alternative omployments? He ought to have explained that to the House.
When he hus not done it, may I ask him whether it is right to find out an
alternative cmployment for {he railway people, or is it better to find out these
alternative employment for the ez-servicemen whom he wants to bring in
here and the railwaymen are asked to make room for them?

The Honourable Member has made one remark that nobody in this House:
will like that the prices of coal should go down so as to become uneconomic.
1 think the Honourable Member has probably received some kind of inspiration
from those companies or managers of those companies who cannot run their
business on a competitive basis or who cannot manage their own affairs. I
think the prices should come down and everybody should be given an opportunity
to compete with the big firms and the big firms should not be allowed to make-
very huge profits while the poor people and smaller companies who are willing
to work mines on smaller profits should be given full chance. If the high
prices are kept, then the big companies will be making huge profits and this
whole anxiety appears to me to be for the protection of big interests and not
for the benefit of the country. I do not think any trade can live or carry on
for even a year if it is not making any kind of profit, but it is probable that
the Honoursble Member has been satisfied by the representations of those:
people who approached him. They may not like to have smaller profits but
they want big profits while the others are contented with smaller profits, and
why should they not be given a chance.

Another point. In the case of priorities I find a great deal of discoptent
prevailing in this country. There are many trades which want priority and
they are not given it. Yor instance, 1 understand, but other Members will
probably speak with greater knowledge on this, that the hide trade is suffering
a great deal. They are not having prioritv for the movement of their goods
and their business is suffering a lot. In Ferozabad in the Agra district the big
industry of bangles and glassware is not getting the proper quota and that
business is at a standstill. There are many other trades which are suffering in.
this respect. I say that wherever there is a big concern of cottage industries,.
they should be given an opportunity to export their goods in order to make
some amount of money for themselves. The Honourable Member will realise-
that it is going to be the policy of India that cottage industries should be
encouraged as much as possible and they can never get any encouragement if
they do not have proper facilities for the traffic of their goods. Their goods must
go prior to the goods of the mills. Therefore, T think, Sir, that all these
factories must receive consideration of the Railwny Board.

On the Rail-road question, which comes very prominently into this matter
and to which my Honourable friend, Mr. Ayyangar has referred to, there will be-
a greater detailed discussion later on. .

I have put these points briefly which T had to make on a general discussion.
'There is one more point. I find that the Honourable Member has put in as a
basis that all those improvements which are not remunerative, and are not
earning anything, should be debited to revenues and should not be considered
as capital expenditure. I agree with this policy and I think that all those-
concerns which bring no income should be charged to revenue rather than
capital. But the Honourable Member has been postponing for a long time
the improvements on railway stations, where there is much room for improve--
ments and which have been pressed for. Many schemes have been accepted'
and if our revenues are going to drop by Rs. 48 crores in the next vear and we
have no rolution in the current year, then all of a sudden all these improvements
will have to be stopped because we will have to cut our coat according to the
cloth. T have a glaring case in mind. T hope the House will excuse me and®
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will Lot think that 1t is becuuse of my patriotism for my city that 1 am mentiou-
ing it. 1 have pressed for this cuse Tor u very long time. 'There exist in Meerut
two railway stations, one called the Cantonment Station and the other called
the City Station. Probably the traffic in the City station is about; eight or
ten times more than the traffic in the Cantonment station and It is also the
terminus of the East Indiun Railway. The whole of the Cantonment station
is covered, whercas the City station is all open. In the hot weather and during
rains the passengers suffer great inconvenience. They have to get into and
get out of trains in the pouring ruin and also to cross from one platform to
.another in the rain. This has been brought to the notice of the Government
for a very long time and the matter has been postponed because the material
was not available and during lean years it was ploaded that money was not
.availuble. The Honourable Member thinks that railway income is going down
.but 1 think the eause is that they do not provide proper facilities and proper
.conveniences to the travelling public. The travelling public should be pro-
vided with those amenities which are necessary for attracting them to the railway
-station. Where, as in Meernt, every day the passenger traffic is between ten
‘thousand to twelve thousand, there is urgent need that the whole platform
ghould be covered and the passage connecting the two platforms should also
be covéred ns has been done on Moradabad station, Bareilly station and other
stations on the East Indian Railway. Meerut is one-of the seven big cities
of the United T'rovinces. It is unfortunate that they have not covered the City
‘platform simply becnuse there cxists the Cantonment Station three miles away.

8ir, these are the observations that 1 have to submit for the Honourable
Member’s attention and I have doue. ' - ) :

Mr. P. J. Grifithg (Assmn: FEaropean): Mr. President, in -"a -tramsition
‘period like the present, when our thoughis on most subjects are coloured and
sometimes distorted by emotion, it is sometimes difficult in ‘our debates here
to preserve the proper halance between the pnst and the future. Some of us
are proné to dwell exclusively on the achievements or the failures of the past,
‘while others become wholly absorbed in their hopes and fears for the future.
"When, however, we come to deal with tlhe prosaic subject of railway finance,
‘it should be possible to eseape from this emotional atmosphere and to approsch
‘the problems concerned in the samc spirit as shareholders of u great trading
«concern, interested alike in past policy as well as in future proposals. We are
-entitled to begin by considering what has been doue by the Directors. We are
-entitled to asscas the work and the policy of the General Manager—and here
I may mnake it clear at the outset that in my view our General Manager, the
‘Honourable Member for Railwuys and War Transport has done us extremely
well. And then having considered past rgsults, we are entitled, indeed we are
‘bound, equally to consider the plans and policies for the future.

We ought perhaps to begin by remembering that budgeting for the kind of
-era on which we are now about to embark is a peculiarly difficult process. It
18 fairly easy to budget for a period of wartime expansion. If you over-estimate,
there is not much harm done, because you make up for it in the following
year. Tf you under-estimate, that is not allowed to have a cramping effect
upon national activities, because in time of war ‘‘the sky is the limit’’. In the
period on which we are now entering, an entirely different set of considerations
will prevail. Tt will be a period of relative contraction; and in such s period,
not only is budgeting difficult, but incorrect budgeting may be cxtremely
serious. In such a period, if you over-estimate, you are in for trouble; while
you under-estimate, you are going in for unnecessary curtailment. you are
doing what may result in eramping tlic zeneral development of the national
‘economy. :

At the beginning of n period of this kind it is but right that we should try
tn take stock of our position. We should ask ourselves what the strength of

_the raflways really is. To put it in another way, if lean years lie ahead, as they
< %yell ‘may, have we enough fat on which to live?
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1 want fo examine briefly the strength of the position of the railways {rom
four different aspects. First, I want to consider its physical and mechanical
strength. Secondly, 1 want to examine its financial strength. Thirdly, I
want to touch briefly‘on its degree of advancement with its post-war plans.
And fourthly if time permits, I want to examine its strength on the labour
front.

Let us first take its physical and mechanical strength. Have we, for
example, enough engines, enough wagons, enough coaching stock, to supply
the needs of post-war Indin? When we come to the question of engines, it is-
worth remembering that the Wedgewood Committee came to the conclusion

- that the number of engines was slightly excessive. But I think most of us-
agree that we were, in fact, actuated by a very narrow conception of economy
at that time, a conception of economy which resulted in far too high a propor-
tion of old engines. Engines in one respect are like the members of my late
service: it does not pay to work them more than 35 years. If you do, there is-
a marked falling off in their efficiency. So we have the position today that a
large proportion—I think it is 29 per cent.—of our engines, have outlived
their proper time. We have, therefore, to discount very seriously the apparent
increase in the number of broad-gauge engines from 7,200 befere the war to-
8,500 now. I think a fair estimate of the engine position would be, that in.
view of the fact that India is now starting to make broad-gange engines, the
stock should be just about adequate, but no more. Provided the most rapid
possible development is given to Indian engine production, we can expect to:
have enough for our requirements.

When I turn to wagons I find a somewhat similar ‘position. Here you have-
an apparent increase of 25 per cent. over the prewar position. But again you
have to remember that 11 per cent. of our wagons are over forty years old and
you have to remember, too that even before the war, during certain seasons of
the year the wagon position was very tight. It is very clear, therefore, that a
very heavy task lies ahead of industry in this country, if the production of
wagons is to be kept up to the requirements of the country. 8

When we turn to coaching stock, it is quite clear that a great task still lies
ahead of this country, but it is a task which should not be beyond our powers.
as the men and materials agd all the other requisites become gradually avail-
able. And so I suggest that under the first head, the physical and mechanical
strength of the Railways, a fair summing up would be that the position at the
end of a great war is not altogether unsatisfactory, provided we have a vigorous
production programme.

I turn now to the financial position. What is the financial strength of the
railways. Here I was slightly disturbed at the suggestion of my Honourable-
friend, the Member for War Transport, that in the next year, there are going
to be what he called “plethoric money conditions”. I feel some diffidence in
joining issue with him on this matter: firstly, because I cannot clain his vast
business experience and secondly, because I am probably the one Member of
this House, who makes no claim to be an expert economist. But in spite of
that, there are certain factors, which even a layman cansobserve and T think
the most potent of those factors is that Government is the greatest spending
agency in this country today-and Government expenditure is, we hope, coming
down rapidly. If it does not, certainly we shall have a lot to say about it ‘in
the discussions on the General Budget. Tt is reasonable to expect a very
considerable reduction in the scale of Government expenditure and that reduction
is very likely to have its effect on tho whole economy of the country ard to induce

1p a slackening of the general tempo. That in turn is bound to mean for

‘M. railways a period of relative contraction. What is ‘our strength’ and
what are our resources at the beginning of such a period? I cannot go into cur

resources in detail. But, speaking roughly, the depreciation fund, the resources

fund and the betterment fund, taken together, will amount next year to about

Rs. 180 crores. How does that compare with Government’s requirements for

post-war plans? When 8ir L. P. Misra worked out some of these plans some-
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time ago—and 1 must incidentally say that in doing sc he exhibited great
breadth of vision and imagination—when he worked them out, he arrived at
& programme of Rs. 319 crores for a period of, I think, seven years, of which
Rs. 125 crores were -to come from the depreciation fund. When my former
colleague, Sir Frederick James, dealt with this subject two years ago he
estimated that by the end of this financial year we should have Rs. 150 crores
in our various reserves. That figure, he felt, would be by no means too much.
‘Today we have not Rs. 150 crores, but Rs. 130 crores. The figure is by no
means. too high. There i8 no cause whateoever, for us to feel complacent or
ito think because we have Rs. 130 crores in our pockets, everything is well. In
our view, that figure, if anything, is somewhat on the low side. At the same
time we recognise that they could not be helped. We recognise—and here 1
disagree with my old friend Mr.  Ananthasayanam  Ayyangar—that it is
important that the Railways should go on paying their contribution to general
revenues. That contribution seems to us to be ai integral and, irreplaceable
part of the general financial system of this country. So our conclusion on this
point, the financial strength of the railways, is that our stewards, the Railway
Board, have wisely husbanded their resources during the war, but that what
we have now in hand is nevertheless by no means excessive.

I come to my third point, namely, how far are we advanced in our post-
evar plans? I think I can say straightaway that, in my view, the railways have
done better in this respect than most of the other Departments. Their plans
are more advanced; they are less airy and they show a greater appreciation of
the necessary correlation between planning and finance. It seems to me that
there are three questions which we need to ask with regard to any post-war
planning. First of all, is it & plan and not just an aspiration; secondly, is it
related to reality; and thirdly is the money available for it? In the Nailway
sphere we know there are many individual plans. Have they come to a stage
-0} a oco-ordinated, comprehensive scheme? Do we know what the time-table
is going to be, or within .how many years the various stages in the plan are
going to be reached?

We know, for example, that five thousand miles of railway are to be re-
-constructed or constructed. Do we know how long this is expected to take?
Then, there is the question of coaching stock. We realize that coaching stock
.cannot be produced in a minute and we are grateful to the Honourable the
War Transport Member for his warning that he has not got a magic wand by
which he could produce the coaching stock overnight. We know he has not
that magic wand. But, from past experience of Government, we are anxious
to make certain that the plans for the production of coaching stock do not
remain mere notes on files. Effect must be given to them. There is cften
a difference between a note on a Government file and the translation of that
note into action. We want from the Honourable Member, if it is
possible, some kind of a statement as to his connected time
schedule. ~'We were much heartened by s reference in another place,
a reference which seemed to me to import an unusual touch of
reality, a reference by the Chief Commissioner to the necessitv of bearing in
mind construction capacity before embarking upon plans. I agree entirely
~with the Chief Commissioner. As he puts it is wrong and financially wastelul
if railways undertake work beyond their spending capacity. We should like
the .Honm‘xrable the War Transport Member in his reply, to give us some idea
of his estimate of the spending and construction capacity, if that is possible
at this stage, and to assure us that this correlation is going to be one of the
dominant features in dealing with these plans which at present exist meroly
. on paper.

In the sphere of planning we fully endorse the proposals for improved third

class coaches. India’s third class traffic has, I think, served her well in the
- past; it provided cheap transport for a poor people. But it will not do fo the
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future—it is not in line with modern standards. We cannot continue to tole-
rate the herding of men in carriages like cattle. I therefore welcome the obser-
vativa of the Honourable the War Trausport Member that this matter of third
class accommodation is going to receive special priority and that carriages will
bé provided in which people can travel like human beings. We trust the pro-
gramme will be implemented as speadily as possible,

Apart frora thes: posy war plans, however, there are things which could be
done even now. We know that coach building is not easy. We know you
cannot build coaches overnight or even within a month. But many other
things can be done and perhaps foremost amongst them is the task of getting
carriages cleaned. At present many of the carriages on many of the lines are
a disgrace, and I speak not only of the third-class but of the first-class carriages.
I do not know whether any of my Honourable friends have had the unfortu-
nate experience of travelling on that part of the B. & A. Railway which goes
through Assam. If they have they will know that it is very nearly impossible
to go into the lavatories, because they stink and they will know that too little
has been done to put carriages into a reasonably wuseful condition. I am
anxious—and I dm quite certain that the Honourable -the War Transport
Member will agree with me—that the excuse of the war shall not ®ontinue to
be given for all time to come. Many people have been glad of the war as an
excuse for not doing this or not doing that. I hope this excuse will not in
the sphere of railways be allowed to.continue indefinitely. Incidentally when
I talk of carriages, I have always understood that the Honourable the War
Transport Member is particularly interested in ticketless travellers. He might
like to know that during the past two years on certain railways there is a fresh
class of ticketless truvellers, I mean the cockroaches which imfest the
carriages by night.

It is an unpleasant experience to be in company with some of these parti-
cularly unpleusant ticketless travellers. I do hope, therefore, that the War
‘[ransport Member will impress on everyone the need for remedying this.
There is much which can be done now.

There is one other thing that could be done. Something should be done to
prevent the mad rush into the carriages which takes place at all large stations
today. It is a very terrible sight to see the stampede to get inside. 1t does
not follow that because there is only one train a stampede is necessary. Evon
if you have, for the time being, to put three train-loads of people into one
train, cannot something be done to control the method of getting into that
train? Is it impogsible in this country for the railway authorities to start the
queue habit? If it could be started, apart from, its being a protection to life
and limb, it would serve as a lesson of great social value in other parts of the
country. I hope my Honourable friend the War Transport Member will pay
some attention to this.

Then there is the fourth point, namely, the labour front. Here there are
two separate questions. The first is the question of the numbers to be
employed, and the second is the rates of pay to be given. So far as the
numbers to be employed are concerned, we are in general agreement with the
policy which is being followed, namely, the policy of avoiding retrenchment
wherever possible. We quite agree that in a matter of this kind you cannot
aplpy the crude commercial test. We cannot say that because we do not
peed these men, they must go. Every possible attempt should be made—and I
believe it is being made—to see that these men 'are absorbed. We should
however like information as to the way in which these men are being absorbed.
Are they being given economically productive work or just being found jobs?
Is fheir employment considered a good business proposition, or is it just what
might almost be called charity ‘‘necessary if you like, but charity’’? Our own
view is that given proper organisation, rehabilitation together with the per-
formance of many jobs that are hanging fire, should make it possible to absorb
practically all these men, indeed I might say, all of these men, in productive
occupatidns. I shail be grateful if the Honourable the War Transport Member
ocan give rather more details about this in his reply.
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Then coming to the question of scales of pay, here we gouerally support -

the three-fold policy set forth by the Honourable War Transport Member..
That policy consisted firstly in embarking upon an examination of the wage
structure, secondly, in postponing for the present the fixing of the rates of:
wages, and thirdly, in maintaining in the meantime these dearness allowances.
without which life would be impossible for a very large class of railway
servants. ’

As far as the wage comimission is concerned, we would like to know many
more details about it before we commit ourselves to support or oppose it. We
would like to know more about its composition, its terms of reference, the
procedure to be adopted; whether it is going to act as a unit for all services or:
to break itself up into a number of compartments and work by sub-committees
—we need be told a great deal more about it. It might even be—I am not
" saying it would be, I am merely throwing out the suggestion—tbat several
separate commissions would be better than one in a matter of this kind. We
want to hear rather more about its being predominantly non-offigial. “We have
always taken the view in.our Group that wage rates are & matter between the-
employer and” the employed and that where necessary and where the employer is
not the Government, Government should step in and hold the ring—I believe
that is the right method of dealing with these wage matters. We would like
to know more about the kind of non-official representation proposed on this
body and the reasons why it is intended to be a predominapily non-official
body. After hearing this we shali forin our own conclusions. One thing T
would like to say in this connection, is that if this body ix to be non-official,
we in this group would naturally expeet to be closely associated with it and
would, of course, give it .the fullest possible co-operation.

My last point is with regard to the propused revision of rate structures. We
welcome this proposal. Nothing can be move important to the development
of industry than the maintenance of a proper structure of rates for freight. 1t
does not necessarily follow that because you have a very large mnumber of
“different rates—nearly 20,000 I think—that large number connotes inefficiency.
On the contrary, it may even be that that large number shows that attempts
have been made to adjust rates to certain trades or particular industries in
particular places. The whole subject is very complicated. 1 cannot possibly
discuss it on the floor of the House, but we do welcome the proposal to

examine it.

I am not quite happy ubout the proposal to lay the matter—I am not quite-
sure at what stage it has to be laid—Dbefore a committee of this House. I am
not myself satisfied that a committee of this House is the kind of body which
can usefully cxamine an extremely complicated and cumbrous document of
the kind which must be involved in a report presented on the subject of rates.
structure. Myself, I do feel that this is a matter for experts. It is right that

this House and the Standing Finance Committee should have the final say

in agreeing or disagreeing with the proposals of the experts, but 1 should very
much deprecate the suggestion that a committes of this House should be
brought into the picture for any other purpose cxcept to take a broad view and
express its general outlook on the results at which the experts had arrived.
Do not let us think that we in this House cun do the job of technical experts.
I could not do it and I question whether any Honourable Member in this
House could, except perhaps my mathematical friend who understands all
mathematical problems, Dr. Sir Zia Uddin Ahmad, can.

My last word is this: I think it is useful to remember that this Budget is
in a way a signal: when you have a great trading institution like the railways
preparing to budget for a decline in receipts and for a period of relative con-
traction, it is likely that that will mean a general slackening in the tempo of
business and in the tempo of finance all round. That is a matter which we
have to bear in mind at the time of considering the (femeral Budget, but I do
suggest that we should study very carefully the wise attitude adopted by the

/
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War Transport Member, a conservative attitude towards the future, and adopt
@& similar attitude ourselves towards all our problems and demands.

Let me finish on this note. I do not think there is a single Member in
this House who does not realise the tremendous strain which the last six
years have thrown upon the railways of this country. It is hardly too much
to say that but for the magnificent work of the railways we might not have
beaten Japan, at any rate, on the Assam front. I think railwaymen of this
country, from highest to lowest, have a right to our gratitude; they have a
right to expect that we should be proud of them and that we should say to
the whole world that the railways of India have done a first-class job in winning
the world's greatest war. In that tribute I must include my friend, the War
Transport Member, Sir Edward Benthall, who, I imagine, really intends this
to be his last Budget. For his sake, I hope it is. I hope so too because I am
one of those, like my friend, Mr. Ayyangar, who hope that the constitutional
problem will be settled very quickly for this country. Be that as it may, if
this is his last Budget he can feel that he has done a first class job, that he has
done well by India, and he is certainly entitled to our gratitude.

_The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (Tho Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. PreMdent: Before Honourable Members resume discussion, I havé to
make again an appeal to co-operate with me by being as short in their speeches
as possible. I have been noticing that a large number of Honourable Members
are anxious to speak and it would be impossible for me to meet the wishes
of all those who desire to speak unless other Honourable Members help by being
very short in their remarks. Of course, I need not add that the points once

made need not be repeated.

Miss Mantben Kara (Nominated Non-Official): Mr. President, the Budget
which has been presented to this House by the Honourable the War Transport
Member is called a Victory budget. A Victory budget, T think, ought to be a
very bold and imaginative budget. Unfortunately, to me it appears to be a hum-
drum budget, because a Victory budget should necessarily have an absolutely
different outlook, namely, it should be of an expansionist nature. Nobody in
this House will say or feel that in our country there is no scope for expansion
of Railways. The Railways could expand to the furthest corher of the country
and that alone will be a guarantee for the prosperity of trade, industry, and
agriculture.  This Budget, which is supposed to be for the post-war period,
should not have a consérvative outlook. The Honourable Member has talked
of an expansionist policy but when I see and read the statement, I find very
little trace of expansion of which he has talked. Not more than two crores
of rupees are set aside for expansion which Is so badly and urgently needed for

the prosperity of our country in the post-war period.

There is also the other point about the amenities and comforts of third class
passengers. Most certainly the Honourable Member has made certain references
to them and I would take the liberty of reading a line from his own statement.
He says that the question of new designs for lower class passenger coaches has
received intensive study. Now, that sort of statement is not very convincing
because, so far if it has only recelved intensive study, one does not know wher;
actually 1t will be possible to put that into practice. The conditions of third
class travel are a scandal and disgrace to the country and their improvem-nt
must be immediately taken in hand. T would have heen satisfled if some
specific time limit was put but the promises that have been given are very

vague promises. Also while talking about profits to me it sounds as if the
E
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Honourable Member is a big capitalist trying to develop the Railways from the:
point of view of profit. But let me remind the Honourable Member that rail-
ways are not merely a commercial department of the Government of India.
. 1f that were so, the Commerce Member would have taken them over. The.
entire thing has been looked at from a commercial point of view. Certainly
any well run business, any well run railways are bound to give profits. But-
at the same time we must remember that profits should not be secured at the
cost of the poor third class passengers and the common man of this country..
Profits should not be at the cost of human conditions of travel which are very
badly required in this country. The Honourable Member has said that railways.
are o great_industrial asset but they are also a great social asset. We cannos.
overlook the fact that the railways are not merely an industrial asset but they
sare also a social asset and if they are a social asset they have got to be viewed:
from the point of view of the greatest service to the people of the country. The
entire Budget if planned from that angle will certainly be a very different one..
My criticism of the Budget is from a particular angle and that particular angle,
I feel, that the Honourable Member has missed, because he has talked of the
adjustment of the Budget according to the present economic activities of the-
country. T would say that India should look ahead. We are looking to post-
war, reconstruction of our society and if we view it from that point of view every
Membe=r of this House must agree with me that the railways should sct as &
lever for the development of trade, industry, and agriculture of our country.
We must not be satisfied with adjusting our Budget to the existing economic
activity. We have to see that it acts as a lever for increasing the economic
activity of our country. If this outlook was not overlooked, the entire Budget
would be different. I once again emphasize the fact that if the Budget was
viewed from that point of view, the greatest need of our country is to bring
éur goods from the villages to the towns and wice versa. There is a great scope
for the development of railways which will ultimately lead to the development
of trade and industry. Why should more emphasis not have been paid to the
expansion of railways. At every step and at every stage the Government have
taken a very very halting stand. Whenever any step was taken, it has always:
been halting. Tf we view the expansion of the railways from the point of view
I have just mentioned. T cannot understand the necessity of the Railway Mem-
ber. throwing. out 8.800 men. T would ask, Sir, why are you sending away
8,800 people, when you ought to have recruited thousands and thousands of
people for new work? If you had a plan, a well designed plan for the reconstruc-
tion of our society, vou would need more men. All these things are happening
for the simple reason that we are having a hand to mouth policy from time to
time. The country will have to plan out well in advance. Tf that is dorfe, we,
who represent the cause of labour, we, who supported the war for destroying
Fascism are strongly of opinion that every sailor and soldier who is demobilised
can get employment without causing unemployment amongst railway workers.
T am glad the railway workers have received words of appreciation from all
quarters of the House. But mere appreciation will not help. Mere good words
do not fill their stomach. In order to fill their belly, what isx needed is that
these words of appreciation should be backed by action. Let us not go and
tell these workers, as is often done, that we thank you because you were not
the victims of false propaganda of other people and because you staved and
worked at the cost of your life but now get out because there is no work for vou.
Tt is their legitimate right, as part of the victory of the United Nations that
thev should have their share in that victory and that can only be secured pro-
vided the Government of the country takes a bold stand in reéliaping the entire
social and economic structure of our ‘society which is absolutelv. outmoded. 104
peopie teally try to look at every department of the Government of India from
this anele, I can assure vou that the co-operation of the masses will be there
if not of the few rich. From that angle, T eannot help feeling that the Bud'gef;
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presented by the Honourable Member is one prepared by a very conservative

minded person.

Mr. President: I may remind the Honourable Member that her time limit
will end shortly.

Miss Maniben Kara: I thought I had twenty minutes.

Mr. President: Twenty minutes for Leaders of Parties and 15 minutes for
ordinary Members. But that was before the lunch recess. After the lunch
interval, I have made a special appeal that, in view of the large numbers of
speakers each Member will curtail his or her speech as far as possible. ~But
the limit I have in mind is about ten minutes. .

Bjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):

Furtleer rationing.

Migs Maniben Kara: Beacuse of shortage of {ime, I am sorry, I cannot go
into detuils. Reference has been made to the provision of maximum possible
work of an economic kind. Reference was also made to this by the Leader of
the European Group who stated that he hoped that the workers would not be
left to live on the charity of others. Let me assure my Honourable friends here
that every worker lives by the sweat of his brow. It is not the workers who live
on the charity of others, but it is the other people who exploit the workers. On
the contrary I feel that a few privileged classes are living on the charity, the
blood and the sweat of the workers.

Leastly, I am terribly grieved to read the remark that the monies spent on
the amenities or the comforts of the people will be considered as unremunerative.
In these days of the 20th century, do we still believe that it does not pay us to
give human conditions of life and travel to the people? It will pay us back
with profit if amenities and comforts are given. Detter conditions of travel
mean there will be more travel, more money will come and there will be no
more deficits. . ) ‘

Finally, Sir, in view of the shortness of time at my disposal, I would only
.appeal to the Honourable Member for Railways that he may still revise his
Budget on the basis of the general principles which I have stated. Otherwise,
I shell hafe to regard this as a very unsatisfactory Budget.

ln conclusion, 1 only want to make my position clear. I belong to no
political Party present in this House. 1 belong to labour and 1 am going to
view all questions only from the point of view of labour. I have no sympathg
with the Congress, 1 have no sympathy with the Government, 1 have no sym-
pathy with the members of the opposition Parties, because 1 feel that all of
them have joined hands to maintain the social status quo in this country and
they only talk of Indianisation. That is not going to satisfy me, Sir. Tha
thing that will satisfy me is not a transference of authority from a white, to a
brown bureaucracy. What will satisfy me is a reconstructicn of this country
so that the toiling millions of the country will have enough to eat and all the
other necessaries of life to live happily. With these words, I thank you very
much for giving me an opportunity to take part in this debate.

Mr, Vadilal Lallubhai (Ahmedabad Millowners’ Association: Indian Com-
merce): Bir, I stand here today as a businessman; viewing the Budget in a
business perspective. After all railways are an industrial concern, and all
industrial concerns must be run in a way that will be very helpful to the country
so that they may make both ends meet. I am sorry to find that the Budge:
presented is not one that I can support. What is an ideal [Budgst? When I
take the balance sheets of an industrial concern and compare the things
that have been managed, and if I find that certain things have not
been managed properly, then I must say it is not a8 good concern. In
the same way, I find that the Railway Administration could have done
better and they could Imve provided more amenities to the publiec. I
refer to Appendix VII-B, C and D. What do we find? There are five railways

E 2
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that are running at huge losses, to the extent of 15 crores in next year's Budget.

While there are other railways which are earning 27 crores profit. Thus two-
thirds of the earning capacity of otaer railways hauve been taken up in meeting
the deficit of these five railways. Tuke the B. N, Railway and the B., B. and
C. i. Railway. You will be able to gather the trend of the profits and losses
of these railways. The B. N. Railwuy spends 115 per cent of their net traffic
earnings. Thap is, they are muking a loss of 15 per cent. In the case of
B., B. and C. 1. Railway, they are making a profit of 36 per cent. Every
year the expenses of B. N. Railway and various other railways are going up,
whereas the expenses of B., B. and C. 1. are well maintained within limits.
If we look at the total track miles of both these railways, they are practically
the same. If you see the goods traffic and also the passenger traffic, #ley are
also constant, without much difference and still one railway is making a big
profit, while another railway is making a big loss. So we should consider it
#rom that point of view and find out why some railways are making losses and
some are making profitse. I feel that proper attention has not been given to
this by the Railway Board. In various private Industrial concerns people
compare their own balance-sheets with those of other concerns and try to find
out where they are making mistakes and immediately they try to remove them.
T feel that proper attention has not been paid to these expenses and to the
rate structure of various railways, both in goods as well as in passenger traffic
where there are so many anomalies; the rates are in some cases 50 per cent
more in ope railway and 50 per cent less in another. And in vasious other
expenditara iterns I find that there are lots of differences, and thut is why the
railways are not doing what they ought to have been doing. T will here give
a few examples of the heavy expenditure thev are making which expenses
could have been reduced to a great extent. We find that five hundred quarters are
being built in Delhi at a cost of 68:61 lakhs, i.e.. each quarter will cost about
Rs. 14,000. T do not think the ordinary staff is coing to get a house for
Rs. 14.000. Exorbitant expenses are incurred on the housing of the higher staff.
With this amount they could have made more than a thousand quarters for
the lower and clerical staff. Similarly, the New Delhi goods statidn is a very
small station, but now the war has ended and they are still going to spend 20
lakhs on it. There are very many other examples. Some traffic infringement
has been made somewhere and to remove that a sum of two crores is being
spent. I do not understand why these traffic infringements were made origirally.
These examples can be given in plenty, but T hope these three will suffice to
show that the Railwav Board' has not been working as hard and as intelligently
as they should have done. ' ’

If we now go to the expenditure side of it we find that this year we are going
to have in the net traffic receipts a reduction of 48 crores. The expense reduc-
tion is only 24 crores but that figure of 24 crores is not correct. The figure will
come down to only 6 crores. It was decide last year to put the figure on the
expense side from the revenue, and last year we put 80 crores to the expenditure
account, and this year we are putting 12 crores. If this difference of 18 crores is
taken out the reduction in expenditure will be only 6 crores while the nef
earnings are less by 48 crores. .

Tnlking of wagons and locomotives the Honourable Member sald that we
have a sufficient number of wagons and we will not have to import any more
wagons, but about locomotives he feels that although we have got absut 1,200
more locomotives we will still have to import some in the near future. I do
not understand why he should import anv more locomotives. TIf during war
tim> these engines which were overworked and over 85 years old could haul
greater traffic, why cannot they haul greater traffic in these yas'\ra to come, so
lonz ns we are not self-sufficient in the building of locomotives? I do not ﬂ;ink
any new order should be placed for locomotives; the same should be the position'
with regard to ceaching. T am told more coaches are being ordered. I do mot
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erstand why even after five years of war when so many industries grew
‘here we could not build coaches.

As regards depreciation fund I will say that the depreciation amount has
been taken as 1/60th, which is only 1} per cent. I do not understand why
such a small amount has been taken; depreciation is certainly much more thax
that. Locomotives last about 85 .years and wagons about 40 years, and so
naturally the depreciation amount should have been much greater. I quite
appreciate that 15 crores are put in the betterment fund, but I think more
should have been done about this fund so that the lower class passengers could
have got more amenities. The Honourable Member said that they are thinking
of raising the rates in England by 20 or 25 per cent. He talks of Fngland,
but, does he consider the other amenities that are given in that country? There
are only two classes of coaching there, Firsi and Third,—and the difference
between the two is so negligible that while three people are sitting in the
First class there are probably four in the Third class. As regards sleeping
accommodation also, there is just that much little difference. In both th~
classes there you find .velvet and nice cushions, so that the amenities in th-
Third class there are very great, compared to which we are in a very miserable
condition which should be remedied. i think there should be complete
planning and a time limit in that sphere and that in a couple of years the position
of the lower class passengers should be improved. The lower class passengers
are paying the highest amount to the traffic receipts; and even to do this [
would say that the upper class passengers may be charged more and even
luxury goods traffic may be charged more. I agree with my Honourable
friend, Miss Maniben Kara, that the conidtion of the third class traveller is
terrible and impossible to be tolerated any longer, and T hope immediate actior
will be taken in that behalf.

Sir, as my time is so limited, and the Chair has asked us to economise i
that respect, 1 will say no more.

Maharajkumar Dr. Sir Vijaya Ananda (United Provinces: Landholders):
Sir I at first thought of going to Connaught Place and purchasing a boquet for
the Honourable Member but since 1 heard his speech I have changed my mind.
In his speech he has said nothing clearly in respect of third class passengers
for which we should be happy about. 1f anything, the third class passenger
is as badly off as he was before; and the present circumstances are such that
it pains one to see how they are pushed into the compartment through the
windows and the diseases that follow on account of such congestion. At some
stations I have actually seen people dying on account of excessive congestion
and nobody takes charge of the corpses. And in the midst of all this we find
that most luxurious saloons are used by the high officials, whereas they can
easily be turned into First Class compartments and the First Class compart-
ments made into Third Class. I can assure Honourable Members on the other
side of the House that when a National Government comes into being they
shall not require these luxurious saloons. It may be that by saying this it
may look a bit tall or something like that, but if some kind of gesture is made.
I am sure this side of the House would greatly appreciate it. Pandit Nehru

-in a speech said that while in Bengal people were dying like flies race-horses
got preference over wagons carrying food. This happened between Bombay
and Poona. I do hope that after the lesson that Government have learnt they
will not do it this time and that wagons will be sent to those areas which are
threatened with famine. We were hoping that pre-war rates for third- class

8 p u, possengers would be restored, but from what I see thers is a likeli-

*7" hood of their being increased. Now that more or less ull the Rail-
ways have been egcquired by the Government, let there be a uniform rate for
all :lasses. As regards comforts, there is very little even for the upper class-
You cannot get a bath even in the upper class carriages.
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} should] like to see the l%a{lway Boax]d completely Indianized. There atv
lakhs and lakhs of labourers that were employed during the war by the Railways
in India, and I am told that they are all being discharged in order that the
Army may get in. I think it is hardly {fair.

There is one point which I would like to make clear, and I hope the Honout-
able Member will give his personal attention to it. The station st.aff—hlgh and
low—are most uncivil to passengers. The third class passenger Is, of course,
out of the picture altogether; he has to stay for days on end anfl pobody ever
cares for him. As regards the upper class passengers, they similarly suffer
from lack of courtesy on the part of railway officials, and if a man happens to
go dressed -in his national costume I can assure you he is treated with fhe
utmost contempt. This has been more the case with Angio-Indian Station
Masters and Anglo-Indian Ticket Collectors in addition to our own men. I
can assure you that the only way to get a safe passage from oue place to another
is either to get into khaki or to dress like an A. R. P. Officer. Of zourse, with the
cap that you put on, Sir, if I may point out, I have seen people being insulted
to such an extent that I actually gave up travelling. I had to go by cer and
naturally T had to draw upon my friends’ petrol ration.

I hope, in view of the points mentioned by so many Members, the Govern-
ment will do something more for the third class passengers. I am not very
keen sbout first class and second class passengers, but third class passengers’
lot must be improved. '

Sir, T have great pleasure in opposing this Budget.

Hajeo Ohoudhury Mohammad Ismail Khan (Bskarganj cum Faridpur:
Muhammadan Rural): Mr. President, Sir, the Honourable the War Transport
Member in presenting his last Railway Budget, has been at pains to bring some
new hope-and cheer into the disquieting affairs on the Railways, particularly
their actual administration. He has, apart from showing what are by now
the well-known Railway profits, overdone it in more than one aspect. He has,
for instance, completely blacked-out from his speech the most burning question
of the day—the foodstuffs and their transport by the Railways. He talked
gleefully of the capacity of the Railways to shoulder future responsibility,
provided nothing intervenes. These are sad words in the context of today.
He failed to mention that the Railways don't propose bungling the food-
transport as they did the last time during the Bengal famine, when it is almost
a joke now—luxuries were being transported to Calcutta while millions died for
the want of the much-needed grains. The Honourable Member has given us no
assurance on the point that there will be no miscarriage anywhere. Perhaps,
he intends eating fruits and cakes, drinking milk and never thought of grains
and pulses. I would very much like him to reassure us as to what exactlj he in-
tends doing in the matter to meet any exigency and that the priority system
which he intends keeping on will put the foodstuffs as Priority Number One on the
list. Otherwisa, not the least responsibilify will be his and the Railways, if things
go wrone. T emphasize this again and again because though the Honourable
Member has the power and right—a very temporary power and right—to trifle
with eneines and boilers and wagons, he has no right to trifle with human life.

The Honourable Member and the Chief Commissioner of Railways mentioned
the increased number of wagons and engines that were now on the run through-
out the country, but confessed some of the difficulties: the maintenance and
the outturn of engines and boilers. This further underlines the imnortance of
'p]rmnmsz’ hefore-hand for the coming crisis in the food situation. T ask. Sir,
}v}}y can t tye,v pl.an ahead? Why don’t they get along more seriously with the
job. which is their basic job, which job that has existed long before the food

crisis? Why don’t they do that if they don’t wan! to be reduced to the position
of beggars abroad?

.T‘pe auestion of nlanning shead directly brings me to the ;vther most dis-
quieting feature of the Railwavs, which is that of the teff. The Honourable
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&ember began and ended his speech by thanking the railwaymen for their
admirable work during the strenuous years of the war, but he held out no
reward for them in concrete terms of rupees, annas and pies. Mere words of
thanks is like giving a stone for a bread and virtually slapping in the face, with
the remark: ‘I fooled you well’’.

The other day we had an adjournment motion in the House about it, and
‘the incompetency of the Railway Board was revealed patiently, flamboyantly.
The Honourable Member said that out of a strength of 850,000 men, only 8,000
bad been found surplus and discharged. I say the Honourable Member is
playing with the livelihood of these 8,000 men, particularly because of the days
ahead. On the one hand, he has big expsnsion and post-war plans, and on
the other he wishes to take his time over these. Which is nothing but incapa-
ity to look ahead and plan properly, well and truly. Anyone could see that
-after the war, there would be need for expansion and reconversion, and not
to be prepared for it is only to show bureaucratic bungling, red tape and undue
~hesitation. For, after all, how is it that only in this country these difficultiea
are felt so greatly and not in others, though there are no fair land or heavens?
To my mind the answer lies somewhere in the unimaginative minds who manage
‘the show.

The Honourable Member was and is alive, but only apparently alive, to the
.demands for the revision of the scales of pay. As usual, he shows hesitation,
because he is uncertain of the future price level. The argument may sound
very plausible, but the fact remains that the Government did not feel any such
uncertainty in 1981 when they set themselves to the wholesale revision of scales
.of pay, knowing very well that the then price level could not last all the time.
If at that time things could be done easily, speedily, cuts imposed and new
scales introduced with furore and holiness of purpose, why not now? In all
other countries, such rcvision has taken place, despite the so called uncertainty
of price-levels. The promised Commission, I hope, will show a greater sense
of urgency and responsibility than the Treasury Benches.

The only really tangible things that the Honourable Member talked of were
in connection with the passenger traffic. Though, on the whole, pessimistic
about wagons, he promised less crowded lavatories for Infer and III Classes and
fans for the Inter Class. These are welcome measures and deserve our congratu-
lation. But that is not enough. He seems to have ignored that not only less
crowded lavatories are needed but also better ones. A washing-basin, for
instance, should be provided in all lavatories irrespective of the Clags, unless
the Honourable Member thinks that IIT Class passengers don’t have to wash
themselves.

The question of fans has been particularly a vexed one in the past, and
again I congratulate the Honourable Member for giving it a practical shape.
But here again, no distinction should be made between the various closses. This
is an elementary human need and fans alone should not be a bait for higher-class
travel. This, at any rate, is a matter which should take precedence over some
of the other things, for instance, the improvement of air-conditioning of the
higher-class compartments. Higher-class passengers have so many other facili-
ties that it will not matter much if they have to wait for some time more to see
further additions to them. Unless this is done, the actual result of providing
fans in Inter Class may not be as good as the Honourable Member imagines.
Inter Class compartments will be much more crowded—there are already too
few of them—and this will negative the utility of fans. I hope, Sir, the
Honourable Member will soon realise it and gef, down to it as an urgent post-war
measure. The Honourable Member has made no reference of improvement
in catering. Yesterday during question hour Members expressed strong views
againgt N. W. R. aerated water contracfor who has ne professional experience
-and whose work is most unsatisfactory. Mr. Manu Subedar and other—Mem-
bers pointed out that the railway method of earning money out of higher tender
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is wrong. Professional people who have experience of 40 to 60 years shou
' not be made victim of the whims of General Manager on plea of a higher pre-
mium. This is & serious matter und the Honourable Member ghould know that

higher tender reflects on prices to passengers. '

While I am on the subject of passenger traffic, I will {mention that
‘catering, particularly the catering by the Muslim refreghment rooms and hawkers
" is very bad. On the Bengal and Assam Railway, on which I happen to traved
frequently, the conditions are worse. But the Railway Administration has
not seriously tackled the problem, though it has existed for long. Un‘.lke.other
matters, there is no excuse for mismanagement here for it does not entail any
financial burden on the Railways. It is necessary that the system of catering
inspectors should be enforced vigorously and defaulters brought to book imme-
diately. Corruption, nepotism and incompetence, which exiat in this respect
at the cost of passengers, should end if only the Administration makes up its.
mind. '

1 will, Sir, be failing in my duty if I did not emphasize the absurdity of
not providing proper lights in all the compartments, specially lavatories. This
is obviously a source of inconvenience to all, but ladies are worst sufferers,
particularly, if they have to board the gents’ compartment when no other
accommodation is available. Sometimes hooligans get into these compart-
ments, practice theft and even molest the ladies. This state of affairs should
not be allowed to go on any more and steps should be taken immediately to
provide electric bulbs in all compartments and lavatories.

Lastly, Sir, I must point out that the Muslims contifue to be uhder-
represented on the Railways. This is a very very old grievance, and I do not
know what are the difficulties of the Railway Board in the matter. The grievance
is particularly marked in the higher appointments which are filled by promotion
and which gives abundant room for jobbery and pettifogging in the Railways,
as in any other Department of the Government. Apart from the injustice of
this, it is obvious that if a set of employees is discontent and aggrieved, purely
from the point of administration, It is an undesirable state of affairs. The sooner
the Honourable Member remedies these ills the better.

Raja Bahadur of Khallikote (Nominated Non-official): Mr. President, Sir,
I crave your indulgence and the indulgence of this Honourable House for this
my maiden speech on the floor of this House.

In spite of the termination of the War there is no improvement at all in>
the facilities of railway travel; not even a restoration to the old conditions,
however bad those conditions were. Particularly deplorable and reprehensible
is the condition of the vast bulk of the people who are condemned to travel
in the third class, owing to their economic plight, and from whom ironically
enough the railways draw most of their revenues.- The incredible congestion
in the third olass compartments and the total absence of any facilities to
mitigate the hardships involved in that travel have rendered them so many
cells of hell. Third class travel is veritable hell. No wonder that Mrs.
Nicholl of the Parliamentary delegation was flabbergasted when she witnessed
the anxious crowds jostling themselves in front of the compartments and
trying to get into them on the platform of Delhi Junction recently. It has
become literally impossible for women and children to get into these compart-
ments except through the windows or through the assistance of some bribed
Railway or Police officials. The invasion of even this scanty accommodation
by the military personnel and the failure of the railway authorities to exercise
proper check and control adds to the misery of these people. However, Sir,
it is & happy augury that these third class passengers are to have sleeping
sccommodation in the future. We are indee&) looking forward eagerly to that
day. But for the present it would be a great consolation if the suffocation
they suffer from, due to overcrowding, is removed. Bven servants’ compart-
ments—and I'am talking from persona] experience as I have seen for myself—

)
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that are intended for bona fide servants of first and second class passengers to
geat from 5 to 10 persons are overcrowded to the tune of 80 persons, travelling,
with large quantitiés of luggage, one sitting over the other. In addition to-.
this, a very tolerant administration allows these.unfortupate‘ passengers to-
travel on footboards and even on the roofs of trains. This is much to the
credit of the sense of humanity exhibited by the railways. After all in Indis, .
Sir, human life is so cheap that a few accidents resulting in deaths, do not
metter. What difference does it make if you die of suffocation inside the-
compartment or die by slipping from the footboard or from the roof of the-
train ?

All military personnel, in my view, of the upper and lower classes should-.
travel in special trains or in coaches specislly allotted for them and should not
encroach upon the normal accommodation available for the ordinary public.

Sir. 1 wish here to make a personal note regarding the conditions prevailing-
in my province of Oricsa. The famous Jegannath Temple at Iuri attracts,.
during the car festival, thousands of pilgrims from all over India.  They-
somehow find their way to this place of pilgrimage with or without tickets even:
in the scanty train service that exists now. It is I submit high time for the-
authorities to revive the old practice of running pilgrim special trains to carry
these thousands of pilgrims that go to Puri particularly during the car festival..
Sir, the least the Railways should do is to provide more third class compart-
ments and particularly, to add one or two mote compartments for women and
children in every train. To relieve congestion, more trains must be introduced. .
During wartime the public of course had to tolerate anything. Now that the-
war is over, you must do something to meet their requirements and comforts. .

Conditions of travel in the upper classes are not very much better than.

‘conditions in the third class travel commensurate with the big difference in-

fares. There is crowding also in the upper classes, sometimes, the conditions.-
are most intolerable. Compartments are awfully dirty as has been referred.
to by my Honourable friend Mr. Griffiths. They are never cleaned and
practically no heed is paid for reservations. Reference was made by my-
Honourable friend Mr. Griffiths to conditions prevailing in the Bengal and.
Assam Railway. But I am referring to conditions that prevail in the B. N..
Railway and what I say is from personal experience. Very often one has to-
travel without lights and even without water in the bath-rooms. Bulbs are
stolen and often resold to Railways. The doors never lock and the windows
have attained absolute independence. Since there is no water, the question -
of & mirror does not arise. It is extremely wise on the part of the administra-
tion to have removed such mirrors as there were, as a costly superfluity.
Berths are often made up of coarse canvas and to compensate for all these -
inconveniences, the carriages themselves, are so made that you are bound to-
keep awake all night. My Honourable friend Mr. Griffiths referred to cock-
roaches only but I wish to add something more. Due to eternal darkness in-
the compartments, not only cockroaches, but rats, bugs and an occasional’
scorpion (I have had personal experience of them) have made the compart-
ments their permanent place of residence and are what might be called
permanent ticketless travellers. There is nobody to listen to the complaints of
the suffering passengers of any class, whether upper class or lower class.
Officers take shelter under some rule or the other. They say that reports
should be made to some officer or other, who is always talked about but is
never to be seen. The guards and conductors of trains and other railway staff’
are absolutely callous and indifferent never worrying to do anything to look to-
the comforts or requirements of passengers.  Honourable Members on the
Treasury Bench. T believe. know all these difficulties but like wise men they
prefer to turn their blind eye and travel mostly by air.

An Honourable Member: They travel by special saloons.

Raja Bahadur ot Khallikote: Yes, they travel by luxuriously equipped"
salogns when there is 80 much suffering going on. I would invite them to travel?
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incognito without their red-robed chaprassies as ordinary passengers and it is
-only then that they can see for themselves the present day hardships of travel.
The wartime increase in the rallway rates should cease in the case of third
-class and the old rates should be restored. There is no justification for the
- continuation of the increased rates after the war has ended and the poor third
class passengers who suffered so much during the six years of war must be
shown some consideration. There is no moral basis for the increased rates
when you cannot restore even the old conveniences. As now all the railways

have come under state control it is incumbent on the Government to devise
8 uniform system of railway rates : :

Mr. President: I must remind the Honourable Member that his time is up"
and he should conclude his remarks.

Raja Bahadur of Khallikoti: ...... devise a uniform system of Railway Rates
~based upon harmonisation of the public interest, the interest of the State, the
interest of the passengers and that of the employees. We must guard against
the tendency to use the Railway as a fiscal expedient thereby ignoring the
fundamental idea that railways constitute a public utility concern. Sir, I

have some move matiters to deal with but as my time is up I will conclude
¢now.

Sreejut Rohini Kumar Ohaundhuri (Assam Valley; Non-Muhammadan):

Sir, my Honourable friend the Leader of the House will have the generosity
-to admit that the entire policy of railway department and its execution has
-been so far in the hands of the European community and therefore the res-
ponsibility or the credit of the railway admiunistration rests with the present
:rulers of our country. Sir, I do not have the good fortune of having trod on
the soil of the rulers of our country, but I have it on very reliable and
unimpeachable authority that the Englishman in his country travels in third
_-class. Here in our country we very rarely witness any European or American
or anyone who claims to have a drop of European or American blood in his
veins travelling in third class. And there lies the whole secret of the manage-
ment of the railway administration in this country. How is it possible that
men of European and American birth, when they come to India, have not to
travel in any class lower than second and how is it that most of the Indians
ihave to travel third class. There lies the whole orux of the matter. That is
the economic structure on which this country is being ruled and so long as
that economic structure is not revised, it is hardly possible for us to expect
any progress in the management of the railways of this country to our
- advantage. 8ir, if my Honourable friend, the Leader of the House, has only
"heard one tenth of the curses and imprecations which are hurled at the Railway
Department by the Indian passengers, he would have. writhed in agony and
pain in our presence. My Honourable friend the Leader of the House has the
reputation of having had so far a very successful career. How is it that he
has failed entirely and ignominiously in the edministration of the railways
-of this country. I can assert it with all the emphasis that I can command
that it is not due to any lack of capacity or abilities but it is due to his” want
- of sympathy for the Indian passenger. May I in this connection ask him only
one question? How is it that during the period of the War electric lamps and
bulbs from the first and second class railway compartments were stolen. They

- are compartments in which most of his countrymen in India travel. How is
it then that these bulbs were removed? How is it that the cushions and
mattresses in the higher classes have been removed? Were they removed by
the passengers? Is it possible to believe that the morality of our rulers had
-gone down so low as to prompt them to remove the bulbs snd mattresses from
“the first and second class compartments? Or were they deliberately removed
“by the railway authorities? If they were removed by the railway authorities,
why are they not restored now for the convenience of the passengers? That

is & question on everybody’s lips and that is & question to which I shall expect
:en answer from the Leader of the House. '
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1 am not going to dwell on those dark days of the war when most of the
trains used to run 24 hours behind the scheduled time;, when 50 per cent, of
the Indian passengers had to be left behind on the stations and they had to
go  without any food, because most of the food was taken away by the
military forces which had passed through these stations. I am not referring
to those conditions but I am referring to the present day conditions, six <months
after the war has actually ceased. The Honourable the Leader of the House
had felt very much the want of a magic wand by which he could.give us
the minimum comforts which other countries enjoy. But I would ask him:
is it necessary to have a magic wand to run the trains more regularly than
now? Is it not a fact that most of the trains even now are thrze Lours late

. at every station? Is it necessary to have a magic wand? 1 would ask my

Honourable friend, to remove the crowding a little bit. Is it necessary, Sir,
to have a magic wand to prevent the passengers even now from not riding on
the roof of the compartments? 1 may say, Sir, I have it on reliable authority
that even now in the Oudh and Tirhut Railway, which is now a State Railway
and which Government has taken over from the B.N.W.R., {he passengers
are travelling on the roofs of the compartments. As regards the condition of
third class in the Assam-Bengal and E.B.R. zone I would like the Honourable
the Leader of the House to note that nowhere in lavatories is light. to be found,
that overcrowding is going on as before, that people have to fight with their
fellow passengers in getting into third-class compartments, and when they get
into them on the road-side stations somehow they have to stand.all the night.
The more fortunate passengers can stand on both the legs and the less fortunate
ones have to stand on one leg while travelling in the train. And if, Bir, anybody
can somehow squeeze himself into the lavatory it is extremely difficult for him
to come out. Can you imagine, Sir, a man of my stature or the stature of
the Honourable the ILeader of the House—not to speak of that of my
Honourable friend who spoke last, viz., the Raja Bahadur of Khallikote, safely
coining out of it? That is the condition still prevailing in the Railways.

Now there are some specific points to which T would ‘like to draw the
attention of the Honourable the Léader of the House. Very important lines
which were suspended during the war have got to be immediately restored.
The Hubibganj-Saistaguni Railway, in S8ylhet District” in Assam should be
restored as soon as possible. Then there is also the railway from Sibsagar to
Khoneus. That should be restored as early as possible. Then there is th»
Bhagalpur Banshi line. There is an important station called Natbari where
al]] this time the mail train stopped. But the stopping of the mail train ceased
there only from 1944. Questions were asked on the floor of this House and
8 promise was given that the old system would be restored as early as possible
but it has not been done as yet.

Then I have to bring to the notice of the Honourable the Leader of the
House some of the specific grievances of some of the employees of tha former
Dibru Sadiva Railway which has now been taken over by B. & A. Railway.
BSome of these employees who belong to Dibrugarh have been transferred to
Calcutta to their greatest inconvenience. In Calcutta the children of these
employees, who are Assamese, cannot have their education. We do not see
what the necessity was for trangferring them at this stage.

As regards co-ordination, some of my friends have spoken and some others
will no doubt spesk on this after me. But I would like to draw the attention
of the Honourable the Leader of the House to the condition of things prevailing
in Gauhati. There, in order to cut the traffic of the bus owners a train runs
almost every ten minutes so that no passenger can go to the bus owners.
It would be desirable to abolish the running of -buses altogether rather than
have this kind of reckless competition which will ultimately ruin the bus
gervices and put .the public to great inconvenience.

Sir, I have stated practically all that I ecan say in the small margin of time
allotted. But there is one aspect of the matter to which I have been asked
by people of my province to draw a special attention. It is this. So far as
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representation in railway services is concerned, the people of Assam have
absolutely nil.. It may be said that in higher offices they are appointed on
seniority and merit, but as regards other appointments they should have &
chance. No question of competition arises in some of the posts, but still our

people have not so far got any luck in services at the disposal of the Railway
Department

Dr. 8ir Zia Uddin Abmad (United Provinces Southern Divisions: Muham-
madan Rural): I first offer my personal gratitude and appreciation to all
officers and servants of the Railway Department who successfully adm:nistered.
during the War to our railways under very heavy strain in spite of the fact that
they were not personally benefitted by the abnormal income which they helped
to earn. Before I developed my argument I would like to ask one simple
question, namely, whether our Indian railways should be treated as a com-
mercial concern or as services of public utility. My Honourable friend, Mr.
Gole, tells me that they should be treated as a commercial concern. I would
reply to him that he should then pay the income-tax, super-tax, excess profits
tax and all the taxes which all the big companies have to pay. But all the
taxes are evaded by saying that we are services of public utility and should,
therefore, be exempted from all the taxes and at the same time to say that
we are & commercial concern is not correct. You cannot have it both ways.
On the one, side you claim that you are a service of public utility and that you
should be exempted from all these taxes and on the other side you demand
that all the rules applicable to commercial concerns are to be applied to you.
You are really neither the one nor the other, and you claim both. It is om
account of this dual position that a large number of problems have arisen which
we have tQ solve. 8ir, on account of the purchase of all the Railways before
time and on account of the boom which will be very likely followed by lear
years, a number of problems have arisen which we really have to face and
which we have to solve. Our problems now are much more difficult than the
problems which Railway Administrations had to face after the last Great War
in 1920. The Honourable Member himself mentioned some of them in his
speech. He mentioned first the depreciation fund which really requires
consideration. I would require about half an hour to develop the argument
about this depreciation fund and so I leave it and refer to the book which T
have published already. All I can say is that India is the only country which
has got a depreciation fund of this tgype. How the figure of one sixtieth of the

capital at charge is calculated I am at a loss to understand. Why not Isn’ or

A 2
¥y crores !

My friend next said that the depreciation fund is too small. It is really
14 per cent. of our gross income and 24 per cent. of our working expenses.
This cannot be called small. But as my Honourable friend said, this requires
very careful consideration.

Next comes the question of the revision of the convention. I agree that
there should be a revision. I do not agree that the railway service should be
only a service of public utility and should pay nothing to the general revenues
and should be free from all taxes. I am strongly of opinion that we ought to make
some consolidated contribution to the general revenues—a fixed and definite
amount. The sub-cluuse in the convention of 1924 about the division of excess
profits really leads to confusion and I think we ought to be more exact and

definite in the contribution to general revenues. The convention of 1924
should be revised.

Then, about rates and fares, it is & much more difficult affair. While I was
writing my book on Indian Railways I got stuck up at this problem, whether
I should tackle the problem by considering the railways as a service of publie.
utility or as a business concern. If it is considered as a public utility service,
we should only charge as much as is required for its maintenance. You have
no right to put in large reserves and big dividends in the pockets of shareholder.
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You should attempt to earn only so much as is necessary. But it is neither
the one nor the other.

There are however three points in rates which are very evid_ent, although
the whole problem requires very serious and scientific consideration. (1) For
example, as was pointed out, there should be a flat rate for all railways: all
railways are now State railways and their rates should be on the telescopic
basis. (2) The same commodity should be put in- the same class by all the
railways. (8) Special rates should be minimised. These are he obvious
things which every layman can consider. But rates and fares require very
_careful and scientific consideration—I cannot deal with them now. The old
theory of charging as much as the traffic can bear is now obsolete, and we
«cannot apply this old dictum now.

Next, about the price of coal and level of wages. The wages are fixed in
sympathy with the price level of food stuffs and clothing and therefore it is
very difficult to take up one point apart from the other. Both of them require
very careful consideration. .

Then about the transport policy, it is no doubt very important. In greab
thurry we adopted the formula by backdoor methods, but it is now universally
condemned from every quarter, irrespective of social position and of province.
8o it requires a good deal of revision. I am glad that we are discussing this
question. In future we will have to consider not only the co-ordination of
road and rail, but also of air and water in addition. These things will have
to be  considered and - the problems will have to be faced. I
am inclined to think that the first class traffic should be handed over to air
and we should have only two classes on the railways—what is called Holz
and Polz that is, wooden seats and seats with cushion.  There should be
only two classes, upper and lower, and not four as at present.

8ri M. Ananthasayanam Ayyangar: Why should there be even this differ-
-ence ?

Dr. 8ir Zia Uddin Ahmad: Probably the world has not moved so far.—I
-wish we had only one class—I would rather have the same food and clothes for
myself and my servant, sitting at the same table and sitting in the same
compartment and enjoy common food. Of course this question also requires
very careful consideration.

Now, since we have purchased all the railways, this grouping' together of
«certain railways is a very important question.

There is another matter to which my Honourable friend has not referred
and that is the question of strategic lines. If I get time I.shall speak about
this Jater on; but the way in which it is shown in the Budget statement is not
right. I would suggest that in these matters a committee should be appointed
of the type of the Acworth Committee. I have read very carefully the reports
«of fourteen committees that have been appointed by the Railway Board in
‘the present century. There are only two committees who really made any con-
tribution. Oné was Robertson Committee in 1901, who sent in a 80-page reporb
and Lord Curzon was so angry that so much money had been spent for producing
.a mere 30-page report that the Railway Board promptly added something to
it to make it more bulky. But I think these 80 pages were more important
‘than the addition made by the Railway Board. The other committee was
Acworth.  Committee. In this Committee we had fairly good representation
of every shade of opinion. There were a number of dissenting minutes but on
the whole the report is very good. We require some committee of this kind
to consider all these matters and we must have a really first class Railway
financial expert—never mind where you have to get him from, even from Mars
if necessary—but we must have a really first class man to give us advice on
railway finance, because I know that there are people in this country who may
understand something about it, but Railway Finance has never been the subject
-of study anywhere. Therefore any help we can get from outside we ought to
accept. The committee should be associated with experts, official and non-
-official I should like however to condemn one type of report and I hope he will
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not follow that line, and that is the report of committees which they usually
appoint in the Railway Board, consisting of & few of their officers, with an
outside expert as chairman. But the report of.s comimittee consisting of
departmental officers with an outside expert as Chairman is an essay valuable
to students or railway economics. The departmental officers get a certificate
from the expert who is not acquainted with Indian conditions and who acts as
a mouth-piece of the department to convince the Government in favour of their
own proposals. I do not want a committee of this kind, as it really backs up
the departmental views. We want a substantial committee who will formulate
opinions on all the points I have mentioned.

As regards strategic lines, I wish this question is solved once for all. Here
is a thing always put in the General Budget. Our contribution is one per cent.
of the capital at charge, but here it is debited as 221 lakhs of rupees. This
amount should ba debited to Military budget or the so called strategic lines
should be absorbed in general Railways. ’

An Honourable Member: He is not'a mathematical genius.

Mr. President: I must remind the Honourable Member that he has onty
two minutes more to make up his fifteen minutes,

_Dr. Bir Zia Uddih Aimad: Then I will leave the matter for the present..

Then about appeals, they have been saying all the time that there must be:
persons of judicial mind appointed to listen to the appeals, attached to the
Railway Board and to the (General Managers. This has not been done, and 1
think the railway servants do not get fair justice because their appeals are not
properly attended to.

As regards engines I was rather surprised in the list given to us that no
addition of new engines has been provided for, neither by manufacture in India
nor by purchases outside. We require very badly locomotives and also wagons.
and it is very desirable that additions should be made not only to our wagons.
and coaches but also to the locomotives. In the figure before me I see no
addition to engines.

The Honourable 8ir Edward Benthall: Would the Honourable Member l'ke
“to import more engines ?

Dr. Sir Zia Uddin Ahmad: I want more engines, preferably made in this
country, if not import. them. T1f there is delay I do not want that traffic should
be handicapped for want of engines. Import them if we really want more.
They could not be imported dur'ng the past years on account of the war diffi-
culties and the need for making munitions but now things have changed.
(An Honourable Member: ‘‘There are more engines now’’). T think it is very
desirable that we should have more engines and more rolling stock. My final
words would be—increase your rolling stock, increase your track and increase
your traffic and pay your servants well so that they have contented life. With
these words I resume my seat. :

Mr, Frank R. Anthony (Nominated Non-Official): Mr. President, T am glad
I have at last caught your eye and got an opportunity of speaking on the Rail-
way Budget. Up to now I have not heard a single word from any one which is
connected even remotely with the condition of the railway worker. This is
rather an amazing lacuna in this debate. Nobody is more sensible than I am
of the appalling conditions under which the travelling public and particularly
the third class travellers have had to truvel under war time conditions but I
would ask the House to consider before we indulge in any facile or over-ready
criticisim of the Railways the appalling disabilities under which the railways
have had to operate in a period of unprecedented strain, suddenly imposed on
them. The War Transport Member has had to face the most tremendous and
unprecedented disabilities. In 1989 those of us who knew were aware that the
rolling stock of the railways was not only inadequate but was completely
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outworn. And yet inmmediately on the outbreak of hostilities, with their in-
adequate rolling };tock, the railways had to carry an unprecedented War strain.
The least we can do here is to express our appreciation of the vital work done:
by the railway worker. 1 am sorry the War ‘Lransport Member is not here. 1
would like to congrutulate him, not entirely pers.ua.ly. ‘
[At this stage the Honourable the War Transport Member entered the Chamber. |
The War Transport Member appears surprised, he is not used to congratula- -
tions from me. When L coutratuiute him 1 feel that I am also congratulating,
those people whose services are not usually appreciated—the ordinary railway
workers. I do not want to hand unnecessary bouquets to the Railway
Administration or the Railway Board. I believe on some occasions they are in-
tensely stubborn and even stupid and very often unnecessarily intransigent. But.
I feel the War Transport Member must have presented his first Victory budget.
under & sense of gratification, if not under a sense of elation. He did have to face-
a tremendous task and I think he will be the first to pay tribute to the fact that .

. that accomplishment was due entirely to the work of the ordinary railway worker.

Today I would ask him to consider the needs of the ordinary railway worker but .
for whose toil and sweat I do not think the Railways could have carried on for -
more than a week, your railways which represented, literally the wheels of
India’s war machine. ;

1 do not propose to engage in any analysis of the rather astronomical figures
that huve been indulged in nor shail I dabble in high finance. I am, today,
concerned with the most important problem facing the Railway administration,.
the problem of railway labour. I expect the War Transport Member is aware -
of the extent to which there is serious unrest among railwaymen on every railway
throughout India. I represent about 80,000 railwaymen. Even I was not aware -
of the widespread and deepseated extent of this unrest. A few weeks back 1
made a very widespread tour of the whole of SBouth India. I realised then what
serious unrest there was on all sections of the different railways. 1 would tell.
the War Transport Member that there is every reason for this unrest and I would .
ask him to re-orient the complex and outlook of the Railway Board in dealing
with the requests of the Railwaymen. Today railway labour is prepared, and I
say this without any qualification, to join any movement, however extrems,
if it feels that it cunnot otherwise yet redress for its legitimate grievance. I
speak for the saner and more balanced section of the railwaymen when
I make an appeal to the War Transport Member to accgpt the reasonable
requests of people like myself, because unless you accede ‘o rvquests of
people like us who do not strike or destroy merely for the sake of
striking or destroying the time will come. in the not distant future when
you will be forced to concede these demands. You will drive your
best workers int> the arms of every extremist union in this eountry.
You will then be forced to accept uncompromising demands: you will be forced
to give mucl more than what we dre asking, you will be forced to givs gracelessly -
much more than what we are now asking you to give gracefully. The bitter dis-
content that you find in the Railways today is quite justified, because the rail-
way employee in the lower stratan is being sweated and exploited.” This is not
merely a figure of speech or hyperbole. I am talking from personal experience.
I know that members of my community who have got a reasonable degree of
education, who have studied up to the matriculation or school certificate -
standnrd and who have joined the military railway operating units, who have
qalified after four vears of war as first class drivers have come back and they have
been offered by way of civilian rehabilitation, employment on 6 annag a day
If vou don't expect bitter resentment and reaction égainst this, T don’t know
what you can expect. This is an absolute fact. I know that on the South
Indian Railway people who have studied up to the high school have come back

from the army with certificates as first class drivers are bei -
ment at 6 annas and 8 annas a day. g offered re-emplov.

And T am g -
effect, to the War Transport Member. prepared to supply facts, to this

~ The Honourable Sir Edward Benthall: That is exclusive of dearness allow-
ance and foodgrain concessions.
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"Mr. Frank R, Anthony: Still it is 6 annas or 8 annas a day as a basic wage.
The Honourable 8ir Edward Benthall: They get three times the salary inclu-
.give of these concessions. The Honourable Member is giving misleading figures.
Mr, Frank R. Anthony: I hope the War Transport Member will not defend
‘the present policy of sweating railway labour. Take the case of an Anglo.
JIndian who has studied up to the school certificate class. What do you offer
in England to an Englishman who has gone up to the school certificate or the
London matriculation standard. Do you offer him the equivalent of 8 d. or 9 d.,
‘together with foodgrains and dearness allowance. No, you do not. I would
.ask you to approach this matter in & mood of reasonableness. Don't perpetuate
what is rightly regarded as the deliberate exploitation of the lower cadres of
labour in this country. It is the source of the most bitter resentment and if
you insist on it, you will reap & whirlwind of discontent. In this connection
:I would like to make a reference to the undue insistence by Railways on what I
o.M regard as an unnecessarily high academic qualification. I am not one

B. M of those who believe that you should place a premium on
.ignoranc:, but ut the same time, I do wish that you should not be overborne to
the other extreme of making a fetish of academic qualifications. The Railways
often advertise for posts carrying a starting salury of Rs. 40; the advertisement
.further states graduates only may apply. The whole thing is utterly absurd;
iHow many of your European Railway officers would qualify under these
-advertisements, for a job on Rs. 40 a month? I do not say that they are not
good officers. Surely, a degree is not a precondition to administrative ability
.or integrity. But why do you make it necessary for a man to have a degree
1to get a job on Rs. 40 in the railways? Why do you make it incumbent on a
iman to produce a schocl certificate or a matriculation certificate before he can
ibe eraployed as a fireman? The fuct of the matter is that these academio
.gualifications are no guarantee of the ability or integrity of the man who
possesses these certibcntes. In the past you have not insisted on them.
¥Within the last few years, however, you have introduced this policy of undue
.insistence on academic qualifications. For the Imperial Police, you recruit
people in England who have passed the London Matriculation examination.
.By the same token, you ask a man in India who has passed an cquivalens
.8xamination to nccept the job of a fireman on Rs. 40 or Rs. 50 a month.

In this connection, 8ir, I do not know what my Honourable friends the
leaders of the Railway Unions think, but I would ask the Railway administra-
-tion seriously to consider the restoration of the pre-1931 scales of pay. I know
you will say and you will have some justification for saying that sall these will
lead to tremendous finanecial implications which you may not be able to meet.
But in 1981, we were in the throes of one of the worst depressions: the cost of
'living had come down and living conditions had reached rock bottom and as a
result of that, you introduced those revised scales of pay. But those revised scales
-of pay are completely out of time, with completely inappropriate as compared
-with the tremendous rise in the cost of living which does not seem to show any
-signs of goiug down. I believe the Posts and Telegraphs Department is consider-

ing the restoration of tbe pre-1981 level of scales of pay. Pari passu, I think
every other Department of the Government of India, should address itself to
-gimilar considerations. I am glad that all the Railways have come under state
management, because I believe that will now give you an opportunity, long over-
due opportunity, of introducing uniform conditions with regard to pay, with
regard to allowances and with regard to leave. The Honourable Member for
War Transport perhaps knows as well as I do that these conditions vary very
considerably from railway to railway. I know that he has argued very often
that these variations are determined by the difference in the local conditiond of
Jiving. But, I say, Sir, this is a very unsubstantial and very unconvineing
argument. All the.people serve the same administration, they -do the same
kind of work, they have the same qualifications, they naturally expect the same

conditions of service.
Mr. President: I hope the Honourable Member will bring his remarks to &

-conclusion soon.
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Mr. Frank R. Anthony: I shall do so as soon.as I-can. T:.should like-to have
ventuated many more grievances.

T should now like to refer to the wery obsolete provisions of the State Rail-
ways lstablishment Code concerning removal, enquiries and appeals. The Rail-
ways are the one Branch of the Government administration which in the matter
of removal, appeals and enquiries insist on perpetuating rules which are a relic
of a primitive period. Under these Rules, no railway man has any security of
service. I hope I will have a chance of elaborating this on another occasion.
Another matter which I should like you to address yourself to, is the rampant
abuse today of the principle of sclection. It is o salutary principle if worked
properly, but the way in which you work this principle has opened the flood
goves of nepotism and has created the greatest resentment in the minds of
railwaymen in general.

Finally, Sir, I would remind the Honourable Member for War Transport
thav he, in common, with the administration is piedged to grant re-employ-
meni up to the extent of 70 per cent. to ex-soldiers. I, for one, would take
a very poor view, to say the very least, apart from any other action I may
take, if any attempt is made on the part of Government, as a result of pressure
by Unions—I do not care whom—to resile from this promise. These men have -
rendered ¢ very vital service to the country: you have promised that you will
re-employ them to the extent of 70 per cent. I hope you will fulfil that pro-
mise and not go back upon it. '

Mr. President: Before I call upon the Honourable Member, Mr. Satyapriya
Banerjee to speak, I would request him to finish his speech within ten minutes.
1 propose to call on th: Railway Member to reply at quarter past four.

Sree Satyapriya Banerjee (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): 8ir, if 4 rise to speak at this fag end of the debate, I do
s0 not to praise the Honourable the War Transport Member, but to bury him,
although Mr. Griffiths the leader of the European Group tried in a very vigourous
speech to praise him. I have heard with interest and attention and also read
the speech which he delivered the other day, but if I may permit myself the use
of an extravagant metaphor I am constrained to say that his speech is like
darkness attempting to Lluminate light and it is no wonder, Sir, because dark-
ness reigns supreme in the whole railway systemn throughout the length and
breadih of the country, darkness on the platform, darkness in.the compartments,
darkness in the lavatories and darkness everywhere. Therefore, Bir, it was
darkness that was trying to illuminate light. His speech contained pious wishes,
extravagant promises but very little faithful performances. I say extravagant
‘because the picture that he gave before us regarding third class coaches was
vothing but extravagant and I say very little faithful performances, perform-
ances which should have gone a great way to appease discontent that is pre-
vailing throughout the country. Much has been made out of the fact that
state acquisition by Government of all major railways has been achieved.
They say railways have been nationalised but thes most important thing that
matters—the ouly thing that counts—still remains to be done, viz., the Govern.
ment and the Railway Board have not yet been nationalised because the (Gov-
prumeut of Indie and its subordinate body, the Railway Board, responsible
for the administration of the Railways, are tied to the imperialist yoke in Great
Britain and are, so far as the matter is concerned, guilty of political nepotism
and motivated by capitalistic greed.

| At this sta~e Mr. President vacated the Chair which was then occupied
by Mr. Deputy I'resident (Sir Mohammad Yamin Khan).]

Tt is said again that the railways are a business concern, an industrial under-
taking. Quite so. But what is more, it is an instrument for service, gervice to
the traders. to the passengers, service to the consumers and service in the form
of employment. to the common man. And I speak on this budget only with
reference to the common man. The common man has been altogether for-
gotten by the Honourable Member in charge of Railways. Since the days of



. '
1262 LEGISLATIVE ABBKMBLY (20rm Fep. 194y

[Bree Satyapriya Banerjee.] _
the Acwortn Lownutiee tue mnenities of the third class passengers have been
contimuous.y and systematicaly neglected, and the result 1s taat there is over-
crowding on the platform, overcrowding in the compartments, want of bathing
facilities, want of provision for adequate catering, want of shades and waiting
rooms on the plattorm etc. and 1 have seen the scene of passengers sitting
on the roof ot the compurtments and then having their journey through.

Syr, my time is very snort and therefore I will confine myself to the demands
of labour. As my Honourable friend Mr. Anthony has just remarked, the whoie
of the labour population on the railways is dissatistied. They, it is frankly
admitted, won the victory but they would also like to win the peace, but the
Honourable the Transport Member stands in the way. He has held out before
them the prospect of starvation by sacking them. What they want is, no re-
trenchment, shorter hours of work and revision of scales of pay. They have
through the Railwaymen’s Federation submitted their grievances for redress
and if you do not want to redress their grievances, put them before an adjudi-
cator; you can have your case placed before him and the workers on their side
can place their case before him and the whole thing can be thoroughly dis-
cussed and a decision agrecable to both the parties can be reached. But the
Honourable Transport Member is perfectly silent. 1 on behalf of the Congress
Party to which I have the honour to belong utter a note of warning that if there
is & general strike on the Railways it will be as a result of the callousness of the
Transport Member and the Raiiway Board and if they rise, they rise to meet
the threat of starvation held out by the Transport Member, they rise because
they feel they have reached the limit of human patience, because they feel thut
obedience to the detested tyranny of Government means rebellion to the voice
of conscience and progressive forces of society and history. Sir, human power
is a trust for human benefit and if you abuse the power, revolt becomes justice
and 1 may add, the bounden duty of the injured and the responsibility will be
yours. With this note of warning 1 conclude.

The Honourable 8ir Edward Benthall: Sir, it is always, I find, very difficult
to reply to a debate of this sort. There have heen, I suppose, a dozen speakers,
each raising perhaps ten subjects; and in the short time at my disposal I musb
therefore endeavour to cover perhaps 120 points. Obviously it is impossible
to do that with any satisfaction, and T will, therefore, try just to cover as many
a8 I can,—those that particularly struck me,—and leave the others over for a
further occasion. If I omit any points it is merely because I cannot cover them
all, and I am afraid in consequence also anything that I say must be of rather
a disjointed nature, and some of the points may perhaps be dealt with a little
sketchily; but I will do my best to cover as many of the points that have been
raised by Honourable Members as I can.

First of all I should like to make one general observation and that ig to
remark on the absence of comment on the financial proposals in the Budget as
8 whole. There has been in the last two or three hours extremely little com-
ment on the financial aspeets and from that I must conclude that, go far as
.those aspects are concerned, speakers have found it difficult to pick holes in
the proposals put before them and that therefore, there is not a very great deal
of'dnssent. fl‘here is, of course, a great deal of comment on various aspects of
railway administration, and these are the points which I will particularly deal
with in the first place, and then when coming to the end of my speech T will
return to the financial aspects which seem to be most important.

) The first point that I should like to make is in connection with the one
?m?ed by_my Hpnourable friend from Caleutta, Mr. Muhammad Ismail, and
it is & point which I should like once again to take an opportunity to scotch,
because it is not only made by my Honourable friend but also by - prominent
Peréor]xs :tutsllde. .My Honourable tgﬂ(eJn? remarked that during the 1948 famine
in Calcutta luxuries were movin alcutta i i
for the movement of foodgrainsg. when trains might have been weed

Mr. Manu Subedar: What about race-horses?
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(} The Honourable Sir Edward Benthall: 1 um very glad race-horses have been
mentioned, because that is precisely the point upon which T wanted to touch.
That point has been made by prominent persons outside and it was made by
American Senators at the time in America in order to denigrate the adminis-
tration here. 8ir, the Woodhead report went carefully into this ques‘ion and
any one who has read it will appreciate that there is not one word of criticism
or condemnation of the railways or the priority system for what happened in
Bengal in 1948. That is a fact. The truth of the matter is that not one ton
less of foodgrains moved to Calcutta, in spite of the fact that one railway was
washed away.

Mr. Sasanka Sekhar Sanyal (Presidency Division: Non-Muhammadan
Rural): Sir, on a point of information, is it » fact that at Jessore railway
station huge loads ot rice were stacked and could not be moved to the affected
areas for want of transport workers?

. The Honourable Sir Edward Benthall: 1 will answer that now. That rice
was under the eontrol of the local administration and its movement was not
then required by them. That was gone into here at great length at the time.
But to revert to the problem as a whole, the railways at that time moved all
the grain that was necessary into Calcutts and it was the difficulty of moving
it on and distributing it locally which caused the trouble; but that was in no
way the fault of the railways. As regards the movement of horses, horses
which wmoved in horse-boxes on parcels trains and passenger traing, it wade
no difference whatsoever to the movement of foodgrains. As I said, not one
ton less moved into Calcutta on that uccount, and precisely the same condi-
tions prevail today. As I said in 1942, soon after taking over, the people's
food is a matter of the highest priority with us and if it is offered for move-
ment, it will be moved. In the difficult times before us the people’s food will
have the highest priority and the railways will move it.

My Honourable friend, Mr. Ayyangur, and the Deputy President made a
voint that India should, as far as possible, be self-sufficient in the construction
of engines, wagons, coaches and all other stores required by the railwavs: They
made the point that before the War there used to be seasonal shortage of
wagons, and I think they enquired whether we had enough wagons now, and
whether the wagon capacity of the country is adequate for our requirements.
In our opinion, the wagon capacity of the country which is now 800 wagons &
month is adequate for our requirements, and for next vear, owing to the num-
ber which are coming forward from outside, we did not think it necessary to
place orders for more than about 4100 general service wagons. But more than
that could be placed on the industry and if it were necessary to get more, I
think the industry could certainly tackle them as they have tackled them
during the war. T think vou can take it that the conmtry is self-enpprrting in
wagons.

One of the problems which we had to consider immedijately on the cessation
of the war was whether to cancel orders for the Canadian and United Kingdom
wagons which we had ordered. Tt was temptiug to try to do so, but we did not
do so for two reazons. Firet of ull, construction of the wagons had proceeded go
far that the cancellation charges would have been very heavy and, secondly, we
took the view that there was anite a1 probabilitv that if post-war plans of
industrial and other expansion which were in hand materialized, then we should
require thos» wagons and, as it has turned out, that has been fully justified. We
have allowed those wagons to come forward and the congestion of traffic just at
the moment, which is the busy season, is such that we can do with every one of
them,

Sri. M. Ananthasayanam Ayyangar: The Honourable Member may know
what percentage of goods traffic will go down next year.
The Honourable Sir Edward Benthall: T wish I could tell the Honourable

Member. It is largely a matter of guess work, but I will come to the trafic
position again in a minute.
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On the subject of engines, I was asked for details of the dates of production,
and the number of engines which we shall require and the numbers which the
projected workshops would turn out. As to the number, we-shall need round
about 200 engines per year, broad and metre gauge; I think the proportion is
about 160 broad and 40 metre gauge—any way about 200 in all. It is pro-
posed that the Kanchrapara works will turn out 80 and sinibhum works iu
the initial stages of plan will turn out 50, making a total of 180, and, as I said
in reply to a question, the question of the initiation and location of a third shop
will depend upon a number of factors such as the degrec to which we go in for
electrification, because we could not in the first place build electric locomotives
in this country, and the extent to which we go in for Diesel engines. Taking
these factors into account and also the fact that the Singbhum works at Tata-
nagar may be able to build another 80, it is probably best for the time being
not to start on the third works until we can see more clearly what our precise
requirements will be, and what we are likely to get out of the two projected

works.

Sri M. Ananthasayanam Ayyangar: Cannot the Ajmer worke be improved?

The Honourable Sir Edward Benthall: In Ajmer works we are turning out
20 XT locomotives for the North-Western Railway—tank locomotives—but the
Ajmer Works, as they exist at present, are not really suitable for the building
of locomotives other than in what I may call ‘job lots’.

As regards the tinie when these locomotives may be expected, the arrange-
ment with Tatas is that they are expected, to produce blue-prints of the loco-
wotive construction works by October 1946 and their delivery date for engines
is two years after that. As in the case of the Tata works, all the machineryv
for Kanchrapara works wil! not arrive until 1948. Part construction of loco-
motives can go on in the meautime, but we cunnot expect any production until
say ui the end of 1948 or 1949. At Kunchrapara, us I just meutioned in my
budget speech, there are difficulties in getting ahead because of the heavy pro-
gramme_ of permanent overhauls which are necessary owing to the heavy amount
of work which has fallen on the engines, particularly on that line, during the
war. We have got to arrange for the overhaul of locomotives and the construc-
tion of new locomotives to go on at the same time and it is obviously necessary
at the present moment not to lose time on the overhaul of the over-worked
engines which have been strained in the war,

Srl M. Ananthasayanam Ayyangar: We wanted to know what the estimated
cost of Kanchrapara workshop will be when it is completed.

The Honourable Sir Edward Benthall: 1 will find out, but I shall require
notice of that.

My Honourable friend, Mr. Ayyangar, suggested that we should acquire new
cosl fields and make the railways entirely self-sufficient in coal. That I think
is also a recommendation of the Standing Finance Committee. Tt is of course
one that we will go into, but it is obviously one which requires a great deal of
consideration because it will have a most serious affect on the coal trade as a
whole. The Deputy President of the House suggested, that high coal prices
were fixed for the benefit of the large collieries. The coal prices are not fixed
by the Railway Board; they are fixed by Government as a whole, and what
¥ wished to convey in my budget speech was that while we nafurally want to
see coal prices come down, we want to see them come down gradually and we
do not want to force them down to starvation levels, such as existed before tho
war, which resulted in forcing collieries to work uneconomically to the detriment
of the coal position of the country. The result of that policy showed up in the
war when we had great difficulty in meeting the coal requirements of the
country. But the whole coal policy of the Government is on the anvil. A
ool committee has been set up to go into all these -questions, and I do not
think one oan properly settle either the colliery ownership problem or the price
problem until that committees bas reported.
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(N Several Members suggested that the catering position needed overhauling

' and that ib ought to be done departmentally. That is also, I think, the recow-
mendation of the Standing Finance Committee. I am not quite clear whether
all the speakers today or the Standing Finance Committee intended to refer
also to vendors on stations and vendors of aerated waters and so on.

8ri M. Ananthagsyanam Ayyangar: It includes everything.
The Homoyrable Sir Edward Benthall: It includes everybody. I do not

think I need deal with that here in detail because that is one of .the subjects I
had in mind for discussion on the Central Advisory Council for Railways on
which of course the Standing Finance Committee Members sit. So ithe
Committee of the House will have an opportunity of examining that question
as thoroughly as they wish.

I do not think I need dwell at length ut the momeut on the question of rail-
road co-ordination. I was extremely interested in Mr. Ayyangar's opening
speech on the subject in which he made it perfectly clear that his policy, the
policy for which he stood and I presume also his Party, was provincial nation-
alisation. That is provincial ownership of roud transport. That of course is
-quite a different policy to the one his Party agreed to last year, and I do not
think T need go into it further because I understand it will come up in a cut
motion in the next few days and it will be better to review the thing thoroughly
on that rather than deal with it piecemeal today.

Several speakers touched on the question of the undertaking by Govern-
ment to find openings in the railways for ex-servicemen. That undertaking was
given not by the Railway Departinent only but by Government as a whoic way
back in the early days of the war as an encouragement to recruitment and in
order, from the point of view of justice, that men who might have taken jobs
in the rnilways or in other departments of Government should not be debarred
from doing so at the end of the war by the fact that someone who did not go
to the war had slipped into their place. Well, it seems to me a perfectly sound
line for Government to take and perfectly just to the soldiers and I was very
glad to hear Mr. Authony saying so. But of course it does create difficultios
for us in the Railway Department and it creates difficulty for the railwaymen.
As I have often said, 1 consider the railwaymen huve done an extremcly good
war job and it is difficult to usk them to give way to soldiers. But T do not

look at it quite ‘o gloomily as that for two veasons. Fivst of all in the course
of the war, no less than 145,000 railwaymen beemme soldiers. They joined the
Defence of Indin Units and heenme military men and thervefore qualified as

soldiers for employment in the vailways as soldiers. (Iuterruption.)

Mr, Deputy President (Sir Mohammad Yamin EKhan): Order, order. The
HHonourable Member should not disturb tho House.

The Honourable Sir Edward Benthall: T think on the whole I had better
not go into the details of it. They would take rome time Lut, in bricf, there
‘is & good chance of perhaps 25,000 such men, one way or another finding
employment in the railways against the 77,000 permanent posts which ‘we
tilled during the war. That the whole of the 77,000 posts cunnot be filled is.
obvicus because while the 77.0N0 permanent posts which were filled temporarily
during the war are spread all over India, thc Defence of Indin Units were
concentrated onlv in Bengal and Southern Tndia. As a mle men who work on
the rai'ways in Bengal would not be willing to go to other provinces to find
work and that is a limiting factor in transfering men who have served in the
Defence of India Units as soldiers to the railways_in other parts of India.

Mr. Griffiths snid: How do you propose to absorb all these men and prevent
unemployment? Well, the main answer is by two meéans: keep up the traffic
and get busy with rehabilitation. Today as it happens I have just received the
traffic review of the position in the middle of February. The position todav is
that the railways as regards the movement of freight arc just as busy as they
have ever been. We are actually moving three per cent. more traffic than laat
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year: take the North Western Railway; in January 1946 they loaded 98,760 ~

wagons, i.6., 8,121 wagons a day, compared with 80,000 or 2,871 wagons a
day last year. The same applies to the G. I. P. Railway. There are traffic
difficulties on the East Indian Railway otherwise the figures would be higher.
Generally speaking, the position to-day is that more goods traflic is moving
than before and that is due to the movement of various high priority traflic
such as coal, foodgrains and so on. The coal target at ncarly 3,200 wagons
per day from the Bengal and Bihar coalfields is the highest tafget we have set
ourselves since I have been out here. The result of the pressure of this high
priority traflic is that low priority traffic is bound to suffer and that is why
certain of the commodities to which my friend Sir Yamin Khan referred, 6.9.,
hides and glassware and cottage industries are, I think, suffering at the
moment. That is why it is necessary to keep on priority control to ensure that

it is the most essential goods which move. But if that high: rate of traffic~

continues and & high rate of passenger traffic continues then 1t is obvious that
the traffic staff should be very fully employed.

As regards rehabilitation I think there is little doubt that all the shop labour

will be brought into full employment for some years to come in various ~lasses"

of rehabilitation work. As regards construction, the position is a little difficult,
because you do not require the station master or the traffic officer until the
railway is opened, so that the employment there will he rather of labouring
classes and less in the way of trained raiiway men.

Mr. Anthony said that we must pay attention to the legitimate grievances
snd the reasonable requests of such moderate people like himself. He asked
for increase in the lowest grades, particularly on the South Indian Railway and
for a reconsideration of the revised scales of pay. Mr. QGriffiths said that he
would like to know a little more about the new Commiesion which is going to
examine such problems. T would point out to Mr. Anthony that all these
problems have for sometime been, under consideration in the railways and will
now come under the full and proper consideration of this new commission.
But I cannot tell Mr. Griffiths more about the nature of that commission,
because it is a question which, I think, he should address to the Finance
Department, who will be dealing with it, as it in a commission which covers
all departments.

Several questions were asked about postwar plans and in particulav about
carriages or coaches for third class travel. I said that I could wot produce
these conhes Ly the wove of a magic wand and that is a fact. But my Honour-
uble friend, Miss Kara, who spoke so e'oquently and sincerely suggested that
that is perhaps a programme which might never materialise. This programme
which I have set out in some detail in my budget speech is a definite pro-
gramme to which we hope to adhere and we hope to commence as soon as -ver
we can. We have altogether on the broad gauge 9,970 bogie coaches and 2,730

four wheelers. The programme involves building 820 broad and metre gauge -

coaches a year costing about four crores of rupees. This yearly programme is
to replace old coaches over & period of 18 or 14 years. The programme exceeds
the capacity of the Railway workshops as they exist today and therefore it
will be necessary either to increase the building capacity of the railway work-
shops or to place orders outside with engineering works. In this connection
1 might mention that we are endeavouring to get sample coaches of all-metal
construction built outside. Before we_can place large bulk orders for them,
we have to oarry out destructior tests to see that they will stand up to the
work. It might be argued: why do we spread the programme over such a long
period of 18 or 14 years? The answer is of course if- you set up additional
capacity to build double that number of coaches every year, you will finish it
in six years after which the shops will be out of work, which is not a very
sensible programme. On the other hand it seems a mmore senbible course-to
try and build them in this country over a longer period and during that period
to provide steady work for the workers. But that programme of construction
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will commence as soon as ever we can. ln fact it is commmencing on the new
unditirdaes winenl we sre gewung trom Australe and on such framcs as we
have gov 1n the shops, aithouga whose that are bewg turued out at tue present
moment are not of the latest pattern which I described in my budget speecn.

My Houourabl: triend M.ss nara thought that our budget was rather
humdrum and not sufficiently expansionist and that we ought to push our
railways into the villages. As 1 explained last yeur, it 18 my bener toab
pushing out into the vilages should on the whole be done by roads, by lorries
and buses rather than by branch lines. That does not mean that there are not
many places where branch Lines are necessary but 1 think the main expunsion
of transport in India in the next few years is likely to come and should comwe,
on the roads.

As rega.rds passenger traffic, I must say that the unfavourable experiences
of my Honourable friends, the Muharajkumar of Vizianagaram and the Raja
Bahadur of Knallikote (they seem apparentiy to travel in the third class) were
harrowing. I must say that I could not quite understand why my Honourable
triend tha Raja Bahadur said that it did not matter whether there was a
mirror or not in the bhath room, because there was no water. Perhaps he likes
admiring himself in & mirror while having a bath. After bearing his experiences
1 wondered why he did not stay at home! My friend, who 18 now sitting in
the Deputy President’s seat, said that there has been no improvement in trans-
port since the wur ended. That is not correct. There are now 389,000 more
train miles every day.

Raja Bahadur of Khallikota: 1 was referring to the Bengal Nagpur
Railway.

The Honourable Sir Edward Benthall: Even there we have added extra
trains.

Somebody asked what has happened to the military coaches, where are
they, are they in India or have they gone abroad? 'I'he answer is that they are
here in this country, that they are still being used by the military for repatria-
tion and demobilisation.

An Honourahle Member: The Kashmir Special still goes from Caloutta to
Kashmivr.

The Honourable Sir“Edward Benthall: 1t goes from Calcutta to Rawalpindi,
taking the soldiers back to their homes. Repatriation is going on at the rate
of 60,000 a .month and the demobi.isation figures are much greater. It is
obvious that to cope with this volume of work there must be special trains.
That is why we have not got the stock back. We shall not get them back in
large quantity tili after tlhe end of April and thereafter we hope to get them
back steadily and we shall put them on to trains as soon as we can get the
stock back and of course renovated for civilian use.

A number of remarks were made about the cieaning of curringes and the
suggestion was made that the war should no longer be made an excuse for
failure to improve matters. The difficulty in the problem of cleaning the
carringes is accentuated by the shortage of carriages. When you have got
a limited amount of stock you have to run it as often as you can and you cau-
not keep it at the termini for the purpose of cleaning. Nor, when
the train is running full, can you ask the passengers to get down so that
the carriages might be cleaned. It is extremely difficult in passenger trains in
times of congestion to get the cleanliness, but it has, I think, improved. Turn.
ing now to the European cockroaches, we have made special efforts to increase
the quantity of D.D.T. which is now becoming commercially available in consi-
derable quantities. We have. got a Medical Committee s’tting on the use of
these disinfectants and studying them scientifically. We believe that impregna-
tion of paint with D.D.T. will help keep these insects under control.

The point was also made by one or two speakers that we should endeavour
to control crowds. Well, a certain amount of course is done, as for instance
Howrah station, at the booking offices and so on. But I think getting the
queue habit is really a question of educationg if I may gay so. I believe that in
Bombay there has been a very considerable ﬁevolopment of the queue habit in
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the war, aud 1t you cowd persuade people to adopt it, it wou'd be a solution of

the problem. But you cannot enforce it because, if you instal barriers or turn-

tiles, you generally get complaints made to or by the local advisory committees.

As regards lighting I have not time to give figures, but we are now definitely
getting fresh supplies of bulbs although we were a lakh and a quarter short last’
year. We hope if everything comes forward, as it should, we should be defi-
nitely on the right side this year. Deople ask, I think the Honourable Member
from Assam asked, why it is so bad up there. The answer is on the B. A.
Railway, whereas before the war we used to replace a thousand bulbs for every
thousand in use, that is instead of replacing once a year, we have now to
replace some twelve times in the year, and that because they are stolen. That
is the worst affected area.

I would now like to touch on the financial questions. 8ir, you smd that we
are faced all of a sudden with u decline in our receipts of Rs. 48 crores. I
submit there was no question of “‘all of a sudden’’ because two years ago T
clearly indicated that with the slowing down of military traffic there was bound
to be a fall of very serious dimensions. But I agree with you, Sir, that if we
are not careful and if the tendency were to go on, we might find ourselves in a
few years time back where we were five years ago in our finance. And one
of the main objects of my Budget speech was to emphasise the point which
you, Sir, made that our finances do stand now at a very critical stage. I
believe that the betterment fund which we are creating is a sound method
because it enables the Railway Board to have certain funds which it knows it
wil,_ be able to spend, and the Board also knows it will be able to plan ahead
and not merely plan from year to year. As regards the depreciation fund vay

U

friend, Sir Ziauddin, considers that it is too much and my friend, Mr. Vadilal

Lalubhai says it is too little. Who shall decide when such experts disagree?
We think that the depreciation fund is by no means too great and in fact it
will rather be insufficient for replacements in the next few years.

I must rub in once more what I think to be the main lesson of this budget.
We now have got to come out of the cloud land in which we have been living
in the war and have to get down to very hard realities. Somebody said this
budget is a signal of contraction and a warning. It should, I think, be a warn-
ing to warm-hearted meémbers who want greater amenities for labour and for
third-class passengers and for everybody else. The budget figures show what
funds we are likely to have available in the future. I shall mention in very
round figures what the demands of the All-India Railwaymen’s Federation
would mean in terms of crores. If we agreed to the demands which were
made at their Moghulserai meeting at the end of November, we should require
Rs. 57 crores per annum more to meet the scales of pay which they demand
and another Rs. 21 crores to meet the additional dearness aliowance which they
ask for. In other words the figures which they asked for in November amount
to an additional Rs. 78 crores. Where is this to come from? I do not think
those demands were really serious. Certainly if he had been in possession of
the budget figures which he is now in possession of, no responsible leader
could put them forward unless he was prepared to demand simultaneously a
very substantial increase in the rates and fares. And that, Sir, is what it boils
down to. If you are going to be generous to the railway staff, then the public
have got to pay for it either in the form of increased rates or increased farss.
It seems to me that the logic of what I said in the closing pages of my budget
speech canslead to no other conclusion: and therefore 8ir, when Honourable
Members are considering these matters I hope they will make their own calou-
lations and see whether what I have said does not give in fact a true picture of
the very serious problems which we are now facing. If I have been successful in
getting that-one point home, than I think that will be something achieved in
my budget speech. Sir, I have finished.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
21st February, 1946, , o
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